Bl erew v wer

This i1s a digitally signed Gazette, to verify click here.
http://rajpatrahimachal.nic.in

o194, feATae uaer

Rl <Yl ISY I §RT UahIfed

EAR, 15 HS, 2024 /25 JTTE, 1946

fRArae Uw WaR
VIS BN §q 1B [THIT
SIErTETT
Rrcir—g, 15 774, 2024
T 7-232/2024-F VFA.99.—7009.—TF TT7R, 1966 W F Ud @A H_9 Ioq H

THIIG &rF] H T UArd YIST ST 1966 @ €T 5 @ ST 89 YU H WIS Y
33—TS9H / 2024—15—05—2024 (1211)




1212 o1, AT U, 15 HS, 2024 /25 AR, 1946

gF H TAT GgT GG SGHI ST, 1914 (1914 BT 1) PI &RT 21 3N 59 il f& fedrae
TR JEHRT SEFE, 2011 B GRT 82 & G AT & TAT fRATAT YR IEHIN IffTIH
2011 (2011 &7 H&IIPH 29) BI €T 16 3K 81 FINT Uacd IiIadl &1 JIIT H¥d g4 eI fedraet
T3 MEHIST JfETIH, 2011 (2011 FT WEIH 29) B €T 5 3K Goarg GHe) SfETIH, 1914
(1914 @7 1) @I &7 9 & T&d GoIH [Hfed fAcrgad ((Ta@r)) & dfeadl. o & fearaer qar
(TFars grav vUe o7dier) STSRGT 1965 BT ERT 1 H WY UfSd 8 @ AN &vd g4 H S
99, [Acargad Nsg @Y U9 GBS, [HIael USY, VAg §NT [eHrae] Y H gl el
THI—THT G F9fEd, g g8 woul 1932 (o T8 S9P UvHIg "SaT Vool HET TAT &) H
VISR BRAl § Gl [d 01—04—2024 H H179 8l —

G

In the existing rules, the sub-rule (3) of Rule 10.7 shall be substituted by the following
namely :—

"The licence fee for a licence in form B-1 shall be payable on beer at the rate of
%1.65 per unit of 650 mls of bottled beer meant for consumption within the State
of H.P. and 0.75 per unit of 650 mls meant for export subject to minimum of
Rs. 13,00,000/-".

¥I10,/—
IS BY UG TIBIRT STYHT |

Rracir—g, 15 ard. 2024

AT 7—232/2024—8.VPA.9T—7010—FH Ta=, 1966 ¥ TIdH Gd [eATaer 4a9r Ioq #
A eF H TT Yord YAIST SiEHTH 1966 P ERT 5 @ AT [GATae ST H WIS Y
gF H JAT UgT G SEBINI SETIT 1914 (1914 FT 1) Bl &NT 21 3R 59 I [& feAraer
39T STFHNT IETIHE 2011 I VT 82 @ WY UST B, 7T f8AMAT I SMBNT IETIH
2011 (2011 @T H&IFH 29) B &RT 16 SN 81 FINT UG 1l &1 FIIT Hec g4 ol fearaet
T3 GBS SEATIH 2011 (2011 BT G&IIH 29) Bl €8T 5 3K Gorrid MBI IETTIT 1914
(1914 &7 1) @ N7 9 & TET FIH [Afed fAcargad (raere)) @ dfaaal i fa fBaraer gaer
(VFaTSST UIaN YUS 37dler) STSYoi, 1965 HI &INT 1 @& T GIOd & @ YIRT &Nd §4, H S0
g%, fACigad ST @Y Y9 SEBIY], [eFrEe UGV, VAq G [RATaer §e9 H JeT Ty
THI—THT GV AINfET, [8HTaer FI9 YRS JISSdIN—8IHv Woul, 1987 (fors Z&T Svid
qeTTq ST Wl HET TAT &) H FIET BNl § ol [ar 01—04—2024 ¥ AT &I —

G

In the said rules :-

In Rule 5 of the said rules, for the words, signs and figure “Rs. 14,00,000/- (Fourteen
Lakh Only) for each license in form BWH-2 (IMFL) & BWH-2 (CL) and
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Rs. 28,00,000/- (Twenty Eight Lakh only) for BWH-2 (CL & IMFL)" wherever
occurred, the words, signs and figure shall be substituted as under :-

BHW-2 (IMFL) =15 lakh
BHW-2 (CL) =15 lakh

BHW-2 (CL & IMFL) =30 lakh

g0,/ —
XIS BN T DN STGHT |

VST BV UG ITEHIN [T

Rraci—9, 15 41d. 2024

A& 7—232 /2024—3.VP.97.—7011.—TH TFa=, 1966 H JIb Gd [eHract Ja9T I o
T &7 4 TAT G gieT SEfIE 1966 @I €RT 5 @& SdFd [eATde 4e9 4 WIS Y
gF H TAqT GgT GO GBI SETIT 1914 (1914 BT 1) DI 5T 21 3N 59 I [& [gATaT
QST TGP AT, 2011 P &RT 82 B VY UST & TAT fBAIGT T_T GBI e+
2011 (2011 @T H&IFH 29) B &RT 16 SN 81 FINT UG 1l &1 IIT Hed g oI fearaet
T&IT STFHERT SETIT 2011 (2011 BT Wb 29) Bl &RT 5 37N Gorig EHRT SEFI7 1914
(1914 @7 1) B &7 9 » TET FoIH [Afed [Acargad (3aars)) &1 efaadl, o & fearae gaer
(IS gray YUS i) SISV, 1965 P W] 1 & W Ulod & @I AT #Yd §4 H
S0 gV, fAcigad T dY U9 SEBS], [e91ee] Je9¥, VAg FRT [@Arae Haer d§ Je &l
THIT—THI G¥ e, [BATEer IR, UAg FINT f8HTEeT a9 fordy oTigviv ool 1986 (fore J&T
SHP UIAIT "SI ool HET TAT &) H deblcl JHIT H FIET BNl § ol fa 01—04—2024
AT EIT —

T
In the said rules :—
1. Sub-clause (¢) of sub-rule (1) of Rule 38 shall be substituted by the following, namely :-
(1) (c) The licensee shall not sell any brand of liquor and Indian Made Wine & Cider
(excluding the imported foreign liquor) unless such brand has been registered
with the Financial Commissioner (Excise) on payment of Rs. 1,00,000/- and

Rs. 3,000/- per brand respectively and has been allotted a registration number.

2. In sub-clause (iii) of sub-rule (1-B) of Rule 38, for the words, sign and figure
“Rs.65,000/-" the words, sign and figure “Rs. 1,00,000/-" shall be substituted.

3. In Schedule-A, the existing entries shall be substituted by the following, namely :—
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SCHEDULE ‘A’
[See clause (b) of rule 27 |
SL.No. | Type of License Fixed License Fee
(in Rupees) per annum.
1. L-1 (Wholesale vend of | Rs. 35,00,000/-
IMFS/Foreign liquor/Beer/Wine)
2. L-1A (Storage of Foreign Liquor in | Rs. 2,50,000/- excluding such other fee as may be
Bond) prescribed.
3. L-1B (i) Rs. 5.00 per P. L. on Foreign Spirit and Rs. 2.00
(i) Wholesale vend of Foreign Liquor per B.L. of RTD Beverages subject to minimum of
Rs. 6,00,000/-.
to L-1 vend only.
(i1) Exclusively for Beer (i1)) Rs. 2.00 per B.L. subject to minimum of
Rs. 6,00,000/-
4. L-1BB (wholesale vend of imported Annual fixed license fee Rs. 6,50,000/-
foreign liquor) from outside India to
L-1 & L-2 as well as to the Club and
Bar license holders.
5. L-1BIO (License for space holder in
Custom Bonded Warehouse for Annual fixed license fee
wholesale of imported BIO brands to
L-1BB). Rs. 18,00,000/-
6. L-1CC (for storage and supply of Rs. 2,00,000/-
IMFS only to L-1).
7. L-1C (Wholesale vend of foreign Rs. 7,00,000/-
liquor by distiller or bottler only).
8. L-1E for export of IMFS for non- Rs. 3.00 per proof litre subject to minimum of
manufacturer wholesale licensee for Rs. 11.00 lakh per annum.
inter-State sale.
9. L-2A  (Ahata) A supplementary Rs. 45,000/-.
license attached to L-2 Vend under
Rule 38-(2-AA) of the H.P. Liquor
License Rules, 1986.
10. | L-2AA (Ahata) A supplementary | An amount equivalent to 10% of the annual license
license attached to L-2 Vend under | fee of L-2 vend to which this supplementary license is
Rule 38-(2-AA) of the H.P. Liquor | attached/ issued.
License Rules, 1986
11. | (a) L-3, L-4 & L-5 (Combined) For Hotels where number of Room is
7-25 26-50 51-75 76 & above
Rs. 1.35|Rs. 210 | Rs. 3.60 | Rs. 8.10 lakh
lakh lakh lakh
(b) (1)) Four Star Rs. 9.00 Lakh

(i1) Five Star and above categories
of Hotels (irrespective of

Rs. 11.00 Lakh
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number of rooms for (i) & (i)
above).

(©)

i) L-3, L-4 & L-5 (Combined) in
tribal areas only

For Hotels where number of Room is

7-25 26-50

51 & above

Rs. 0.50 Lakh Rs.

Lakh

0.75

Rs. 1.00 Lakh

(©)
ii) L-4, L-5 in tribal areas only

Rs. 1.00 lakh

12.

L-4 & L-5 (Combined)

(@) (i) Shimla town including
Kasumpti, New Shimla, Khalini,
Vikasnagar, areas along National
Highway uptoParwanoo,
Chharabra&Kufri

from  Gharamoura in
to Kothiin Kullu

ii) Areas
Distt.Bilaspur
District.

iii) All district headquarter towns and

localities adjacent thereto in H.P.
(excluding Kinnaur and Lahaul and
Spiti district headquarters) Palampur,
Dalhousie, Chail and Kasauli.

b) All other areas

Rs. 3.40 lakh

Rs. 3.10 lakh

Rs.

2.50 lakh

Rs. 2.20 lakh

13.

L-4-A & L-5A (combined)
(a)
6)] Shimla town including
Kasumpati, New Shimla,
Khalini, Vikasnagar, areas along
National Highway
uptoParwanoo,
Chharabra&Kufri.

(i) Areas from Gharamoura in
Distt.Bilaspur to Kothi in Kullu
District.

(i)  All district headquarter towns
and localities adjacent thereto in
H.P. (excluding Kinnaur and
Lahaul and Spiti  district
headquarters) Palampur,
Dalhousie, Chail and Kasauli.

Rs. 2.90 lakh.

Rs. 2.70 lakh.

Rs. 2.40 lakh

(b) All other areas

Rs. 2.10 lakh

(c) L-3T, L-4T & L-5T

Rs.60,000/-
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(d) L-6A Rs.40,000/-
14. | (1)) L-9 Rs. 5,000/-
(i1)) L-9A Rs. 7,000/-
15. L-10BB Rs. 10.00 lakh
16. | L-10C (License for Micro Brewery) | With L-3, | With L-4, L-5,[ndependently
L-4,L-5 L-3A, L-4A,L-5A
Rs. 4.35 Lakh Rs. 4.35 Lakh Rs. 4.10
Lakh
17. | L-12 for the sale of Medicated Wines | Rs. 500/-
18. | L-12A for retail sale of foreign
liquor at a place of entertainment
(Cinema Halls). Rs. 7,000/ per day
19. | L-12AA (special license to be | Upto3 days =Rs. 18,000/-
granted by the District In charge
concerned).
For every additional day =Rs.5,000/-
20. | L-12AAA (special license)
(i) Fee for International level | Rs. 3,20,000/- per day
matches & IPL matches.
(i) Fee for National level matches Rs. 95,000/- per day
(ii1) Fee for State level matches. Rs. 65,000/- per day
(iv) Fee for International Test Match | Rs. 8,00,000/- per Test Match
21. | L-12B Rs. 1200/-
22. | L-12C (License for retail vend of
foreign Liquor at a club)
(a) Where the number of members is | Rs. 5,000/-
upto100
(b) Where the number of members is
above 100 Rs. 16,000/—
23. | L-13 for wholesale sale of Country | Rs. 26,00,000/-
Liquor.
24. | L-13C for wholesale supply of CL in | Rs. 5,50,000/-
a manufacturing unitto L-13.
25. | L-14C(Ahata) a  supplementary | Rs. 30,000/-
license attached to L-14 Vend under
Rule 23-A of the H.P. Liquor License
Rules,1986.
26. | L-14CC (Ahata) A supplementary | An amount equivalent to 10% of the annual license

license attached to L-14 Vend under
Rule 23-AA of the H.P. Liquor
License Rules, 1986.

fee of L-14 vend to which this supplementary license
is attached/ issued.
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27. L-17 (Wholesale and retail vend of
denatured spirit.)
(1) upto quantity of 1000 Bulk litres. | Rs. 15,000/-
(i1) Quantity above 1000 Bls. Rs. 30,000/-
28. | (1) L-19 (Vend of Rectified Spirit, | Rs. 5,30,000/-
ENA, Absolute Alcohol, SDS, Ethyl
Alcohol, Ethanol whole sale and / or
retail)
(i1) L-19A Fixed license fee Rs. 1,10,000/- upto consumption of
3 lakh bulk litre and beyond 3 lakh bulk litre an
additional Rs. 1.00 per bulk litre for all type of spirits
as mentioned in the L-19A license.
29. | (1) L-20C and L-20D One vear 5 Years 10 Years
Rs. 10/- Rs. 50/- Rs. 100/-
(i1)) L-20CC Rs. 50-  Rs. 250/- Rs. 500/-
30. (a) S-1 Rs. 2,00,000/-
(b) S-1A Rs. 1,10,000/-
(c) S-1AA Rs. 30,000/-
(d) S-1C Rs. 1,40,000/-
(e) S-1F Rs. 75,000/-
) S-1WT Rs.15,000/-
(g) S-1WF Rs. 5,000/-
31. | S-1B Rs. 2.15 per Bls. subject to a minimum of
Rs. 1,10,000/-.
32. (a) L-50 permit (for possession | (a) Rs. 1,000/- for one year
of 36 bottles of IMFS and 48
bottles of beer) (b) Rs. 2,000/- for three years
(c) Rs. 10,000/- for life time permit
(b) L-50A permit.-
(i) for the possessiqn of 72 Bls of | Rs. 1200/-
IMFS/Country Liquor and 78 Bls
of Beer
Rs. 1700/-
(i1) Lifting as per satisfaction of the
permit issuing authority Rs. 40,000/-
(c) L-50B Rs. 20,000/-
(d) L-50C
33. | B-1 Brewery License @ Rs.1.65 per unit of 650 mls. of bottled Beer

meant for consumption within the state of H.P.
and @ Rs. 0.75 per unit of 650 mls of bottled
Beer meant for export, subject to a minimum of
Rs. 13,00,000/-.

1217
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34. | D-2E (Manufacturing of Ethanol) | i) Rs.10 lakh for any existing distillery and
intending to manufacture ethanol in addition to
the fee of D-2 license.
i1) For standalone license in form D-2E fee will
be Rs.10 lakh.
35. | (i) D-2 Distillery License for |i) Rs. 9.20 per unit of 750 Mls. of Foreign Spirit
manufacture of Country | on bottling of brands on lease/franchise basis by
Liquor and IMFS. manufacturers for consumption within the State
and Rs.1.75 per unit of 750 mls. of Foreign Spirit
for export of such brands.
ii) D-2A License for | Rs. 5.60 per unit of 750 Mls. of Foreign Spirit on
establishment and working of a | bottling of own Brands by manufacturers for
Pot-Still - for re-distillation  of | consumption within the State and at the rate of
spirit. Rs. 0.65 per unit of 750 Mls. of Foreign Spirit of
own Brands for export.
(i) @ Rs. 1.80 per unit of 750 Mls. of Country Liquor
provided that in case of bottling of CL for export the
(iif) BWH-2 Bonded Ware House. rate will be Rs. 0.35 per unit of 750 Mls.
However, in all kind of cases mentioned in clause (i)
and (ii) above, a fixed license fee of Rs. 9.00 lakh &
Rs. 18.00 lakh per annum in the case of D-2A licenses
& D2 licenses respectively.
A minimum license fee in the case of BWH-2 licenses
shall be as under :-
BWH-2 (IMFL) = Rs.15 lakh
BWH-2 (CL) =Rs.15 lakh
BWH-2 (IMFL & CL) = Rs. 30 lakh
36. 1) Brand Registration/Renewal
Fee of C.L, IMF.L, B.LIL | Rs.1,00,000/- Per Brand.
and Beer.
i1) Brand registration/Renewal of | Rs. 30,000/- Per Brand
BIO brands.
ii1) BIO Wines Rs. 5,000/- Per Brand
iv) Indian Made Wine and Cider | Rs. 3,000/- Per Brand
37. Subsequent change in all the
approved labels during the year | Rs. 30,000/- Per label
except wine and cider.
38. Additional Godown
(i) L-1/L-13 Rs. 1.25 lakh
i1) L-2/L14/L14A Rs. 30,000/-

4. The Schedule-B appended to the said rules shall be substituted by the following, namely :—
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SCHEDULE ‘B’
( See Rule 30)
(a) Assessed Fee on L-3, L-4, L-5, L-3A, L-4A, L-5A, L-12A, L-12AA, L-12B and L-

12C Licensees shall be collected on transportation at the following rates at the time of
lifting supplies of Liquor/Beer/Wine/Cider/RTD from the L-1/S-1B Wholesale

licensees:—
Sr. No. Kind of liquor Type of license and rate of License Fee
L-3, L4, L-5, L-3A, L-4A, L-5A, L-12A,
L-12AA, L-12B and L-12C
1. Foreign Spirit (a) EDP up to Rs.1300/-per case
(i) Indian Made Foreign Spirit/ Rs. 530 per Bls.
Imported Spirit (B.L.L.). (b) EDP Rs 1301 and above per case |
Rs. 690 per Bls.
(i1) Imported Spirit (B.1.O.) (a) EDP up to Rs. 50000/-per case |

Rs. 1060.00 Per Bulk Litre.
(b) EDP Rs. 50001/- and above
: Rs.1350.00 Per Bulk Litre.

2. Wine and Cider
(1) Imported (B.1.O.) Rs. 148.00 PER BULK LITRE
(i1) Indian Made (Imported through [Rs. 70.00 PER BULK LITRE

the source of S-1B only)

3. Beer
(1) Imported. Rs. 195
(i1) Indian Made Rs. 100 PER BULK LITRE
(ii1) Draught beer Rs. 125.00

4. RTD Beverages Rs.75.00 PER BULK LITRE

(c) Assessed Fee on L-3, L-4, L-5, L-3A, L-4A, L-5A, L-12A, L-12AA,L-12B and L-12C
Licensees shall be collected on transportation at the following rates at the time of
lifting supplies of Liquor/Beer/Wine/Cider/RTD from the L-1BB Wholesale

licensees:—
SI. No.  [Kind of liquor Rate of license fee.
(i) Imported Spirit (B.1.O.) (a) EDP up to Rs. 50000/-per case :
1 Rs. 1060.00 Per Bulk Litre.
’ (b) EDP Rs. 50001/- and above
Rs.1350.00 Per Bulk Litre.

2. Wine and Cider
(1) Imported (B.1.O.) Rs. 168.00 PER BULK LITRE

3. Beer Rs. 185.00 PER BULK LITRE
Imported

4. RTD Beverages Rs. 85.00 PER BULK LITRE
Imported.

(d) Assessed Fee on L-9 licensees lifting their supplies from CSD Depots shall be as
under:—
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SIL. Kind of liquor Rate of license fee per bulk litre
No
1.* (1) Indian Made Foreign Spirit:-

(a) EDP uptoRs. 900/- per case Rs. 210.00

(b) EDP from Rs. 901/- to Rs. 1800/- per | Rs. 220.00

case.

(c) EDP from Rs. 1801/- to Rs. 3600/- per | Rs. 260.00

case.

d) EDP from Rs. 3601/- and above per | Rs.410.00
case including imported spirit

(B.LL)

(i1) Imported Spirit (B.1.O.) Rs. 420.00

2. Wine Rs. 15.00

3. Cider Rs. 5.00

4. RTD BEVERAGES-ALCOHLIC [Rs. 25 PER BLS
CONTENT UPTO 5%
RTD BEVERAGES-ALCOHLIC [Rs. 35 PER BLS
CONTENT 5% TO 8%

5. Beer (1) Imported (B.1.O.) Rs. 35.00 per bottle of 650 mls.
i1) Indian Made Rs. 30.00 per bottle of 650 mls.
iii) Imported Draught Beer In Kegs Rs. 40.00 Per bulk litre

* The Dy. CSTE In-charge of the District shall ensure to take the copy of approved EDP

of that State from where liquor will be supplied to the L-9 license in the State of H.P.
The copy of approved EDP will be provided by the L-9 licensee.

(e) The assessed fee for L-10 BB licensee for lifting supplies from L-1, S-1A and S-1C
shall be as under :(—

SL. | Type of liquor 2024-25 (In bls)
No.
1. Beer
(i) Imported Rs. 125 Bls.
(i1) Indian Made Rs. 120 Bls.
2. Wine and Cider
(i) Imported Wines (BIO) Rs. 125 Bls.
(ii) Indian Made (Imported through the source of | rg 95 Bis.
S-1B only and manufactured by S-1 licensees
of H.P.)
3. RTD Beverages
(1) RTD beverages alcoholic content upto 5% Rs. 75 Bls.
(i1) RTD beverages alcoholic content 5% to 8 %. | Rs. 75 BLs.
4. BIO Brands(Whisky, Rum, Gin, Vodka, Tequila,
Single Malt Whisky etc.). Rs. 350 Bls.

(f) Assessed Fee on L-3, L-4, L-5 & L-4, L-5 & L-3A, L-4A, L-5A and L-4A, L-5A
licensees shall be collected on transportation at the following rates at the time of lifting
supplies of draught beer from the L-10C/L-1B licenses:—
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SI. No. | Kind of liquor Type of license and rate of License Fee

4A, L-5A

L-3,L-4,L-5 & L-4,L-5 & L-3A, L-4A, L-5A and L-

1. Draught beer
(i) L-10C |Rs.112Bls
(i) L-1B Rs. 130 Bls

(g) License fee @ Re. 9/- per bottle of 750 mls./650 mls of wine/cider is payable by S-1

licensee at the time of issue of liquor.

(h) The license fee as shown above will be recoverable at the time of issue of permit in
case of inter district procurement or pass in case of procurement of liquor within the

district.

5. The Schedule-C appended to the said rules shall be substituted by the following,

namely:—

SCHEDULE ‘C°

( See Rule 36)

6. The rates of application fee for allotment by way of Auction-cum-Tender and rate of

license fee shall be applicable as under :—

(1) Application fee for allotment by Auction-cum-Tender shall be as under :—

S1. No. Type of license Tender Fee
1. L-2/L-14/L-14A Rs. 2,00,000/-
2. Country Fermented Liquor Rs. 25,000/-

(2) RATE of License Fee :—

Kinds of Liquor.

Rate of LICENSE FEE 2024-25

L. Country Liquor

Rs. 285 per proof litre

I1. High Strength Country Liquor

Rs. 300/- per proof litre

III. Indian Made Foreign Spirit,

(a) EDP up to Rs. 1300/-per case
(b) EDP Rs. 1301 and above per case

Rs. 430/- per proof litre
Rs. 485/- per proof litre

IV. a)Beer
b) Draught Beer

Rs. 80/- PER BLS.
Rs. 80/- PER BLS.

V. Foreign Liquor (BIO)

Rs. 350 per proof litre

VI. Imported Beer (B.1.O)

a) Beer upto 5% alcoholic contents
b) Beer exceeding 5% alcoholic contents but not

a) Rs. 80/- PER BLS
b) Rs. 90/- PER BLS
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exceeding 8.25 %

VII. Imported Wine & Cider (BIO) Rs. 78/- PER BLS

\VIII. Indian Made Wine & Cider (Imported
Through S-IB Licenses Only)
IX. (a) RTD BEVERAGES-ALCOHLIC
CONTENT UPTO 5%
b RTD BEVERAGES-ALCOHLIC
( )CONTENT 5% TO 8% Rs. 72/- PER BLS
X. Indian Made Wine & Cider (S-1 licensee) Rs. 9/- per bottle

Rs. 72/- PER BLS

Rs. 58/- PER BLS

V10 / —
NISF N Uq SII§DIN YT |

IS BV UG SIGBIN [FHHT

raci—9, 15 41d. 2024

\

TR 7—232 /2024—F YRA.GT—7012—YH TI9Y, 1966 O % Yd feAraer gaor o o
wHIfe &F # T gore gAieT SIRATT 1966 B RT 5 @ ST fRATAT e H ol TV
gF H JAT g YA SEHN ST, 1914 (1914 BT 1) B &RT 21 3K 59 I [& feAraer
YR JEHRT SEFE, 2011 B GRT 82 & G AT 8 TAT fRATAT YR IFHIN IfTIH
2011 (2011 &7 H&IIPH 29) BI €T 16 3K 81 FINT Uacd IIadl &1 JIIT H¥d g4 eI fedraet
TR GBI SETIH 2011 (2011 HT FE&IH 29) BI €N 5 3R Gorrg GBI 3704, 1914
(1914 @7 1) B &7 9 B TET FSIH [fed [Acargad (3aars)) &1 Sfaadl, o & fearae gaer
(CFFIET graY YUS i) SISV, 1965 P VT 1 B W Ulod & @I AT #Yd §4 H
S0 ¥, [Aigad ST @Y VG SEPR), [eArEe U9, VAg §RT [edradt gee § Fefl drf
THIT—THI U¥ A9, RArEe 9aY, VA §INT [8ATat 9T fofby cligvivd woul, 1986 (fors J&T
SHD UTEId "I ool BET AT &) H WERIT HRAl g Gl [ 01—04—2024 H T &I —

G
In the said rules:—

The Rule 36 shall be substituted by the following namely:—

1. The following licenses will be granted/allotted by way of Auction-cum-Tender process
for the year 2024-25 on the terms and conditions as prescribed in the succeeding paras :—

(1) A license in form L-2 for retail vend of foreign liquor for sale to the public. The
licensee will also be eligible to sell foreign liquor in wholesale to the licensees in
form L-3, L-4, L-5, L-3A, L-4A, L-5A, L-3T, L-4T, L-5T, L-10BB, L-12A, L-12B,
L-12C etc. for consumption off the premises.
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(i) A license in form L-14 for retail vend of country liquor for consumption on and off
the premises. Such licensees are also allowed to sell foreign liquor in the rural areas.

(iii) A license in form L-14-A for retail vend of country liquor for consumption off the
premises. They are also allowed to sell foreign liquor in rural areas.

(iv) A license in form L-20B for manufactures and retail sale of Country Fermented
Liquor (Jhol).

The licenses shall be granted by inviting bids/tenders for each vend/ combination of
vends termed as “Unit”. Applications will be submitted in accordance with the
procedure prescribed in this chapter. However, all applicants intending to participate
in the allotment of vends are required to go through the terms and conditions and fulfill
all the requirements before submitting the application.

The District Incharge in consultation with the Zonal Collector shall also fix the number
and size of the units. The value of units shall not be less than Rs. 8 Crore. If the
condition of non-viability arises, the District Incharge in consultation with Zonal
Collector may fix any size and value of the Unit, keeping in view the revenue and
geographical conditions in the interest of government revenue.

The bid/tender form for allotment shall be available from the office of any
Dy. Commissioner of State Taxes & Excise or Asstt. Commissioner of State Taxes &
Excise Incharge of the District or from the office of the Addl./Jt. Commissioner of
State Taxes & Excise of the Zone, free of cost. The tender form can also be
downloaded from the website of the Department i.e. www.hptax.gov.in.

The details of location of each retail vend/unit, reserve price, the minimum guaranteed
quota of liquor fixed for each vend/unit and other levies as may be applicable, shall be
available with the Dy.CSTE/ACSTE Incharge of the District who shall display the
same on the office notice board for the information of the intending tenderers/bidders
one day before the first day fixed for the receipt of the tenders.

The same applicant can file tender/bid for any number of units across the state but
applicant shall not be allotted more than four units in any Excise Revenue District.
However, in case of tendering of any units left-out after first phase of tender process,
the condition of not allotting more than four units in any excise revenue District may
be waived off by the District Allotment Committee in the interest of Govt. revenue, if
any successful applicant shows his intention to apply for any of the left-out Units
where there are no applications forthcoming in the excise revenue District.

The bids/tenders for the allotment can be submitted by the following:—
(a) an individual; or
(b) abody incorporated under the Indian Companies Act; or

(c) asociety registered under the Himachal Pradesh Co-operative Societies Act; or

(d) a partnership firm; or
(e) a Hindu undivided family.
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When a Company or Society or Partnership firm or Hindu undivided family referred to
in clauses (b), (c) (d) and (e) of para 7 above, applies for the allotment of a vend/unit,
it must authorize an individual to act as an agent on behalf of the applicant, who shall
be amenable in full to the Criminal Courts in India.

An individual applicant should fulfill the following conditions to be eligible to submit
bid/tender :—

(i)  He/She should be a citizen of India.
(1))  He/She should have attained the age of 21 years on the day of bid/tender.

(i11)) He/She should not have been blacklisted or debarred from holding an excise
license under the provisions of any Rules made under the Punjab Excise Act, 1914,
as applicable in the State of Himachal Pradesh/ the Himachal Pradesh Excise Act,
2011. Any person, who has been convicted of any excise offence by any court of
law unless finally acquitted, shall be automatically debarred from holding the
license.

(iv) He/She should not be a defaulter of any Government dues and should have
cleared all the arrears, if any, due to be paid by him upto the date of filing of
application for allotment.

(v)  He/She should possess good moral character and should have no criminal back
ground nor should have been convicted of any offence punishable under any
taxation statute in Himachal Pradesh.

10. The conditions of eligibility mentioned in para 9 above shall apply to all the partners in

11.

case of a partnership firm, every member of any other association of persons
mentioned in Para 7 above, Karta of a Hindu undivided family and every individual
acting as an agent on behalf of the applicant in other cases.

The applicant must fulfill the following conditions:—

(i) He should be solvent and should have the necessary funds or should have made
arrangements for the necessary funds, for conducting the business the details of
which shall be made available to the licensing authority, if required and the value
of the assets held by him as declared in Form ‘A’ attached to the application form
should be at least 25% of the annual License Fee of the vend/unit for which the
application is filed.

(i) He will establish the liquor vend in the premises which may be provided by local
bodies subject to the approval of the Department failing which he should possess
or should have an arrangement for taking on rent suitable premises in the
specified locality for opening the shop in accordance with the provisions of
Himachal Pradesh Liquor License Rules, 1986 and that the proposed premises
should not have been constructed in violation of any law or Rules.

(iii) He should agree not to employ any salesman or representative who has criminal
background as mentioned in clause (v) of point No.9 above or who suffers from
any infectious or contagious disease or is below 21 years of age.
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12.

13.

14.

15.

16.

All the partners of a firm shall be jointly and severally liable to meet the liabilities.

Every tender for the allotment of vend/unit shall be made in the prescribed format. A
non-refundable bid/tender fee shall be deposited by every person who wishes to
participate in the bid process or file tender. The bid/tender fee may be paid in cash or
through Bank Draft at the time of entry into the Auction-cum-Tender hall. An
applicant can submit as many tenders as he wants but each such tender must be
accompanied by the prescribed tender fee. The tender will be submitted to the
Dy.CSTE/ACSTE Incharge of the concerned district within which the vend/unit is
situated. A non-refundable tender fee shall be as under :—

Sr. No. Type of license Tender Fee
1. L-2/L-14/L-14A Rs. 2,00,000/-
2. Country Fermented Liquor Rs. 25,000/-

Any applicant shall not be allowed to file more than one application for same
vend/unit.

The tenderer/bidder is required to submit following documents along with the
tender:—

(i) A bank draft drawn in favour of the Dy.CSTE/ACSTE Incharge of the district or
the Commissioner of State Taxes & Excise issued by a Scheduled Commercial
Banks of India, Earnest Money with each tender which shall be equal to 2% of the
reserve price fixed for the vend/unit. In case the bidder/tenderer is awarded the
license, the earnest money shall be adjusted against the advance License Fee
payable. In other cases it shall be returned to the tenderer/bidder by the
Dy.CSTE/ACSTE Incharge of the District as soon as the selection process is over.

(i1)) Declaration of solvency in the prescribed form (minimum 25 percent of the value
of the Unit/vend). The licensee has to submit solvency certificate duly attested by
the officer not below the rank of “Naib-Tehsildar” or ”Solvency Certificate issued
by Bank™ or he shall produce a net worth certificate duly certified by a Chartered
Accountant registered with "ICAI” or “registered valuer” of immovable property
under wealth Tax Act, 1957.

(iii)) An affidavit in the prescribed form annexed with the Excise Announcement.

(iv) Two latest photographs along-with proof of residence in the form of copies of the
Voter Identity Card/Ration Card.

(v) A copy of valid PAN Card and Aadhar Card.

(vi) A prescribed tender form duly completed.

The District Incharge shall fix the minimum reserve price of each unit based on the
Minimum Guaranteed Quota. In case the sub-vend of unit is regularized the value of
the sub-vend in the financial year will be added to that unit after giving the general
increase as per Excise Announcements 2024-25 and the reserve price shall be fixed
by the District In-charge accordingly.
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There shall be a fixed license fee in respect of Country Liquor. In the case of IMFL and
BII, there are two slabs of license fee based on EDP rates. For the purposes of fixation
of reserve price of the vend/unit, the license fee applicable for the first slab of IMFL
shall be taken as reference. The annual license fee (Minimum Vend Value) of a
particular vend/unit shall finally be based on the highest bid offered by successful
tenderer/bidder. The annual quota will increase/decrease proportionately to the
bid/tender. If the successful allottee lifts more quota of higher slab of IMFL, in such
case the annual license fee shall be deposited as per the higher slab and the final value
of the vend/unit shall be determined on the basis of EDP of different slabs of IMFL
lifted by the licensee and may be higher than the fixed annual license fee. The
Dy. CSTE/ACSTE incharge of the District will monitor the actual lifting of IMFL in
addition to Country Liquor on quarterly basis and ensure that the license fee is
deposited as mentioned above.

In case, the applicant bids/tenders more than the reserve price fixed of the vend/unit
and if the successful allottee is not able to lift the enhanced quota as per his bid/tender,
the penalty as per condition No.4.3 shall be applicable on the Minimum Guaranteed
Quota which was originally fixed prior to Auction-cum-Tender:

Provided that if the successful allottee bids/tenders less than the reserve price fixed of the
vend/unit in such case if the successful allotttee is not able to lift the entire Minimum
Guaranteed Quota fixed as per bid/tender, penalty as per condition No.4.3 shall be
applicable on the Minimum Guaranteed Quota fixed as per bid/tender.

Provided further that the successful allottee shall have to pay the entire amount of bid
money offered by him even if he fails to lift the Minimum Guaranteed Quota.

The quota of closed vends will be allocated to the nearby vends. In case of opening of a new
vend, quota of that vend will be determined by the District Incharge concerned. If the unit is
allotted less than the reserve price, then the Financial Commissioner (Excise)-cum-
Commissioner of State Taxes and Excise, H.P. will have the absolute right to accept and
reject such bid/tender in the interest of government revenue.

In case the successful allottee lifts more than the quota determined after the Auction-cum-
Tender then the successful allottee shall have to deposit the license fee on such additional
quota lifted by him. In no case, the final value of the unit shall be less than the bid/tender
offered by the successful allottee.

17. If bidder/tenderer offers bid/tender more than the reserve price which appears to be
speculative, the Committee shall direct to the bidder/tenderer to deposit the additional
security amount at the time of bidding/tendering as under :—

1)  Upto 15 % = nil
Above 15 % to 30% = 25 % of differential amount between reserve price &
bid/tender offered.
i1) Above 30 % to 50 % = 50 % of differential amount between reserve price &
bid/tender offered.
iii) Above 50 % = 100 % of differential amount between reserve price &
bid/tender offered.

18. The tender complete in all respects will be submitted one day prior fixed for the
opening of such tender before such date(s) as may be fixed by the Department.
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19.

20.

21.

However, the District allotment Committee can accept the tender on the day of
Auction-cum-Tender in the interest of government revenue. The concerned
Dy. CSTE/ACSTE Incharge of the District or such other Officer as may be authorized
by him to receive the tenders, shall issue a receipt to the applicant in the prescribed
format.

The allotment of Units/vends through Auction-cum-Tender shall be made by the
District Allotment Committee. The District Allotment Committee shall consist of the
Deputy Commissioner of the concerned District, Collector (Excise) of the Zone, Dy.
Commissioner of State Taxes & Excise /Asstt. Commissioner of State Taxes & Excise
incharge of the district and any other gazetted officer of the Department nominated by
the Commissioner of State Taxes & Excise. In case the Deputy Commissioner of the
District is not available due to unavoidable circumstances, then the ADC or ADM of
the concerned District shall form part of the District Allotment Committee. The
chairman of the Committee will be Deputy Commissioner/ADC/ADM as the case may
be.

The Committee shall fix the number, size and location of the boxes to be kept for
collection of tenders. The boxes shall be sealed in the presence of the Committee. The
keys of the boxes shall remain in the custody of the Chairman. The boxes shall be
taken up in ascending order of their marked number and opened/processed one at a
time. They will be brought before the Committee for its examination. The box shall be
opened after announcement with regard to the unit/vends concerned and number of
bidders. The unit wise/vend wise list of bidders shall be kept ready for reference and
should be displayed prominently. Before announcing opening of the Boxes at the
venue, the chairman shall announce that if any other applicant wants to file tender for
any Units, he can do so. Thereafter, with the permission of the Committee, the seal of
the box shall be opened. The bids/tenders shall be brought out and processed unit
wise/vend wise. Unit wise/vend wise number of bids/tenders received from the box
shall again be announced. The unit/vend shall be allotted to the highest bidder/tenderer
quoting equal to or above the reserve price subject to the other provisions of the policy.
While allotting the vend/unit, the Committee shall form a panel of first three highest
bidders. In case more than one applicant has given the same bid for any particular
vend/unit, the Committee shall select the successful allottee for such vend/unit by way
of allotment by way of draw of lots. The result shall be announced and video recorded.

In case where any unit remains un-allotted by 31 March, 2024, the
Dy. Commissioner of State Taxes and Excise / Asstt. Commissioner of State Taxes and
Excise, I/c of the District with the approval of Collector (Excise) may allow the
existing licensee of such unit during the previous year 2023-24 at his option to
continue operating the same till the time it is allotted or by 10™ April, 2024 whichever
is earlier. In case the existing licensee refuses to run the unit after 31" March, 2024,
then the Commissioner of State Taxes and Excise or Collector (Excise) of the Zone or
Dy. CST&E /ACST&E 1/c of the District may allow any other person to run the unit
till the unit is allotted afresh or by 10™April, 2024 whichever is earlier. The quota and
license fee/Penalty payable by such licensee for such period shall be computed for the
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days of his operation beyond 31* March, 2024 proportionately on the basis of
incidence and quota for such unit for the year 2024-25. This License Fee shall be
payable on daily basis.

In case any unit still remains un-allotted upto 10™ April or the next working day in case
10™ April happens to be a holiday, the Unit shall be disposed of by the Commissioner of
State Taxes and Excise by taking appropriate measures as he may deem fit in the interest of
revenue, in consultation with the Collector (Excise) and the Dy. CST&E/ACST&E I/c of
the District concerned.

22.

23.

24.

25.

26.

27.

The District Allotment Committee shall also draw the panel of second and third
highest bidder/tenderer who will be given option to operate the vend in succession
according to their position in the panel on pro-rata basis for the remaining period, in
case the original allottee fails to fulfill codal formalities. This panel will be valid till
the expiry of the period of license. In case the applicants placed in the panel refuse to
operate the vend/unit or is defaulter, the same will be re-allotted as per the prescribed
procedure.

During the currency of the year, if contingency of re-allotment of vend/unit arises, the
Allotment Committee shall consist of the Collector (Excise) of the Zone,
Dy. Commissioner of State Taxes & Excise/Asstt. Commissioner of State Taxes &
Excise I/c of the District concerned and one Asstt.Commissioner of State Taxes &
Excise nominated by the Collector (Excise). But the re-allotment of vend/unit shall be
done after offering the panelist selected at the time of allotment.

In case there is no bid/tender for a particular vend/unit, the Collector (Excise) shall
take necessary steps for the allotment of such vend/unit as per the directions of the
Commissioner of State Taxes & Excise-cum-Financial Commissioner (Excise) H.P.

The Dy. Commissioner of State Taxes & Excise /Asstt. Commissioner of State Taxes
& Excise I/c of the district shall display on the notice board, the list of the successful
allottees whose offers for allotment have been confirmed and also a list of those whose
offers have not been confirmed by the Commissioner of State Taxes & Excise,
Himachal Pradesh.

If any person who has been allotted vend/unit fails to make deposit of the amount of
license fee/security or on confirmation of the allotment refuses to accept the license,
the license may be re-allotted by any prescribed arrangement and such allottee shall
not be entitled for refund of any amount he has deposited or shall not be entitled to any
other claim. Such defaulting allottee shall further be liable to make up the loss of
revenue to the government and it will be recoverable from him as arrear of Land
Revenue.

The complete process of submission of bids/tenders and opening of tenders shall be
videographed.
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28. The allotment shall take place at the duly publicized venue on the date and time to be
fixed by the Department. Any other person who wishes to submit tender in the tender
hall before opening the tender box, may be allowed to enter the tender hall after
completion of prescribed formalities with the prior approval of the District Allotment
Committee. If any person commits misconduct at the venue, he shall be debarred from
participating in the proceedings and the amount of Earnest Money deposited by him
alongwith the tender fee shall be forfeited.

29. In case there is a variation in the quoted amount as mentioned in figures and words in
the tender form, the amount mentioned in words shall take precedence. In case the
amount quoted in tender form is illegible either in figures or words, the legible amount
shall be considered. Further, the tender containing illegible amount both in figures and
words, shall be rejected and the earnest money shall be forfeited.

30. The licensee shall have to deposit 10% of the vend/unit value as advance fixed license
fee in cash as per the schedule below :(—

Stage Percentage of amount to be deposited
out of the 10% advance fixed license
fees
1. At the time allotment of the 50%
unit.
2. Within 3 days of allotment of 25%
the unit.
3. Within 6 days of allotment of 25%
the unit or 31st March, 2024
whichever is earlier.

The licensee shall be allowed to operate the liquor vends only if the complete advanced
fixed license fees above is deposited as prescribed above. In addition to this, the licensee
shall have to submit security amount equal to 6% of the Bid/Tender offered by him in the
shape of FDR/Bank Guarantee of Scheduled Commercial Banks of India valid upto 30
June of the next financial year i.e. 2025-26, duly pledged in favour of the District Incharge
concerned by 15™ of April of the concerned financial year. The above mentioned advance
shown in the table deposited before 31-03-2024 shall be counted towards the excise revenue
for the Excise Policy 2024-25.

In case of failure to deposit the entire advanced fixed license fee, the allotment of
vends/units shall be cancelled by the Collector of the Zone concerned and the same shall be
put up for re-allotment. Any advance amount deposited by such licensee shall be forfeited.

However, if the licensee submits the security amount, the cancellation proceedings in
respect of defaulting unit/'vend may be dropped by the Zonal Incharge by imposing a
maximum penalty upto Rs. 1,00,000/- and the licensee shall be allowed to continue the
operations.

31. The MGQ allotted to a unit shall further be divided into twelve equal parts as per the
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32.

33.

34.

35.

36.

37.

38.

condition No.4.3 to be lifted compulsorily on monthly basis on the payment of the
License Fee thereon. However, if the licensee fails to lift the minimum guaranteed
quota for the month, he shall be required to deposit the license fee for the said month
and if he fails to lift the prescribed quota he shall be liable for action as per condition
No 4.3 of this policy. The licensee shall have to deposit the entire License Fee on the
monthly basis.

All bidders/tenderers intending to participate in Auction-cum-Tender process of
allotment are also expected to go through the Bid/Tender Document and submit the
relevant forms, i.e. form A, form B and form in Annexure A, before participating in the
Auction-cum-Tender.

Every intending bidder/tenderer in the Auction-cum-Tender shall bring along with him
Eligibility Claim as defined in the allotment process mentioned in forgoing paras. If
eligibility claim of a bidder/tenderer is found to be defective the same shall be rejected
with reasons to be recorded in writing.

The Auction-cum-Tender shall be conducted for each unit separately. The Tenders
shall be opened for each unit after the completion of bidding process is over and no
more bids are forthcoming. In case the bids / tenders received from the bidders are
below the reserve price, then the District Allotment Committee may auction the all
units of a district by clubbing or de-clubbing the units on the spot. However, the
Presiding Officer may in the interest of Government revenue, auction more than one
unit together or whole of the district together on the day of allotment. Only in the case
of an eventuality when an entire district is intended to be put to auction, the Presiding
Officer will give the intending bidders an opportunity to also file a tender for the whole
district as well at this stage. However, the Auction-cum-Tender process for the whole
district shall be resorted to only once the Auction-cum-Tender process of each unit or
more than one unit has been exhausted keeping in view the interest of Government
revenue. The clubbing or de-clubbing of units as well as all bids received through
auction-cum-tender process shall be subject to final approval of Commissioner of State
Taxes & Excise, H.P. which can be rejected by him without assigning any reason.

The Presiding Officer may refuse any bid/tender, which he considers to be merely
speculative. However, reasons in this regard will be recorded in writing.

The Presiding Officer may exclude any person, on account of his conviction or record
as a bad character or on account of being suspected of pooling or indulging in other
activities pre-judicial to Government revenue or for any other sufficient reason to be
recorded in writing, from participating in the auction. He may further recommend to
the Financial Commissioner (Excise) for blacklisting of that person.

If the Presiding Officer is of the opinion that the bids are sluggish as a result of
suspected pooling, he may postpone the Auction-cum-Tender of that particular
Unit/District.

When the Presiding Officer finds that a bid has crossed the pre-determined threshold
amount, an immediate deposit of part amount of the bid money (called ‘Cash down’
payment) as per condition No.17 above shall be deposited by the applicant. The cash
down condition may be made applicable on that bid also which crosses the pre-
determined threshold amount if, in the opinion of the Presiding Officers an abnormally
high jump is made from one to another only to take advantage of no or lower cash
down condition. However, normally cash down condition will apply only for bids,
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39.

40.

41.

42.

43.

44,

which are made after this cash down condition is announced. The cash down condition
will also be applicable on tenders also.

If the highest bid or bids, in respect of any vend or vends, received by the Presiding
Officer at the auction/tender are rejected or not confirmed by the Financial
Commissioner (Excise), the deposits of security made by the concerned bidder, shall
be refunded to such bidder without any interest thereon. Deposit of advance amount
shall confer no right on the highest bidder at auctions for the grant of a license.

If any person who is the highest bidder at the Auction/tenders, either indulges in
pooling by deliberately withdrawing from tender (or otherwise except as specifically
provided) or fails to make deposit of the amount of advance license fee or on approval
of his bid by the Financial Commissioner refuses to accept the license, the license may
be re-allotted by any arrangement given in para 1.2 in Chapter-I and any deficiency in
License Fee and all expenses on such re-allotment or attempted re-allotment shall be
recoverable from the said person as an arrear of land revenue.

In case any vends/units remained un-allotted by way of Auction-cum-Tender process
then the Financial Commissioner (Excise) may be allowed to sell the un-allotted
vends/units by any arrangement given in para 1.2 in Chapter-I of Excise Policy.

If the highest bid or bids in respect of any vend or unit received by the Presiding
Officer at the Auction/tender are approved and confirmed by the Financial
Commissioner (Excise), the deposit of advance license fee made by the concerned
bidder shall be counted towards the License Fee approved in respect of the concerned
vend or vends, and adjusted as prescribed and the remaining amount of License Fee
shall be paid by the licensee.

While allotting the retail vends L-2/L-14/L-14A by auction-cum-tender, the Committee
constituted for this purpose shall have the final authority to debar any such applicants
whom the members of the Committee find out to be immediate family members of the
defaulting licensees (whether current or old defaulter) from allotment of retail vends
even if he/she is the highest bidder/successful allottee. The committee shall pass a
speaking order in the matter and convey the same immediately to the Commissioner of
State Taxes and Excise, H.P. for approval. The concerned District Incharge shall
submit a certificate to the Commissioner of State Taxes and Excise, H.P. that no
defaulter or his immediate family members have been permitted for allotment of excise
units in his jurisdiction. The disqualified applicant/bidder in such cases shall have no
right to appeal to the higher authority.

The annual license fee shall be divided into twelve installments so that the entire
license fee is cleared by 15™ March, 2025. The license fee payable for a particular
month shall be deposited into the government treasury by the last working day of the
same month and payment schedule of the license fees shall be as under :—

License fee for | Instalment of | Adjustment (in | Net instalment of
the Month License fee in %) against license fee in % of
% of total security money total license fee
license fee if any
April 9% 3 6
May 9% 0 9
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June 9% 0 9
July 9% 1 8
August 8% 1 7
September 8% 1 7
October 99/, 0 9
November 99, 0 9
December 99/, 0 9
January 9% 1 8
February 9% 2 7
March 39, 1 2
Total 100% 10 90

If the licensee fails to deposit the license fee upto the last day of the same month, or the last
installment by 15™ March, the concerned District Incharge shall send the report to Zonal In-
charge concerned within five days.

The Zonal Incharge may cancel the license of vend/unit within ten days positively in case
the licensee fails to deposit the monthly license fee and the advance amount deposited shall
be forfeited.

However, if the licensee deposits monthly license fee, the cancellation proceedings in
respect of defaulting unit/vend may be dropped by the Zonal Incharge by imposing a
maximum penalty upto Rs. 1,00,000/- and the licensee shall be allowed to continue the
operations.

45. When the bidding for any license exceeds a figure of Rs. 1,00,00,000/- over the reserve
price fixed for that unit, each further bid shall be multiple of Rs. 1,00,000/-.

46. Provided that in case the immediate cash deposit actually made at the fall of hammer is
higher than 10% or more of the bid money, the highest bidder will not be required to
make a separate deposit equivalent to 10% of the bid money.

47. In order to promote “Green Himachal Clean Himachal”, the retail licensees shall
maintain cleanliness and hygiene in and around the shop. Adequate number of dustbins
shall be placed inside and outside the vend. Noncompliance of this provision will
attract a penalty of Rs.5,000/- for the first time and subsequent non-compliance, a
penalty of Rs. 10,000/- shall be imposed by the District Incharge. The Retail sale
licensees will make adequate fire safety arrangements.

48. The retail licensees may add/delete partner(s) with the approval of the Collector of the
Zone concerned, during the currency of the license period subject to the condition
that the new partner(s) fulfill the prescribed eligibility criteria. The addition/deletion
may be done subject to payment of Rs. 3 lakh per partner for addition and Rs. 6 lakh
for deletion.

49. In the event of death of a sole proprietor or any other case, the Collector (Excise) may
allow the legal heir(s) to continue the license for the remaining period, provided that
the legal heir(s) are otherwise eligible to hold the license.
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50.

51.

52.

53.

54.

If a license is held by a partnership firm, in the event of death of a partner, the
survivor(s) and the legal heir(s) of the deceased or in the eventuality of death of all the
partners, their legal heir(s), if otherwise eligible, may be allowed by the Collector
(Excise) to hold the license for the remaining period of the financial year.

In case there is any change in the territories of Municipal Corporation/Municipal
Committee/Notified Area Committee and existing units/vends from the rural areas are
added to the above mentioned local bodies, in that case, the existing L-14 vends may
be segregated into L-2 and L-14 vends and the existing quota of IMFL and CL may be
allotted accordingly to these vends. This shall not be deemed as change in composition
of a unit for the purposes of Auction-cum-Tender.

If the confirmation from the Commissioner of State Taxes and Excise -cum-Financial
Commissioner (Excise) is not received by 31st March, 2024, the Collector (Excise)
may assume that the Financial Commissioner (Excise) has accorded confirmation for
allotment.

The additional license in form L-2S/L-14S/L-14AS shall be granted to a retail licensee
with the main vend in form L-2/L-14/L-14A within the State. The fixed annual license
fee for the above licenses will be Rs. 6,00,000/-. Whereas, keeping in view the issue of
smuggling of liquor into the State, the L-2S/L-14S/L-14AS vends shall be granted
within a distance of 100 meter from the borders on the payment of Rs.3,00,000/- as
annual license fee. Such a L-2S/L-14S/L-14AS vends may be allowed within the
distance of not more than the one third of the total distance between the vends of the
applicant licensee/s and that of vends of the other licensee(s) in the vicinity, thereby
creating a residual buffer area between the vends of one licensee and that of another
licensee. The L-2S/L-14S/L-14AS shall be approved and granted by the Collector of
the Zone concerned. The quota of Country Liquor and Indian Made Foreign Liquor of
the L-2S/L-14S/L-14AS shall be allotted by the Collector (Excise) of the Zone
concerned out of the quota allotted to the vend for which the L-2S/L-14S/L-14AS is
approved.

In case of opening of L-2S/L-14S/L-14AS at inter-district border, the Collector shall
decide the matter by considering the opinions of District Incharges of concerned
districts if both districts fall within the same zone. However, if the matter pertains to
districts located in different zones, the Collectors of both the Zones shall collectively
decide the matter and sent for the approval of Financial Commissioner (Excise). For
the purposes of the vends/additional license in form L-2S/L-14S/L-14AS, No NOC/
resolution, from the Gram Sabha/Gram Panchayat shall be required where any
vend/additional license in form L-2S/L-14S/L-14AS is to be granted.

In case of liquor remain unsold with outgoing licensee, he shall transfer his un-sold
quota to the successful licensee with the permission of the Collector of the Zone
concerned. The unsold stock of liquor upto 3% of the Minimum Guaranteed Quota of
the preceding year i.e. 2023-24, in the vend, shall not be adjusted in the Minimum
Guaranteed Quota for the next year i.e. 2024-25. The successful licensee shall have to
take this unsold stock on payment of license fee @ of 50% as is prescribed for the year
2024-25 and no excise duty and VAT shall be charged thereon.

The unsold stock of liquor in the vend as on 31-3-2024 exceeding 3% of the Minimum
Guaranteed Quota of the preceding year i.e. 2023-24 shall be adjusted in the Minimum
Guaranteed Quota for the next year i.e. 2024-25 and license fee shall be charged on that
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stock at the rate prescribed for the year 2024-25 but no Excise Duty and VAT shall be
charged on such stock. It is further clarified that Minimum Guaranteed Quota for the year
2024-25 will have to be lifted as it is as prescribed in the Excise Policy 2024-25.

55. The retail vends can be opened in any of the markets, malls, local shopping complexes
(LSCs) etc. as long as the standard rules and regulations of opening a new vend in the
State are followed which includes restrictions on opening vends within a specified
distance of Educational, Religious Institutions etc.

56. All other terms and conditions applicable for the allotment of vends by Auction-cum-
Tender shall apply mutatis mutandis to the allotment of vends by any other mode as
per Himachal Pradesh Liquor License Rules, 1986.

57. All the relevant provisions of the previous year i.e. Excise Policy for the year 2023-24,
Excise Announcements and other relevant enactments/rules thereunder etc. shall apply
mutatis mutandis for the year 2024-25 to the extent they are in conformity with the
Excise Policy 2024-25.

Y10,/ —
VI5g Y Ud SITIPIN] YT

IS BV UG SIFHIN 4T

Rraci—9, 15 41d 2024

AT 7—232,/2024—8.YPA.9T—7013—F9H TaH, 1966 ¥ 3Id Gd [eATael Ua9 Ioq o
A eF H Tl Yord YIS SiETH 1966 P ERT 5 @ S e 9 H WIS Y
gFl H JoT ugad gl GBI SEAIH 1914 (1914 BT 1) Bl &RT 21 SR 59 I [& fedraet
TR TGP JfETIH, 2011 I €RT 82 B VY GST & TAT fRATGT TR NGB e+
2011 (2011 &7 H&IIH 29) BI €T 16 3K 81 FINT Tacd IIadl &1 GINT H¥d g eI [eAraet
T&IT STFHRT SETIT 2011 (2011 BT W=IH 29) Bl &RT 5 3N GoTig JEHRT SETI7 1914
(1914 @7 1) B &7 9 P TET FSTH [Afed [Acargad (3aers)) &1 Sfaadl, o & fearae gaer
(CFFIET UraY YUS 37IcT) 3TeNoi, 1965 HI VT 1 @ T UlSd & & FANT Hed §4 4 S0
99, [Acargad SF @Y U9 SI§IS, [eHIae UGV, VAg §NT [eHrae Y H Tl @l
THI—THI GY AT, Tord fSveen! woul, 1932 (o7 g 9aId "S&T ool HEl T &) H
VISR BRAT § Gl & 01—04—2024 H 179 8l —

G
In the said rules:—

In Sub-Rule (3-A) of Rule 9.5 following shall be substituted :—

(i) Rs. 9.20 per unit of 750 Mls. of Foreign Spirit on bottling of brands on lease/franchise
basis by manufacturers for consumption within the State and Rs.1.75 per unit of 750
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mls of Foreign Spirit for export of such brands. (Pints and Nips to be converted into
quarts of 750 Mls for calculation) Rs. 5.60 per unit of 750 Mls. of Foreign Spirit on
bottling of own Brands by manufacturers for consumption within the State and at the
rate of Rs. 0.65 per unit of 750 Mls. of Foreign Spirit of own Brands for export. (Pints
and Nips to be converted into quarts of 750 Mls for calculation).

(i1)) @ Rs. 1.80 per unit of 750 Mls. of Country Liquor provided that in case of bottling of
CL for export the rate will be Rs. 0.35 per unit of 750 Mls. (Pints and Nips to be
converted into quarts of 750 Mls for calculation).

2. Inrule 9.5 for the words, signs and figures figure “Rs 18,00,000/-& “Rs 9,00,000/-"
wherever occurred, the words, signs and figure “Rs. 18,00,000/-" in case of D-2
license & "Rs 9,00,000/-" in case of D-2A license shall be substituted.

Y10,/ —
IS BY UG TIBIRT STYHT |

Rraci—9, 15 41d. 2024

W& 7-232,/2024—3.999.Y7.—7014—T2]7 7%, 1966 H &I Yd [eArael U9 I o
A &5 4 TT Gord gaieT SEIE 1966 1 ERT 5 @& Sdd AT G9 H WIS Y
gF H TAqT GgT GoUd GBI SETIT 1914 (1914 BT 1) DI 5T 21 3N 59 I [& [gATaT
TR TGP JfETIH, 2011 I €RT 82 B VY GST & TAT fRATGT TR BN e+
2011 (2011 &1 H&IIH 29) BI €T 16 3IX 81 FINT Tacd IIadl &1 FINT H¥d §I el [eAraet
T&IT STFHRT SETIT 2011 (2011 BT Wb 29) Bl &RT 5 37N Gorig JEHRT IEFI7 1914
(1914 &7 1) @ &NT 9 & TET FIH [Afed fAcargad (rasre)) @ dfaaal i fa fearaer gaer
(TFIIET graY YUS 37Icr) 3TSVoi, 1965 FI ENNT 1 @ T UlSd & &I FANT Hed §4 4 o
99, facargad g @Y U9 SI§IS], [HTae UGV, VAg §NT [eHrae Y H FT Y
THI—THT Y AT, VAGgINT [BAraeT a9l fefdy cligvia oo, 1986 (fors 8T S\d gvard
ST ool HET AT &) H Tcplel THIT W T Bl § Gl 1 01—04—2024 H A1 &I —

GIETT

In the said rules, a new sub-rule 27 (j) after sub-rule 27 (i) under rule 27 shall be added as
under —

The Prakritik Kheti Cess shall be charged on liquor bottle which is as under:—

S1. No. | Type of Liquor PK Cess

1. Country Liquor Rs. 2.00 per bottle
2. BII Rs. 5.00 per bottle
3. Foreign Imported Liquor (BIO) Rs. 5.00 per bottle
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For the purpose of calculations, the quantity of the liquor sold in bottles of sizes other than
750 mls. shall be converted into units of 750 mls. For the purpose of levy of this fee e.g. 2
pints will be taken as to make one-quart bottle.

8wTI0,/—

IS Y Uq DI TG |

IS &Y UG SIFBINT [T9TT

Rraci—9, 15 414 2024

T 7—232 /2024—3.VFA.T7.—T015.—F2H Ta+Y, 1966 ¢ &l qd fedraer Ja9r o 4
THI &F H @7 G e SEIE 1966 @I ERT 5 @& A [GATFe a9 H WIS TV
gF H AT YT YU SGBINI SHETIH 1914 (1914 BT 1) DI &%T 21 3K 59 G [& [gATaT
TR JEHR SEFIE, 2011 B €GRT 82 & G AT 8 TAT [RATAT YR IEHIN IffTIH
2011 (2011 &7 H&IIFH 29) BI €T 16 3IX 81 FINT Yacd IIadl &1 FINT H¥d g eI feAraet
T3 BT SETIT 2011 (2011 BT A&H 29) B &RT 5 3N Gorrg GBI I 1914
(1914 @7 1) B &7 9 P TET ForH [Afed [Acargad (3eers]) &1 wfaadl, S & f@arae gaer
(Trarg grav vUe ordier) STSRGT 1965 @B ERT 1 H WY UfST 8 @ AN @vd g4 H S
99, fAcargad g @Y U9 SI§HIS], [HTae UGV, VAg §NT [RHrae Y H FT &l
THIT—THT 7 9T, Vae g7 [8ATae U9 foradby woul, 1986 (fore J8T Svid gvard "Sad
ool BET AT &) H W BT § Ol [ 01—04—2024 & 71 &I —

G

In the said rules, sub-rule 22 (a) of rule 35 (A) shall be substituted as under :—
(1) (a) Intra-Unit transfer within a District :—

A licensee may, with the approval of the ASTEO/STEO I/C of the Circle, transfer
IMFL from one vend to another vend licensed to him within the district, for retail
sale of FS/IMFS during the currency of the period of his license.

(b) Inter-Unit transfer within a District :—

A licensee may, with the approval of the District Incharge concerned, transfer his
IMFL from one unit to another unit within the district, for retail sale of FS/IMFS
during the currency of the period of his license. For this purpose, the transferring
licensee may apply to the district incharge along with consent letter of the
transferee licensee who may grant the permission for the same, if in his opinion, it
is expedient to do so in the interest of Government revenue. However, the consent
letter will not be required if both the units pertain to the same licensee. The copy
of the same may be sent to the Collector of the Zone and ASTEO of the Circle.
The liquor so transferred will be added to the lifted liquor of transferring licensee.
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Further, a permit fee (non-refundable) of Rs. 4 per proof liter will be deposited by
the applicant at the time of grant of permit for transfer of IMFL.

The licensee shall transfer the IMFL from one unit to another within the district after
deposition of 50 percent of the Minimum Vend Value for IMFL.

(©) Inter-District transfer across the units :—

A licensee of a district may, with the approval of the Collector of Zone concerned in
which his unit falls, transfer IMFL from one unit to another unit falling in another
district, for retail sale of FS/IMFS during the currency of the period of his license. For
this purpose, the licensee of the transferring unit in a district may apply to the Collector
of his Zone through district in-charge along with consent letter of the transferee
licensee. The Collector may grant the permit for transfer the liquor to the licensee of
the another district, if in his opinion, it is expedient to do so in the interest of
Government revenue. However, the consent letter will not be required if both the units
pertain to the same licensee.

The copy of the permit may be sent to the transferee licensee, district in-charge of the
transferring district and transferee District and Collector of the Zone of transferee district.
The liquor so transferred will be added to the lifted liquor of transferring licensee. For the
purpose of application of this provision, the FS/IMFL to be transferred shall not be less than
4050 proof litre per transaction. Further, a permit fee (non-refundable) of Rs. 4 per proof
litre will be deposited by the applicant at the time of grant of permit for transfer of liquor.

The licensee shall transfer the IMFL from one unit to another from one district to another
after deposition of 50 percent of the Minimum Vend Value for IMFL.

(d) The liquor transferred as mentioned at point No. (a) to point no. (c) shall not be
considered as additional liquor of IMFL.

(e) The transferee licensee shall be bound to lift the transferred IMFL failing which he
shall be liable to deposit the prescribed license fee on the same quantity of liquor.

(2) (a) Intra-Unit transfer within a District :—

A licensee may, with the approval of the ASTEO/STEO I/C of the Circle, transfer
his quota from one vend to another vend licensed to him within the district, for
retail sale of CL during the currency of the period of his license.

(b) Inter-Unit transfer within a District :—

A licensee may, with the approval of the District Incharge concerned, transfer his
quota from one unit to another unit within the district, for retail sale of CL during
the currency of the period of his license. For this purpose, the transferring licensee
may apply to the district incharge along with consent letter of the transferee
licensee who may grant the permission for the same, if in his opinion, it is
expedient to do so in the interest of government revenue. However, the consent
letter will not be required if both the units pertain to the same licensee. The copy
of the same may be sent to the Collector of the Zone and ASTEO of the Circle.
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The quota of liquor so transferred will be added to the lifted quota of transferring
licensee. Further, a permit fee (non-refundable) of Rs. 4 per proof liter will be
deposited by the applicant at the time of grant of permit for transfer of quota.

The licensee shall transfer the quota from one unit to another within the district
after lifting of 50 percent of the Minimum Guaranteed Quota allotted to his unit

(c) Inter-District transfer across the units :-

A licensee of a district may, with the approval of the Collector of Zone concerned in
which his unit falls, transfer his quota from one unit to another unit falling in
another district, for retail sale of CL during the currency of the period of his
license. For this purpose, the licensee of the transferring unit in a district may
apply to the Collector of his Zone through district in-charge along with consent
letter of the transferee licensee. The Collector may grant the permit for transfer
the quota to the licensee of the another district, if in his opinion, it is expedient to
do so in the interest of government revenue. However, the consent letter will not
be required if both the units pertain to the same licensee.

The copy of the permit may be sent to the transferee licensee, district in-charge of the
transferring district and transferee District and Collector of the Zone of transferee
district. The quota of liquor so transferred will be added to the lifted quota of
transferring licensee. For the purpose of application of this provision, the quota of
CL/FS/IMFS to be transferred shall not be less than 4050 proof litre per transaction.
Further, a permit fee (non-refundable) of Rs.4 per proof litre will be deposited by the
applicant at the time of grant of permit for transfer of quota.

The licensee shall transfer the quota from one unit to another from one district to
another after lifting of 50 percent of the Minimum Guaranteed Quota allotted to his
unit.

(d) The quota transferred as mentioned at point No. (a) to point no. (c¢) shall not be
considered as additional quota.

(e) The transferee licensee shall be bound to lift the transferred quota failing which
he shall be liable to deposit the prescribed license fee on the same quantity of
liquor.

8TI0,/—

15T Y Uq 31PN YT |

raci—9, 15 41d. 2024

WL 7—232/2024—8.YFA.UT—T016 —JF 9, 1966 ¥ &l& qd [eAraer qao I #
T gF H TT Gord YIS SIEIH 1966 P ERT 5 @ S [ATaeT Y H WIS Y
gF H T UgT Gord SEBRI SETIT 1914 (1914 BT 1) B &N 21 3K 59 I & feHTEA
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QST TGP SfETTH, 2011 I €RT 82 B VY ST & T AT T_eT MBI 7+
2011 (2011 @T H&IIFH 29) B &RT 16 SN 81 FINT UG 1l &1 FIIT Hec g4 ol fearaet
T3 BT SEATIH 2011 (2011 BT G&IIH 29) Bl 5T 5 3K Gorrid MBI IfETIT 1914
(1914 @7 1) B N7 9 P TET FoIH [fed [Acargad (3aars)) &1 Sfaadl, o & fearae gaer
(Wwwmm1965ww1a%werq@ﬁ? T JINT BT g4 4 S0
gV, [ATgad o @ vq SIDI] @Wﬂﬁfﬂ?’w WWWW#UWW
THI—THT UY WIfET, UacgNT [8HIEe JeT foiqmy woul, 1986 (o€ J8T SWd qvard "I
ool BHET AT &) H WIRIT BT § Ol [ 01—04—2024 F 71 &I —

G

In the said rules, the sub-rule 31 (ii) of rule 37 shall be substituted as under :—

Unless otherwise specified, all the licensees under these rules shall sell bottled liquor of the
following strength:—

S1.No. | Kind of liquor Strength Specification if
any.

a) | Indian Made Foreign Spirit | 36.9 degree under proof to | --

12.35 degree under proof
b) | Indian Made Foreign Spirit | 35 degree under poof to 25 | Bottled spirit

degree under proof i.e. Rum.
c) | Indian Made Foreign Spirit | 35 degree under proof to 30 | Bottled spirit
degree under proof i.e.Gin and
Vodka.
d) | Indian Made Beer Not exceeding 8.25% alcohol | --
e) | Indian Made Sweets & | Notexceeding 30% proof --
Wines.
f) | Indian Made Cider Not exceeding 30% --
g) | Country Spirit Ordinary or | 50 degree under proof --
Spiced.

h) | Country Fermented Liquor | Not prescribed --
i) | Ready to Drink Beverages. | Not preserved --
j) | Foreign  Liquor (BIO) | 20 degree under proof --

Bottled in Origin.
25 degree under proof --
35 degree under proof Bottled spirit
i.e.Gin and
Vodka.
k) | Foreign Liquor (BII)Bottled | 36.9 degree under proof to | --
in India. 12.35 degree under proof
35 degree under proof to 30 | Bottled spirit
degree under proof i.e.Gin and
Vodka.
[) | Indian Made Foreign Spirit | As per the specification of | For oversear
importing Country Export only.

8wII0,/—
IS Y Uq SIFDIR TG |
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raci—9, 15 41d. 2024

T 7—232,/2024—F.9FF.9T—T017.—J77 7T, 1966 & SId qd fedrae gaer v 4
FHIAT &3 § TAT Gog GAIST ST 1966 P NI 5 & ST [BArET JI H Gls T
gF 4 FAT YT YU SGBIST SHETIH 1914 (1914 BT 1) DI &NT 21 3N 59 ST [& [gATFT
YR JEHR SEFIE, 2011 B GRT 82 & G UlAT 8 TAT fBHTAT TR IFHIN IfTIH
2011 (2011 ®T H&IIPH 29) BI €T 16 3K 81 FINT Uacd IIadl &1 YA H¥d g4 oI [edraet
T3 MEHIST ETIH, 2011 (2011 FT WEIH 29) Bl €T 5 3 Goarg GHe) SfETIH, 1914
(1914 @7 1) B &7 9 & TET ForH [Afed [Acargad (3eers]) &1 wfdadl, S & farae gaer
(Wwwmm1965ﬁw1a%wwuféﬁ?‘ BT JINT BN g4 4 S0
9, [dcargad I @Y Yad AP, [edrad Uee, VAg ERT [edrEel Uee H I &
THI—THT Y W9fEd, Uag FRT f8Hraet el forady woul, 1986 (fors J&T 9@ Uvarg ST
ool BET AT &) H W BT § Ol [ 01—04—2024 & 71 &I —

G

In the said rules, sub-rule 20 (B) under rule 20 shall be substituted as under :—

“A special license in form L-12AAA may be granted for the retail vends of IMFL/Foerign
liquor(BIO) at a sports stadium of the State for International/National and state level
matches within the hospitality area of the Stadium on the following conditions :—

(i) The license shall be granted only for the duration of match being played in the
particular stadium.

(i) The license shall be granted to the Incharge/Administrator of the Stadium.
(iii) The license shall not be renewable.

(iv) The license shall be granted on fixed fee prescribed as under:—

a. Per day license fee of International level matches and IPL matches
= Rs.3,20,000/-

b. Per day license fee of National level matches = Rs.95,000/-
c. Per day license fee State level matches = Rs. 65,000/-
d. Per Test Match license fee International Test Match = Rs. 8,00,000/-

(v) All other conditions governing the procurement and sale of liquor applicable to the
License in form L-3,L-4 and L-5 shall apply matatis mutandis.”

V10 / —
IS Y Uq 31D YT |
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raci—9, 15 41d. 2024

T 7—232,/2024—F.9FF.9T—T018.— /7 7w, 1966 & SId qd fedrae gaer vrod 4
FHIAT &3 § TAT Gog GAIST ST 1966 P NI 5 & ST [BArET JI H Gls T
gF 4 JIT YT GAd GBI SETIH, 1914 (1914 BT 1) B €RT 21 3R 59 I [& [gATTT
YR JEHRI EFIE, 2011 B GRT 82 & G UlAT 8 TAT [BHTAT YR IFHIN IfTIH
2011 (2011 &7 H&IIFH 29) BI €T 16 3K 81 FINT Uacd IiIadl &1 JIIT H¥d g4 oI [edraet
T3 MEHIS ETIH, 2011 (2011 FT WEIH 29) Bl €T 5 3K Goarg GHe) SfETIH, 1914
(1914 @7 1) B &7 9 » TET ForH [Afed [Acargad (3eers]) &1 wfdadl, S & farae gaer
(QWWVW@'WWW 1965&5‘)«%77?716%?7&7177%3?‘ T JINT BN g4 4 S0
I99, [Acrgad 9T Y U9 EPN, [eHTEdT YR, Sl feqraer gaer 4 Jer 8771
THI—GHT GY AT, Gorrd g€ wool, 1932 (7% §Wd G¥EId ‘SFd ool HEl TIAT &) H
VISR BRAl § Gl [d 01—04—2024 H H1 8l —

G

In the said rules, a new sub rule 10.28 (9) after sub-rule 10.28 (8) under rule 10.28 is added
which is as under :—

“The shelf life of Beer will be nine months subject to the condition that the licensee shall
have to furnish a certificate from the govt. authorized laboratory and requisite certificate
from FSSAI/Competent authority”.

Y0,/ —
IS Y Uq 31§D TG |

Rraci—g, 15 ard. 2024

AT 7—232 /2024—8.VFA.7.—1019—TJF 9w, 1966 ¥ dId qd [eAr@eT qao Irod o
A eF H TT Yord YIS SiEHTH 1966 P ERT 5 @ ST [GATae UG H Gile Y
gF H T UgT G SEBINT SETIT 1914 (1914 FT 1) Bl &INT 21 3R 59 I [& feAraer
TR TGP AT, 2011 I €RT 82 B VY UST & TAT fRATGST TR BN e+
2011 (2011 @T H&IFH 29) B &RT 16 SN 81 FINT UG 1l &1 FIIT Hed g ol fearaet
g3 PN JfETIH, 2011 (2011 T WE&IH 29) Bl €T 5 3 Goarg GBI SfETIH, 1914
(1914 @7 1) @ &NT 9 & TET FIH [Afed fAcargad (madre)) @ dfaqal i fa fBaraer gaer
(VFETSST v YUS 37dler) STSYoi, 1965 @I N 1 @ I GIOT & @1 YIIT &N §4, H S0
¥, [qcTgarT I1 B a STGPIN], [8ATaeT TG, VASEIRT [GATae Jaol 4 JefT Sl THI—THI
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ov WY, feAraer 939 foradmy oo, 1986 (fore 3w UIHId ‘SFT Woul PHET TAT &) H
TITT BNl § il [ 01—04—2024 H 7T EIT —

G

In the said rules, a new sub-rule 31 (vi) after sub-rule 31 (v) under rule 37 is added which
is as under .—

“The shelf life of Beer will be nine months subject to the condition that the licensee shall
have to furnish a certificate from the govt. authorized laboratory and requisite certificate
from FSSAI/Competent authority™.

Y110,/ —
IS Y UG TIBIRT STYHT |

raci—9, 15 41d. 2024

AT 7—232 /2024—8.VFA.U7.—7020—JF 79, 1966 ¥ dId qd [eAr@eT qao I o
A eF H TT Yord YAIST SiEHTH 1966 P ERT 5 @ ST [GATae UG H Gile Y
gF H TAT GgT GAG SGHI ST, 1914 (1914 BT 1) P &RT 21 3N 59 il & feAraet
39T BN AEFIH, 2011 Bl NT 82 & WY GlSd & T f8ATACT UQI SMFIS SIfETIH
2011 (2011 @T H&IFH 29) B €T 16 SN 81 FINT UG 1l BT I Hec g ol fearaet
T3 MBI JfETTIT 2011 (2011 BT Ge=IH 29) Bl €NT 5 3N Gorig PN fETTIH, 1914
(1914 @7 1) B &NT 9 P TET ForH [Afed [Qcargad (39@is]) &1 wfdadl, S & fe4araer gaer
(VFETgoT GIaY UUS 37dler) STSvwi, 1965 bl €T 1 & W GO &, & UART B §I, 4 S0
g%, [AcTgarT I B G STGPIN], [8ATaeT TG, VASEIRT [GATeT Yool 4 JeIT STl THI—THI
Uv AN, fBATE J9, UARGINT @A U9 [t woul, 1986 (foTe T8 SWd Gvard "Sad
woul” BET TIT &) 4 W BNl § Gl & 01—04—2024 F T &I —

G

In the said rules, the sub-rule 38 (1-BB) (vii) under rule 38 shall be substituted which is as
under-—

(i) All kinds of BIO brands shall be supplied in the State by Public Custom Bonded
Warehouse located in the State of Himachal Pradesh.

(i1)) The L-1BB licensees shall procure all kinds of BIO brands from the space holders in
the Public Custom Bonded Warehouse in the State of Himachal Pradesh only. No
permits for importing BIO brands from any States shall be granted to any licensee
except CSD canteens.

(i11)) The space holders in the Public Custom Bonded Warehouse shall be granted license in
form L-1BIO. The license shall be granted by the Collector of the Zone concerned after
approval of the Financial Commissioner (Excise) H.P. on an annual fixed license fee of
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Rs.15 Lakh alongwith security amount in shape of FDR/Bank Guarantee amounting to
Rs.10 Lakh in favour of the Commissioner of State Taxes and Excise, H.P. The L-1BIO
licensee shall supply all kinds of BIO brands to L-1BB and shall be responsible for
collection and deposition of any excise levies prescribed alongwith VAT payable. The
excise levies prescribed shall be deposited by the L-1BIO licensee at the time of grant
of transport pass. In the case of Star Hotels who are duly licensed in form SEIS
(Service Export India Scheme) to purchase duty free liquor by the Director General of
Foreign Trade, Govt. of India, they may procure liquor from the L-1BB licensee only.

(iv) The L-1BIO licensee shall get their brands registered with the Department and they
shall be required to submit authorization letter from the liquor companies i.e. Brand
Owning Company in India at the time of submission for approval/registration of
brands.

(v) In case more than three L-1BIO licensees submit an authorization letter from the same
Brand Owning Company and for the same brand, the same will be treated as invalid.

(vi) Holograms have to be affixed on all BIO brands supplied in the State along with
stickers carrying slogan of the statutory warning and “For sale in Himachal Pradesh
only” at the time of first sale in the State by the L-1BIO.

(vii) In the event of failure in making timely supply and/or not meeting the demand of
desired brands of Foreign liquor (BIO) by the L-1BIO licensees, then licensee in form
L-1BB shall procure foreign liquor brands (BIO) from outside the State on application
to the Financial Commissioner (Excise) subject to the condition that the L-1BB
licensee shall submit the authorization letter from the liquor companies i.e. Brand
Owning Company in India at the time of seeking permission to procure foreign liquor
outside the State.

(viii)All the BIO brands manufactured and bottled in a Country, from where import of
liquor is exempted from Custom Duties by the Government of India shall be imported
directly by the L-1BIO licensee. The consignment shall have to be accompanied with
the statutory documents as prescribed under the H.P. Excise Announcements for 2024-
25 alongwith the Customs Act, 1962 and as prescribed by the exporting Country.

(ix) The Custom Bonded Warehouse holders of the Companies supplying Foreign Liquor in
Himachal Pradesh shall submit prescribed monthly statement/return of sale and
purchase invoices of foreign liquor by the 7th day of every following month to the
District Incharge concerned where the said warehouse is situated.

E¥I10 /—
IS BY UG TIBIRT STYHT |

raci—9, 15 41d. 2024

WL 7—232 /2024—8.YFA.UT.—7021.—TF T, 1966 ¥ d1d qd [eAr@cer qaor o o
T grF H TT Gond YIS SEHIH 1966 P ERT 5 @ S [ATaT TG H Gl

7
gFl H FAqT YT Goue GBS SHETITH 1914 (1914 BT 1) B &INT 21 3N 59 I fa f@Hraer
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QST TGP SfETIH, 2011 I €RT 82 B VY ST & T fRATGT T_eT NGB e+
2011 (2011 @T H&IFH 29) B &RT 16 SN 81 FINT UG 1l &1 IIT Hec g ol fearaet
T3 PN JfETIH, 2011 (2011 BT WE&IH 29) Bl €T 5 3R Goarg GBI SfETIH, 1914
(1914 @7 1) B N7 9 P TET FoIH [fed [Acargad (3aars)) &1 Sfaadl, o & fearae gaer
(CFFIET UraY YUS 37Icr) 3TeNoi, 1965 FI VT 1 @& T UlSd & &I FANT Hed §4 4 o
g%, fACgad ST @Y Y SEBIY], [eFrEd FY, VAq G [RATaer §ee H JeT Y
THI—THT UY GIfEd, Gond feveers! woul, 1932 (fo7s $We G9ard “SFd woul Hal 197 87) #
VIR BRAl § Gl & 01—04—2024 H 1 8l —

T

In the existing rules, sub-rule 9.5 (10) of rule 9.5 shall be substituted as under :(—

“The letter of intent for the establishment of Distillery shall be granted subject to
payment of Rs.10,00,000/- (Ten Lakh only) and every extension in time allowed
thereafter shall be subject to payment of Rs.1,00,000/- (One Lakh only) each.”

<10 /—
IS BN UG STIDIRT STYHT |

Rraci—9, 15 9ref 2024

AT 7—232 /2024—8.VFA.07.—7022—TF 9w, 1966 ¥ &Ib Yd [eAr@er Ja9 I o
I &F § Te g gaieT eI, 1966 @1 ERT 5 @ SiqId [e9rEd ee 4 e Y
gF H FAT GgT GoAd GBI ST, 1914 (1914 BT 1) P &RT 21 3] 59 I & feHr@T
39T BN AETIH, 2011 Bl NT 82 @ WY GlSd & TUT f8ATAcT UQI SMPIS SIfETIH
2011 (2011 &7 H&IIH 29) BI €T 16 3IX 81 FINT Yacd IIadl &1 JINT H¥d g eI [eAraet
T3 BT SEATIH 2011 (2011 BT GE&IIH 29) Bl €8T 5 3K Gorrid MBI IfETIT 1914
(1914 &7 1) @ &7 9 & TET FIH [Afed fAcargad (raers)) @ dfaqal i fa fBaraer gaer
(gfc/ﬁ/srw gIay YUS 37dler) SITSYol, 1965 bl ENT 1 @& T GIOd & T YIRT &Nd §4, 4§ S0
TGV, 1Acargad 15T &Y U HEFY), [8A1GT Jodl, VAN [8Araer Yool § JT & THI—T9Y
gv WIfEId, UAGEIRT Golld §91 Woul, 1932 (fore I8 IWd Goaid "SFd woul” $HEl T &) 4
TEIET HYal § G [ 01—04—2024 G T 81—

G

In the existing rules, sub-rule 10.5 (C) of rule 10.5 shall be substituted as under:—

“The letter of intent for the establishment of Brewery project shall be granted subject
to payment of Rs.5,00,000/- (Five Lakh only) and every extension in time, allowed
thereafter shall be subject to payment of Rs.1,00,000/- each.”

B0,/ —
IS Y Uq DI HTGFT |
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VISF &Y UG GBI [TUTT

raci—9, 15 41d. 2024

T 7—232 /2024—3.9FF. 97 —1024.— Jo77 7T, 1966 § SId qd fedraer gaer irod 4
FHIAT ST H TAT Gorrd GAioT SfEfTaH 1966 HI VT 5 @ ST [eATAT UG H ik T
gF 4 FT YT YU SGBIST SHETIH 1914 (1914 BT 1) DI &NT 21 3K 59 I [& [gATFT
YR JEHR SEFIE, 2011 B GRT 82 & G UlAT 8 TAT fBHTAT TR IFHIN IfTIH
2011 (2011 &7 H&IIH 29) BI €T 16 3K 81 FINT Uacd IIadl &1 JIIT H¥d g4 eI [edraet
TR GBI SEATIH 2011 (2011 HT FE&IIH 29) Bl €% 5 3R Gorrg GBI SEfTI4, 1914
(1914 @7 1) B &7 9 » TET ForH [Afed [Acargad (3eers]) &1 wfaadl, S & f@arae gaer
(QWWVW@'WWW 1965&5‘)«%77?716%?7&7177%3?‘ aﬂwﬁraﬂﬁgﬁ # s
I, 1acargad 15T &Y VT HEBIY, 871 Jo9, VAGEINT [eHrae Je9r § J27 &r] THI—d9Y
gv GINfErT, f8Araer U9, UAQEINT feArae U9 fofay Woul, 1986 (o J&T 9P G9ad "Sad
ool PET AT &) H WO BNl § Gl [ 01—04—2024 F HI=I &I —

GIETT

In the said rules, a new sub-rule 18 (d) (f) after sub-rule 18 (d) (e) shall be added under rule
18 (d) which is as under :—

18 (d) (f) “The licensee shall display a notice board prominently in front of the licensed
premises declaring that “Drinking of liquor is injurious to Health” and “Consumption &
Trafficking of Narcotic Drugs & Psychotropic Substances is prohibited in Law and
Punishable with Rigorous Imprisonment and Fine”

As per Narcotics Control Bureau, Ministry of Home Affairs, Government of India, all
Hotels/Pubs/Bars/Restaurants/Cafes etc shall display the sign boards mandatorily at entry
points as under :(—

“Consumption & Trafficking of Narcotic Drugs & Psychotropic Substances is
Prohibited in Law and Punishable with Rigorous Imprisonment and Fine”.

avdio /—
IS Y UG TP STYHT |

raci—9, 15 41d. 2024

AT 7—232 /2024—8. YA, 7.—1025—TFF 9w, 1966 ¥ &I& qd feAraeT yé?r T
THIA grFl H TT Gord YIS SIETH 1966 P ERT 5 @ AT [BHTaeT T H
gF H JIT ggT Gord SEBRI SETIT 1914 (1914 FT 1) B &N 21 3K 59 I [& f?maa
& GBI IETTH, 2011 Bl §RT 82 & VI GIST & TAT [RATAST TR GBI e,
2011 (2011 @1 H&IIH 29) BI €T 16 3K 81 GINT Hacd IiGqdl &1 I H¥d g4 ol [edract

ﬂy%
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TesT STFHRT SETIT 2011 (2011 BT W=IH 29) Bl &RT 5 3N Gorg JEHRT SETI7 1914
(1914 BT 1) @ &NT 9 & TET FIIH [Afed fAcargad (3ra®re)) @ dfaaal i fa fBaraer gaer
(gfc/ﬁ/srw gIay YUS 37Yler) SITSYol, 1965 bl ENT 1 @ I GIST & T YIRT &Nd §4, 4 S0
99, 1AcTgFT I BY VT SEBIY], 871 Ua9, VAREINT [eareet Uasl § JoT &F THI—d9Y
gv WO, feArae e, UARgINT [8HTae UGl fefay ol 1986 (fore J&T SWd U9 "Sad
ool BET TIT &) 4 IR BNl § Gl & 01—04—2024 H 177 &I —

G

In the said rules, a new sub-rule 35A (22) (b) after sub-rule 35A (22) (a) shall be added
under rule 35A which is as under :—

22(b) “The Minimum Guaranteed Quota of CL shall be unitwise whereas the passess shall
be issued vend-wise similarly the passes in case of IMFL shall be issued vend-wise”.

EWII0,/ —
IS Y Uq DI TG |

Rraci—9, 15 41d 2024

AT 7—232 /2024—8.VFA.07.—1026—JF 79X, 1966 ¥ TId Ud [eAraer Uao I o
A eF H TT Yord YAIST SiETH 1966 P ERT 5 @ ST [GATae 9 H WIS Y
gF H TAT ggT UG SGHIN ST, 1914 (1914 FT 1) DI &RT 21 3K 59 I [& fearaer
T3 STEBERT JETIH, 2011 @I RT 82 & WY UST & AT [8ATEcT TR DI SEfTI7
2011 (2011 &7 H&IIH 29) BI €T 16 3IX 81 FINT Tacd IIadl &1 FINT H¥d §I eI [eAraet
q39T EHIST JfETIH, 2011 (2011 BT G=IH 29) Bl €T 5 N GoTiq GBI fETIT 1914
(1914 BT 1) @ T 9 & TET FIH [Afed fAcargad (ra®re)) @ dfaaal i fa fearaer gaer
(C’WE‘WWVWGJWWW 1965 P 5T 1 @ W] Ulod & &1 JIT &ed g4, 4 o
I, /c/cd/gc/r/ YT Y YT STEPIY), 89140 J&9, VAGEINT ledract Jao § JoIr T, I
vy ?7?7?7@?[ /E:'"'//t/m’ HQ’?/ Udaglyi /5"'//t/01 HQ’(’/ /(ﬁCfChV el 1986 (/U'/*E" el \'Hicb Y3did S
ool BET TIT &) 4 IR BNl § Gl & 01—04—2024 H 1 &I -—

G

In the said rules, a new sub-rule 38 (2) (i) after sub-rule 38 (2) shall be added under
rule 38 which is as under :(—

2(i) “The licensee may have an option to sell and store both types of liquor i.e. IMFL and
Country Liquor in the L-2 retail vend in the urban areas, having the quota of Country
Liquor in any vend of that unit, on the same pattern which exists in rural areas with the
prior permission of the Collector of the Zone concerned”.

Y10,/ —
NIST Y Uq 31PN YT |
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IS BV UG SIGBIN [FHHT

raci—9, 15 41d. 2024

T 7—232,/2024—F.9FF. 97 —1027.— Jo77 7T, 1966 & SId qd fearaer gaer vrod 4
FHIAT &3 § TAT Gog GAIST ST 1966 P NI 5 & ST [BArET JI H Gls T
gF 4 FAT YT YU SGBIST SHETIH 1914 (1914 BT 1) DI &NT 21 3N 59 ST [& [gATFT
U_YT JEHR JfFIH, 2011 B IRT 82 & G GI3T 8, TUT fRATAT TaoT GBI 337,
2011 (2011 ®T H&IIPH 29) BI €T 16 3K 81 FINT Tacd IiIadl &1 JIIT H¥d g4 T [edraet
39T GBI SEATIH, 2011 (2011 HT FE&IH 29) Bl €% 5 3R Gorrg GBI SEATIH 1914
(1914 @7 1) B &7 9 & TET FoIH [Afed [Acargad (3eers]) &1 wfaadl, S & farae gaer
(Wwwmm 1965&5‘)«%77?716%?7&7177%3?‘ aﬂwﬁraﬂﬁgﬁ # s
T, 1AcTrgad I1F &Y Uq EBIY), [8ArGe Ja9, VAGEINT fearad qas § Jor oY I~
O GG, VARGV [eArad el Wi (4gwdEr) woul, 1988 (foie IET WD UIAIT T
Vool BT AT &) 4 VIR BRI g Gl & 01—04—2024 H 17 &I —

G

In the said rules, sub-rule 17-E under rule 17 is substituted as under :—

1. A licence in form S-1F shall be granted for retail sale of all kinds of Himachal Wine,
imported and foreign wine for annual fixed license fees of Rs.75,000/-.

2. The licence shall be approved/granted and renewed by the Collector of the Zone
concerned.

3. The degree of un-fortified wines may be restricted upto 15% v/v and in case of
fortified wines not more than 20% v/v only for wines made by wine manufacturers of
Himachal Pradesh.

4.  All the terms and conditions applicable to the L-2, L-14, L-14A,S-1AA vends shall be
applicable to the licensee.

5. S-1F licensee shall lift the wine from the S1C licensees only.

6. Any license holder in S-1F if found indulging in storing and selling any other type of
wine/liquor than prescribed shall be liable to pay a penalty of Rs.25,000/- on the first
offence and in case of further violation the license shall be cancelled:

Provided that the applicant for a license in form S-1F will not be required to obtain No
Objection Certificates.

EWII0,/—

IS Y Uq 31D YT |
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VST &Y UG SFHINT a4

raci—9, 15 41d. 2024

T 7—232,/2024—3.9FF. 97 —7028.— Jo77 7w, 1966 & SId qd fedraer gaer vrod 4
FHIAT &3 § TAT Gog GAIST ST 1966 P NI 5 & ST [BArET JI H Gls T
gF 4 FAT YT YU SGBIST SHETIH 1914 (1914 BT 1) DI &NT 21 3N 59 ST [& [gATFT
YR JEHR SEFIE, 2011 B GRT 82 & G UlAT 8 TAT fBHTAT TR IFHIN IfTIH
2011 (2011 ®T H&IIPH 29) BI €T 16 3K 81 FINT Uacd IIadl &1 YA H¥d g4 oI [edraet
T3 MEHIST ETIH, 2011 (2011 FT WEIH 29) Bl €T 5 3 Goarg GHe) SfETIH, 1914
(1914 @7 1) B &7 9 & TET ForH [Afed [Acargad (3eers]) &1 wfdadl, S & farae gaer
(QWWVW@'WWW 1965&5‘)«%77?716%?7&7177%3?‘ aﬂwﬁraﬂﬁgﬁ # s
I, 13cargad 15T &Y Uq EBIY), [8ArGe Ja9, VAGEINT fearae qasr § Jor oY I
Y GG, VAREINT [eArEad e Wi (4gwdEr) woul, 1988 (ot IET WD UIAIT T
Vool BT AT &) 4 VIR BRI g Gl & 01—04—2024 H 17 &I —

GIET

In the said rules, sub-rule 17-B under rule 17 is substituted as under :—

1. A licence in form S-1AA shall be granted for retail sale of all kind of wines
manufactured in Himachal Pradesh for annual fixed license fees of Rs. 30,000/- only.

2. The licence shall be approved/granted and renewed by the Collector of the Zone
concerned.

3. The degree of un-fortified wines may be restricted upto 15% v/v and in case of
fortified wines not more than 20% v/v only for wines made by wine manufacturers of
Himachal Pradesh.

4.  All the terms and conditions applicable to the L-2, L-14, L-14A, S-1AA vends shall be
applicable to the licensee.

5. S-1AA licensee shall lift the wine from the S1A & S-1C licensees only.

6. Any license holder in S-1F if found indulging in storing and selling any other type of
wine/liquor than prescribed shall be liable to pay a penalty of Rs.25,000/- on the first
offence and in case of further violation the license shall be cancelled:

Provided that the applicant for a license in form S-1AA will not be required to obtain No Objection
Certificates.

EWII0,/ —
IS Y Uq 31D YT |
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VISF &Y UG GBI [TUTT

raci—9, 15 41d. 2024

T 7—232,/2024—F.9FF. 97 —7029.— Jo77 7w, 1966 & SId qd fearaer gaer irod 4
FHIAT &3 § TAT Gog GAIST ST 1966 P NI 5 & ST [BArET JI H Gls T
gF 4 FAT YT YU SGBIST SHETIH 1914 (1914 BT 1) DI &NT 21 3N 59 ST [& [gATFT
YR JEHR SEFIE, 2011 B GRT 82 & G UlAT 8 TAT fBHTAT TR IFHIN IfTIH
2011 (2011 &7 H&IIFH 29) BI €T 16 3K 81 FINT Uacd IiIadl &1 JIIT H¥d g4 eI [edraet
T3 GBI SEATIH 2011 (2011 BT A&IIH 29) Bl €8T 5 37X Gorrg MBI IfETIT 1914
(1914 @7 1) B &7 9 & TET ForH [Afed [Acargad (3eers]) &1 wfdadl, S & farae gaer
(QWWVW@'WWW 1965&5‘)«%77?716%?7&7177%3?‘ aﬂwﬁraﬂﬁgﬁ # s
I, 13cargad 15T &Y Uq EBIY), [8ArGe Ja9, VAGEINT fearae qasr § Jor oY I
Y GG, VARGV [eArEd el Wi (4ghdar) woul, 1988 (fore IET D YA I
Vool BT AT &) 4 VIR BRI g Gl & 01—04—2024 H 917 &I —

G

In the said rules, sub-rule 17-C (i) under rule 17 is substituted as under :—

”The license S-1C shall be granted for wholesale trade of wine/cider. The licensee
shall procure wine/cider from the S-1A, S-1B and L-1BB licensees of the State for
supply to L-3, L-4, L-5 (combined), L-4, L-5 & L-4A, L-5A, & L-3A, L-4A, L-5A, L-
3T, L-4T, L-5T, L-6, L-7, L-8, L-9, L-9A, L-2, L-14, L-10BB, S-1F and S-1AA
licensees. The sale of wine/cider procured from the S-1B & L-1BB licensees shall not
be permitted to S-1AA licensees.

The license shall be approved by the Commissioner of State Taxes and Excise, H.P.
and granted and renewed by the Collector of the Zone. The terms and conditions
prescribed for the L-1 licensees shall be applicable for grant of S-1C license except for
the condition of minimum area and security amount. The security amount to be
obtained from the S-1C licensee is fixed at Rs. 1,40,000/-. A licensee having license
in form S-1C shall supply wine/cider to the licensees throughout the State. The area of
the godown in form S-1C license shall not be less than 900 square feet.”

Y10,/ —
IS Y Uq 31§D STGHT |

ST Y UG GBI [THT
PRrci—9, 15 ard. 2024
WL 7—232 /2024—8.YFA.U7.—7030—TF I, 1966 ¥ &Id qd [eAraer qao I #
T gF H TT Gord YIS SiEIH 1966 P ERT 5 @ ST [GATaeT UG H WIS Y

7
gF H T UgT G SEBINI SETIT 1914 (1914 BT 1) Bl &INT 21 3R 59 I [& feAraer
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QST TGP SfETIH, 2011 I €RT 82 B VY ST & T fRATGT T_eT NGB e+
2011 (2011 @T H&IFH 29) B &RT 16 SN 81 FINT UG 1l &1 IIT Hec g ol fearaet
T3 PN JfETIH, 2011 (2011 BT WE&IH 29) Bl €T 5 3R Goarg GBI SfETIH, 1914
(1914 @7 1) B N7 9 P TET FSIH [fed [Acargad (3aars)) &1 Sfaadl, o & fearae gaer
(CFIIET YN UUS i) STSYwi, 1965 HI ERT 1 & W GO &, T FANT HXd §4, 4 S0
g%, fAcgad ST @Y Y SEBIN], [eFrEd FY, VAq G [ATaer Hee H JeT dry
THI—THT UY Wofera,  f8Araet g9, Uaa GINT f8ATacet Ja9T fefay Woul, 1986 (fors I8 9
qeAIT "SFT ool BET AT &) § FIEIT HYal § off [ 01—04—2024 H A EIT —

G

In the said rules, sub-rule 11 (a) and 11 (b) under rule 37 shall be substituted as under :—

1. 1l(a) “The license in forms L.2, L.14, L.14-A and S-1AA in rural and urban areas will
observe following sale hours during the working days:-

Period Licensed hours
From Ist April to 31st March : 09.00 A.M. to 12.00 Midnight

Provided that the above mentioned licensee will have the option to open/close the liquor
vends beyond the prescribed time during the whole year.”

2. 11(b) “ The license in form L-3, L-4, L-5/ L-4, L-5/ L-3A, L-4A, L-5A in rural and
urban areas will observe following sale hours during the working days:—

Period Licensed hours
From 1st April to 31st March : 12.00 Noon to 12.00 Midnight

Provided that the licensee will have the option to open/close the Bars beyond the
prescribed time during the whole year. "

avdio /—
IS Y UG TIBIRT STYHT |

IS BV UG SIGBIN [FHHT

raci—9, 15 41d. 2024

T 7—232 /2024—F.YFF. 97 —7031.—FT7 TIw=N, 1966 & SId qd [earaer gaer Irod 4
I &7 H TT Gord e SEfIE 1966 1 €RT 5 @& SAd AT Ue9 H WIS Y
gF 4 FAqT YT YU SGBIST HETIH 1914 (1914 BT 1) DI &NT 21 3K 59 G [& [eHTFT
U_YT JEHRT SEFIE, 2011 B GRT 82 & G UlAT 8 TAT fRATAT YR IFHIN IffTIH
2011 (2011 @7 H&IIFH 29) BI €T 16 3K 81 FINT Uacd IiIadl &1 JIIT H¥d g4 eI fedraet
TR GBI SETIT 2011 (2011 BT FEIIH 29) B €RT 5 3R GoTig MBI fE7IH, 1914
(1914 @7 1) B &7 9 P TET FoIH [Afed [Acargad (3eers]) &1 wfaadl, S & f@arae gaer
(TFarsor grav vvs Srfier) SiTSvl 1965 @ ERT 1 & W Ufdd & & AN #wa §3 A

S0 I99, [Acirgad IS BY Ve SIGHIY], [GATae UGV VAGEINT [89rEaet a9 H Il el
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THI—THT UY GO, fRHTeer Ja9T feradby woul, 1986 (fors % Uard “S&T ool Bal a7
&) § GeerT &var g off 15 01—04—2024 A AT &I —

T

In the said rules, the sub-rule 38 (2) () under rule 38 shall be substituted as under :—

38 (2) (e) “If any L-2, L-14 and L-14A licensee sells liquor below the MSP fixed by the
Commissioner of State Taxes & Excise such licensees shall be imposed penalty by the
Zonal Collector of Rs.15,000/ for the first such offence, Rs. 25,000/ for the second and any
subsequent offence. If any un-accounted liquor is detected in any vend the licensee will be
liable to pay an amount equal to double the amount of excise duty on such liquor, in
addition to penalty upto Rs. 50,000/-.”

g0,/ —
IS BY UG TIBIRT STYHT |

oreir—9, 15 A4, 2024

TET: 7232,/ 2024—3.YFF. G — 7032.—F2H TR, 1966 ¥ 1% qd feAr@c Ja9r o 4
THIA &7 4 TT G gTieT SEfIE 1966 @1 €RT 5 @& Sdd AT a9 H WIS Y
GF H TJAqT GgT G GBI ETIT 1914 (1914 BT 1) DI 5T 21 3N 59 I [& [eATaT
U GBI SEFIH, 2011 B GRT 82 B W ST & TUT [RAIGT TR GBI IfNATH
2011 (2011 &7 H&IIH 29) BI €T 16 3IX 81 FINT Uacd IIadl &1 GIT H¥d §I oI [eAraet
T&IT GBI JEFTH, 2011 (2011 BT F&IH 29) I 5T 5 37X GoTq GBI eI, 1914
(1914 @7 1) B &7 9 P TET FSIH [Afed [Acargad (3eers)) &1 Sfaadl, o & fearae gaer
(Trarg grav vUe o7dier) SISl 1965 @B ERT 1 H WY UfSd 8 @ IR &vd g4 H S
99, 1AcTgFT I BY Uq SEBIY], o719 Ua9l, VAREINT [edree Uasl § J2T &r THI—dHY
oY W, o feveer’) woul, 1932 (o7 §99 USAN ‘ST ool BET AT &) H WIIErT
PYar § Gl fa5 01—04—2024 ¥ 71 &I -—

G

In the said rules, the sub-rule 9.17 (i) under rule 9.17 is substituted as under :—

(i) The Excise Officer Incharge of D2/D2A/BWH-2 licensees be required to draw sample
of ENA from which Country Liquor/IMFS is proposed to be manufactured on random
basis but shall draw samples compulsorily of the blends of various brands of Country
Liquor/IMFS for chemical analysis. The samples can be tested in CTL Kandaghat or
any other NABL accredited laboratories (within State or adjoining State/UT).

(i1) If any liquor manufacturer found procuring ENA/Bottled liquor either without permit
or in excess of quantity prescribed from outside/within the State or in case of
difference in stock of ENA/Bottled liquor in a manufacturing unit or with a liquor
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manufacturer, then such a liquor and its containers (mobile stationary) shall be
confiscated and the concerned manufacturer shall be liable to a penalty of Rs. 1 lakh
for the first offence, penalty of Rs. 2 lakh for the second offence and Rs. 3 lakh
penalty of for the third offence and any subsequent offence. This amount shall be in
addition to the excise levies payable on such stock.

E¥I10 /—
IS BY UG TIBIRT YT |

Rracir—g, 15 ard. 2024

AT 7—232 /2024—8.VFA.U7.—7033.—JF 9w, 1966 ¥ dId qd [eAraeT qao Irod o
A &F § Te gord gaieT eI, 1966 @1 E€RT 5 @ Sqid feHrEad e 4 Gle Y
gF H TAT GgT GAT SGBI ST, 1914 (1914 BT 1) P &RT 21 3K 59 I & feAr@T
Ga9T BN AEFIH, 2011 Bl NT 82 & WY GlSd & TUT f8ATACT UG SMFIS SIfETIH
2011 (2011 @1 H&IIH 29) BI €T 16 3K 81 GINT HGcd IGqdl BT I H¥d g4 oIl [eHraet
GQ9T BT JfETIH 2011 (2011 BT Ge=IH 29) Bl €NT 5 IV Gorig GBI fETTIH, 1914
(1914 @7 1) @ &NT 9 & TET FIH [Afed fAcargad (masre)) @ dfaqal i fa fearaer gaer
(VFETSST v YUS 37dler) STSYoi, 1965 @I N 1 @ I GIOT & PT YIIT &N §4, H S0
I9v, facargad I Hv  7F TGP, 189127 Ha%l, VASgINT ledrecy 173’?7 H geT Y AHI—HHY
gv WIIET,  VAegINT [eATae Yed ¥Wie (4gwaan) woul, 1988 (fore 8T SWd UvaId ‘I
ool BET TIT &) 4 WO BNl § Gl & 01—04—2024 H 19 EI7 -—

G

In the said rules, the sub-rule 2 (iii) under rule 2 shall be substituted as under :—

2 (iii) “Sweets” means any liquor which is made from fruit and sugar or from fruit or
sugar mixed with any other material or with the inclusion of all grain excluding malt
and which has undergone a process of fermentation but which has not undergone the
process of distillation in the manufacture thereof and includes wines, made wines,
mead and metheglin. Use of other alcohol is permitted for the sole purpose of
fortification.
80,/ —
IS Y Uq 31D YT |

racir—9, 15 41d. 2024

AT 7—232 /2024—8.VFA.U7.—7034.—FF T, 1966 ¥ JId qd [eAr@er qao I o
A eF H TT Yond YIS SiEHIH 1966 P EIRT 5 @ AT [HTae UG H WIS Y
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gF H JAT GgT Gord SEBRNI SETIT 1914 (1914 HT 1) B &N 21 3K 59 I & feHET
U_YT JEHRT SEFIE, 2011 B GRT 82 & G AT 8 TAT fRHATAT YR IFHIN IfATIH
2011 (2011 @7 H&IIPH 29) BI €T 16 3K 81 FINT Uacd IiIadl &1 JIIT H¥d g4 oI [edraet
T3 MFHIS ETIH, 2011 (2011 FT WEIH 29) Bl €T 5 3K Goarg GBI SfETIH, 1914
(1914 @7 1) @I &7 9 & T&d GIIH [Hfed fAcrgad ((Tadr)) & dfeaal. o & fearaer qar
(TFarssT grav gvs ardier) TSkl 1965 @ EINT 1 @ T yfdd & &1 FANT vad §4 #
S0 I, [Icagad IS HY UG STGHN, oG UG VAGEINT fedrae a9 H FT @l
THI—THT Y W9, [8Arae Ga9T forgay woul, 1986 (o7 W@ UAN ‘ST ool HET AT
§) % e BYar § I & 01—04—2024 F HI=I &I —

In the said rules, the sub-rule 35 A (22) under rule 35A shall be substituted as under :—

35 A (22) “The licensee shall be required to lift 100% of the Minimum Guaranteed
Quota prescribed in respect of Country Liquor for the vends/unit allotted to him. The
licensee shall be liable to pay penalty on the unlifted quota falling short of 80% of the
MGAQ in respect of Country Liquor for the concerned quarter which shall be payable
latest by 5t day of the end of the quarter and for the last quarter by 10" of March,
2024. The penalty shall be levied Rs. 50 per proof liter on Country Liquor on such
unlifted quota falling short of 80% of the MGQ. However, if the licensee succeeds in
lifting 80% of the annual MGQ in the subsequent quarters, any penalty deposited
previously on short lifting below 80% of the annual MGQ shall be adjusted against the
license fee/penalty due for the last quarter of the year 2024-25.

As there is open quota for IMFL, therefore, the above-mentioned condition shall not be
applicable for IMFL.

There will be open quota of IMFL/BII/Foreign Liquor. It would thus be open for
licensee to lift IMFL/BII and foreign Liquor as per his demand. However, the Zonal
Collector shall have overriding powers to put a check on any abnormal lifting of stock
with malafide intent. The Collector of the Zone shall submit monthly report to the
Commissioner of State Taxes and Excise, H.P. with regard to any excess lifting with
malafide intent. The Dy. CSTE/ACSTE Incharge of the District shall have to
periodically monitor and review the lifting of quota and compare it with the lifting in
the corresponding month of last year and previous month of the current year. In case,
the Zonal Collector is of the opinion that the concerned licensee is lifting abnormal
quota then the Zonal Collector will immediately direct the concerned
Dy. CSTE/ACSTE Incharge of the District to restrict the passes and shall take action as
per rules and H.P. Excise Act , 2011.

The licensee has to deposit entire license fee for the quota fixed of Country Liquor for
the year 2024-25. The licensee shall have to deposit the license fee of IMFL fixed for
the reserve price of the vend/unit at the time of Auction-cum-Tender, the reserve price
of vend/unit will increase/decrease proportionately as per the bid/tender and thereafter,
no license fee shall be charged from the licensee on IMFL. In no case, the final value
of the unit shall be less than the bid/tender offered by the successful allottee.”

Y10,/ —
IS Y Uq 31§D YT |
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VST &Y UG SFHINT a4

raci—9, 15 41d. 2024

T 7—232 /2024—3.9FH. 97 —7035 — 77 TIw=N, 1966 & SId qd [earaer gaer Irod 4
FHIAT T H AT orrd GaioT SfEfTaH 1966 B VT 5 @ ST [eATAT UG H ik T
gF 4 JIT ggd Goid GBI IETIH, 1914 (1914 BT 1) B §RT 21 SR 59 I fa f@Araer
YR BRI EFIE, 2011 B GRT 82 & G UlAT 8 TAT [BATAT TR IFHINT IfTIH
2011 (2011 ®T H&IIFH 29) BI €T 16 3K 81 FINT Uacd IiIadl &1 JIIT H¥d g4 oI [edraet
T3 GBS ST 2011 (2011 BT G&IH 29) Bl N7 5 37X Gorrg MBI IfETIT 1914
(1914 @7 1) B &7 9 » TET ForH [Afed [Acargad (3eers]) &1 wfdadl, S & farae gaer
(TFarssr grav vvs Srfier) SiTSvl 1965 @ ERT 1 & W Ufed & & AN #wa §3 A
S0 ¥, [Acigad ST @Y VG PR, e U9, Vag §RT [edradt gl § Fefl AR
THI—THT GV W, [BATaeT Ja9T /@y Wool, 1986 (fore $9% U9aid 3% ool Hal T
g) % T BYar § I & 01—04—2024 F H=T &I —

TIIETT

In the said rules, the sub-rule 35 A (25) under rule 35A shall be substituted as under :—

35A (25) “After lifting the entire annual Minimum Guaranteed Quota, additional quota
of CL shall be granted by the District Incharge and the Collector (Excise) of the
concerned Zone. The Collector (Excise) and the Distt. In-charge shall grant the
additional quota of CL at the rates of full license fee as prescribed after the entire
annual quota of CL has been lifted successfully by the retail licensee.”

Y10,/ —
IS Y Uq 31§D YT |

Rraci—9, 15 41d. 2024

AT 7—232 /2024—8. Y. U7.—7036.—FF T, 1966 ¥ SId qd [eAraer qao I #
A &F § Te g gaieT eI, 1966 P ERT 5 @ Sqid fedrEad e H Gle Y
gF H TAT GgT GG SGBI ST, 1914 (1914 BT 1) PI &RT 21 3K 59 I & feAr@T
G39T SMFPHIST SEfTIH, 2011 B &RT 82 & WY UST & TAT [8HIGeT FoT BN 37,
2011 (2011 BT TP 29) B €RT 16 3N 81 VT Faod I1dadl &1 GIIT Hed §I ol feArae
g3 EHIST JfETIH, 2011 (2011 BT G=IH 29) Bl €T 5 N Goriq MBI fETTIH 1914
(1914 &7 1) @ &NT 9 & TET FIH [Afed fAcargad (madre)) @ dfaqal i fa fBaraer gaer
(VFaTsST GraY UUS 37dler) STSvwi, 1965 @ €T 1 ® W GIOd & B TIRT Hd §U, A,
S0 ¥, [Acargad I HY Vg EBN), [GHTEeT UaY, WWW#UWW
THT—THT UV W9, f8Hrae 9T ferady woul, 1986 (fors 819 U9aiq ‘ST woul HEl a7
g) # T @var § o [ 01—04—2024 G AT &I —




ST, fRHTeet UQen, 15 H8, 2024 /25 JRG, 1946 1255

In the said rules, the sub-rule 35 A (28) under rule 35A shall be substituted as under :—

35 A (28) “The Commissioner of State Taxes and Excise, Himachal Pradesh shall fix
the Minimum Retail Sale Price of Country Liquor, High Strength Country Liquor,
IMFS/BII, Wine, Beer, all brands and as required. The Minimum Retail Sale Price as
fixed by the Commissioner of State Taxes and Excise shall be printed on the labels of
bottles or containers of liquor.”

V10 / —
IS Y Uq 31§D YT |

raci—9, 15 41d. 2024

AT 7—232 /2024—8.VFA.07.—7037 — 9 T, 1966 ¥ dId qd [eAr@cer qao I o
T eF H TT Yord YIS SiEHTH 1966 P ERT 5 @ AT [GHTae G H Gile Y
gF H TAT GgT GG SGHI ST, 1914 (1914 BT 1) PI &RT 21 3N 59 il & fedraet
39T STFHENT AEfFTH, 2011 B RT 82 & WY UST & TAT [8HTET TR EHIST SfEfTIH,
2011 (2011 @T H&IIFH 29) B &RT 16 SN 81 FINT UG 1l &1 IIT Hec g4 ol fearaet
T3 GBS SEAfTIH 2011 (2011 BT G&IIH 29) Bl €8T 5 37X Gorrg MBI IfETIT 1914
(1914 @7 1) @I &7 9 @ T&d GSIH [Hfed fAcrgad (3Tadr)) & feadl. o & fearae qar
(YFaTsST GIaYy UUS 37dler) STSvWi, 1965 @ €NT 1 H WY GIod & B TIRT Hd §U, H,
S0 ¥, fAcargad I HY V9 SEBN), [eHTEae UaY, W@Wﬁ?ﬁw#wﬂaﬁz
THI—THT UY GO, feaTaer gae forddy wour, 1986 (fors §W® U9ard ‘S wool Hel a7
&) ° G &var g off 15 01—04—2024 A AT &I —

In the said rules, the sub-rule 35 A (26) under rule 35A shall be substituted as under :—

354(26) “There shall be no quota interchange and quota conversion for the financial
year 2024-25.”

V10 / —
IS Y Uq 31D YT |

Rraci—9, 15 41d 2024

T 7—232/2024—3. 9.9 —7038.—~ 777 TIw=N, 1966 & SId qd fedracr gaer irod 4
THIA &7 4 TT Gord e SEfIE 1966 1 &RT 5 @& AT AT Ua9 4 WIS Y
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gF H T ggT Gord SEBRI SETIT 1914 (1914 BT 1) B &N 21 3K 59 I & feHTEA
T_ GBI SIETIH, 2011 P RT 82 & WIT ST 8, TAT [RATAT TR YHRATGA YIT 2011
(2011 &T WEGIH 29) B &INT 16 3N 81 GRT Yaod Ifdadl &1 YIIFT H¥d g4 ol IURIh
SETIEl BT &I%T 5 3K 9 @ dEd §FH [Hied fAcrgad (SEErs)) @ wfdadl, i 1d feareer
U9 (VTS GraY YUS S7ler) STevl 1965 PI ERT 1 & W GIOd &, & FANT HXd §I, A,
S0 Ig¥, ACIgad ST BY UG SIGPR), [eArEael HGY, VAGERT [89rGe] Fae H Il Y
THI—THT UY GG, Gord fSveers! woul, 1932 (fo7s $We G9arg “SFd woul Hal 197 87) #
VIR BRAT § Gl & 01—04—2024 H 1 8l —

GIET

In the said rules, a new sub-rule 9.32 (3) after sub-rule 9.32 (2) under rule 9.32 shall be
added as under :—

“The government gazetted holidays to the government staff posted in such Bottling Plants,
Distillery, Brewery be allowed as per the Factory Act 1948 alongwith the compensatory
leave as mentioned in the Act ibid. The provisions of the act ibid have been mentioned as
below :—

(a) Weekly hours.—No adult worker shall be required or allowed to work in a factory for
more than forty-eight hours in any week. 52. Weekly holidays.—(1) No adult worker
shall be required or allowed to work in a factory on the first day of the week
(hereinafter referred to as the said day), unless— (a) he has or will have a holiday for a
whole day on one of the three days immediately before or after the said day, and (b) the
manager of the factory has, before the said day or the substituted day under clause (a),
whichever is earlier,— (i) delivered a notice at the office of the Inspector of his
intention to require the worker to work on the said day and of the day which is to be
substituted, and (ii) displayed a notice to that effect in the factory: Provided that no
substitution shall be made which will result in any worker working for more than ten
days consecutively without a holiday for a whole day. (2) Notices given under sub-
section (1) may be cancelled by a notice delivered at the office of the Inspector and a
notice displayed in the factory not later than the day before the said day or the holiday
to be cancelled, whichever is earlier. (3) Where, in accordance with the provisions of
sub-section (1), any worker works on the said day and has had a holiday on one of the
three days immediately before it, that said day shall, for the purpose of calculating his
weekly hours of work, be included in the preceding week. b) Compensatory
holidays.—(1) Where, as a result of the passing of an order or the making of a rule
under the provisions of this Act exempting a factory or the workers therein from the
provisions of section 52, a worker is deprived of any of the weekly holidays for which
provision is made in sub-section (1) of that section, he shall be allowed, within the
month in which the holidays were due to him or within the two months immediately
following that month, compensatory holidays of equal number to the holidays so lost.
(2) The State Government may prescribe the manner in which the holidays for which
provision is made in sub-section (1) shall be allowed.

Y10,/ —
IS Y Uq 31§D YT |
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VST Y UG MBI 39T

racir—9, 15 41d. 2024

X

T 7-232,/2024—8.VFG.97.—7039 TIH Tqw%, 1966 ¥ &% qd [eAr@ct a9 o
FHIAT &F H TAT Gorrd GAioT SfEfTIH 1966 HI VT 5 @ ST [eHTAT UG H ke T
gF 4 JqT YT GAd GBI SETIH, 1914 (1914 BT 1) B &§RT 21 3R 59 I [& [gATTT
URYT STGHT SEFIH, 2011 B VT 82 & T GI3T & TUT [2HIT QI YRGS YIS, 2011
(2011 &T WE&IH 29) B &INT 16 3N 81 GRT Yed Ifdadl &1 YIIFT H¥d g4 ol IURIhH
SEfTIEl BT GINT 5 3K 9 @ dEd FFH [Hied fAcargad (SEd)) @ wfdadl, S 1d feareer
Loty (Q’d\’-llsrw gIavy UUS 37Yle) TSN, 1965 I €T 1 & Wl UISd &, & YA Hvd g4, 4
S0 499, fAcgad IR @Y vd ST, @WQ@W vag LGN fedraer yaer § Jer
THI—TET GV G, fRETae UeY VRIS qIISSaav—8ToNT woul, 1987 (for® UsT
qeTTq ST Wl HET TAT &) H FIET BNl § ol [ar 01—04—2024 ¥ AT &I —

i3

G

In the said rules, a new sub-rule 6 (2) after sub-rule 6 (1) under rule 6 shall be added as
under —

6 (2) “The government gazetted holidays to the government staff posted in such Bottling
Plants, Distillery, Brewery be allowed as per the Factory Act 1948 alongwith the
compensatory leave as mentioned in the Act ibid. The provisions of the act ibid have been
mentioned as below :(—

(a) Weekly hours.—No adult worker shall be required or allowed to work in a factory for
more than forty-eight hours in any week. 52. Weekly holidays.—(1) No adult worker shall
be required or allowed to work in a factory on the first day of the week (hereinafter referred
to as the said day), unless— (a) he has or will have a holiday for a whole day on one of the
three days immediately before or after the said day, and (b) the manager of the factory has,
before the said day or the substituted day under clause (a), whichever is earlier,— (i)
delivered a notice at the office of the Inspector of his intention to require the worker to work
on the said day and of the day which is to be substituted, and (ii) displayed a notice to that
effect in the factory: Provided that no substitution shall be made which will result in any
worker working for more than ten days consecutively without a holiday for a whole day. (2)
Notices given under sub-section (1) may be cancelled by a notice delivered at the office of
the Inspector and a notice displayed in the factory not later than the day before the said day
or the holiday to be cancelled, whichever is earlier. (3) Where, in accordance with the
provisions of sub-section (1), any worker works on the said day and has had a holiday on
one of the three days immediately before it, that said day shall, for the purpose of
calculating his weekly hours of work, be included in the preceding week. b) Compensatory
holidays.—(1) Where, as a result of the passing of an order or the making of a rule under
the provisions of this Act exempting a factory or the workers therein from the provisions of
section 52, a worker is deprived of any of the weekly holidays for which provision is made
in sub-section (1) of that section, he shall be allowed, within the month in which the
holidays were due to him or within the two months immediately following that month,
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compensatory holidays of equal number to the holidays so lost. (2) The State Government
may prescribe the manner in which the holidays for which provision is made in sub-section
(1) shall be allowed.

EWTI0,/—
XIS @Y Uq 31§D STGHT |

IS BV UG SIFHINT 4T

Rraci—9, 15 414 2024

AT 7—232 /2024—8.VFA.T7.—7040.—J9F T, 1966 ¥ JId qd [eAr@er qao I1od o
A &F  Te gorg gaied eI, 1966 P E€RT 5 @ Sqid feHrEad e 4 Gle Y
gF H JAT GgT GG SGHIS ST, 1914 (1914 BT 1) BT &RT 21 3% 59 I & feAr@T
39T BN AEFIH, 2011 Bl NT 82 & WY GlSd & TUT f8ATACT UQI SMPIS SIfETIH
2011 (2011 @T H&IFH 29) B €T 16 SN 81 FINT UG 1l &1 FIIT Hec g ol fearaer
q39T IEHIST SEATIH 2011 (2011 BT GE&IIH 29) Bl VT 5 3K Gorrg MBI IfETIT 1914
(1914 @7 1) B &7 9 P TET ForH [Afed [Qcargad (39ars]) &1 wifaadl, Sif & f@araer gaer
(YFaTsST Ay YUs 37dler) STSYol, 1965 HI NT 1 @ AIJ GIAd & BT YANT BNd §Y,
S0 IFE I PN UG SEHN YT, [eArEST YR VARG [RHTae W H Jel @l
THI—THT UY AT, UAGGINT Yolld [oldsy GRide YU T Woul, 1932 (fors J&T Svd gvard
ST ool BET TAT &) 4 T BNl § Gl & 01—04—2024 F T &I —

GIET

In the said rules, a new sub-rule 7.7 (A) after sub-rule 7.7 under rule 7 shall be added as
under :—

7.7 (A) “No permit/pass granting authority shall grant any permit or pass to liquor
manufacturers in the State importing/exporting/transporting liquor in bulk i.e. ENA, RS,
Malt Spirit and SDS in the tankers other than having capacity of 8 KLS, 10 KLS, 12 KLS,
16 KLS, 18 KLS, 20 KLS, 25 KLS, 30 KLS, 35 KLS and 40 KLS. The licensee shall
procure a list of such tankers from the Distilleries, Breweries and Bottling Plants of the
State and submit supporting documents duly attested specifying loading
capacity/registration numbers which shall be verified by the Dy.CSTE/ACSTE I/c of the
Districts. Thereafter, the approval of such tankers shall be obtained from the
Addl./Jt.CSTE-cum-Collector (Excise) of the concerned Zones. The list of such approved
tankers shall be maintained by the District I/Cs. By doing so the excise officer shall have
the option to mention not more than five approved tanker numbers in the permit and while
issuing the pass the incharge of the concerned unit from where such ENA is to be
dispatched shall have an option to mention the approved tanker number which is actually
available for the movement of consignment.

This condition pertaining to capacity of tankers may be changed/relaxed by the
Commissioner of State Taxes and Excise, only, if deemed fit.”

Y10,/ —

IS Y UG SIBIR] STYHT |
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IS BV UG SIGBIN [FHHT

raci—9, 15 41d. 2024

T 7—232,/2024—3.9FF. 97 —1041.—J77 T, 1966 & SId qd fedraer gaer vrod 4
FHIAT ST H TAT Gorrd GAioT SfEfTaH 1966 HI VT 5 @ ST [eATAT UG H ik T
gF 4 FIT YT GAd GBI SETIH, 1914 (1914 BT 1) B €RT 21 3R 59 I [& [gATTT
YR JEHRI EFIE, 2011 B GRT 82 & G UlAT 8 TAT [BHTAT YR IFHIN IfTIH
2011 (2011 ®T H&IIPH 29) BI €T 16 3K 81 FINT HGcd IIqdl BT AT HXd g4 oIl [&Araet
T3 GBS SEATIH 2011 (2011 BT A&IH 29) Bl N7 5 37X Gorrg MBI IfETIT 1914
(1914 @7 1) B &7 9 » TET ForH [Afed [Acargad (3eers]) &1 wfdadl, S & farae gaer
(Wﬁwvwaﬂﬁa)sn@%w 1965 a:‘?am1$wrerq7%ﬁ’?‘ 877927?7737—\'?)5?? #

S0 9%, /C/C(‘//g/Cf(‘/ /eI &Y Uq 31’/6/CI7IV/ fe4raret L/Q'{’/ UdqgixXi feHraer gaer 4 Jer 877_2

THI—THT qY AINfEG,  fRHTEe U], UARgINT [3HTae e foidR wour, 1986 (fors & 3w

qeAT "SI ool BET AT 8) H FIEIT BNl § off [ 01—04—2024 H AT EIT —

G

In the said rules, sub-rule 10 (a) under rule 37 shall be substituted as under :—

(b)

“a) No person to whom a license in form L-2, L-2A, L-14 , L-14A , L-20B, S-1F and
S-1AA is granted shall establish the vend at a distance of not less than 100 (one
hundred) metres from any recognised educational institutions and 30 (thirty) metres
from place of worship by public at large, inter district Bus Stands, cremation or burial
grounds falling in the limits of Municipal Corporation, Municipal Committee and
Notified Area Committee which are Urban areas having concentration of population.
However, the distance of liquor vends from prominent places of worship by public at
large i.e. Jakhoo Temple and SankatMochan Temple in Shimla district, Shri Chintpurni
Temple in Una district, Shri Jwala Ji Temple in Kangra district, Deotsidh Temple in
Hamirpur district and Shree Naina Devi Ji Temple in Bilaspur district must not be less
than 600 metres.

In so far as areas other than those mentioned in the foregoing paragraphs are
concerned, the distance for establishing liquor vends shall not be less than 100 (one
hundred) metres from any recognised educational institution and 60 metres (sixty
metres) from any place of worship by public at large, inter district Bus Stand,
cremation or burial grounds.

The distance from the vend is not to be measured from the gate of the School but the
farthest point of the premises (building and play ground used exclusively by school
students).

(c) All retail licensee shall install CCTV cameras having backup of atleast 7 days in their

(d)

liquor vends.

Warning shall be displayed conspicuously in Hindi & English on liquor vends as
under :—
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(i) " Liquor shall not be sold to children below the age of 18" and " 3GRE ¥ | HH

(i) “Consumption of Alcohol is injurious to Health IRT§ 9T W@y & ford
TNIRS 2"

The provisions prescribed in point (a) & (b) above shall not apply in such cases where a
new recognized school/educational institution/main bus stand/place of worship comes up within the
prescribed distance during the currency of the year subsequent to the establishment of vend for the
year 2024-25."

80,/ —
IS Y Uq TP YT |

Rraci—9, 15 41d. 2024

AT 7—232 /2024—8.VFA.UT.—1042—TJF T, 1966 ¥ &b qd [eAr@er q&oT I #
THIAE &F H TT UAd gioT SEIE 1966 @1 ERT 5 @& Sdd AT a9 H WIS TV
gF 4 FAqT G YU SGBIST HETIH 1914 (1914 BT 1) DI &%T 21 3N 59 I [& [gATTT
U_YT JEHRT SEFIE, 2011 B N7 82 & G AT 8 TAT [BATAT YR IEHNT IffTIH
2011 (2011 BT T&IIFH 29) B €RT 16 3N 81 VT Faod I1dadl &1 GIRT &V §I ol feArae
T3 BT SETIT 2011 (2011 BT FA&H 29) B €RT 5 3II¥ Gorrg GBI I 1914
(1914 @7 1) B &7 9 » TET FoTH [Afed [Acargad (3eaers]) &1 wfaadl, S & f@arae gaer
(Wwvmmmmw 37‘?877?71$v7727177%ﬁ’?‘ Wwﬁraﬁﬁgﬁ@"ﬁ
S0 q9v7, /C/(‘(‘I/gCIK‘I N[0 pVY WG//GICM\’/ /E-"'-//tlm’ HQ’(’/ Udq 57?7/6"7’/5/(’1 LIQ'?/ 7:) g7 5'77(_[
THI—THY ¥ IR, [eEEeT Ja9, vae VT feHrael Hev foiR wodl, 1986 (o I8l IWd
qeAT "SI ool BET AT §) H FIET BNl § off [ 01—04—2024 H AT EIT —

GIET

In the said rules, the sub-rule 19(A) shall be substituted which is as under:—

1) The L-10BB License for retail sale of Beer, Wine, Cider & RTD beverages& BIO
Brands in Departmental stores is allowed.

i) The license in form L-10BB shall be approved and granted by the Zonal Collector.
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iii) BIO Brands shall be allowed to be sold in L-10 BB & the quantity of BIO brands to
be sold shall be lifted from the nearest L-2 vend. In the event of failure of nearest L-2
licensee in making timely supply and/or not meeting the demand of desired brands of
foreign liquor, the condition No. 10.29 of Excise Policy 2024-25 pertaining to bar
licenses will be applicable to L-10BB licensee.

iv)  The L-10 BB licenses shall be granted in urban areas to Departmental Stores having
annual turnover of not less than Rs. 1 Crores. The L-10BB licensee should actually
be a Departmental Store with several departments classified and organized
accordingly for sale of different types of goods.

V) Any application for grant/renewal of L-10 BB license shall be accompanied by copy
of GST return as proof of turnover, copy of income tax return along with other
documents already prescribed.

vi)  The L-10 BB licenses shall not be allowed to function from the branches of the
Departmental Store.

vii)  All the conditions of distance from educational institutions/religious places/bus
stand/cremation ground/burial grounds prescribed for L-2 and L-14 retail vend shall
also be applicable on such L-10 BB licensees.

viil) The L-10BB license shall be allowed or granted where the minimum area of the
Departmental store is 500 square feet. Not more than 10% of the covered area of the
Departmental store shall be allowed for display of liquor brands. The L-10 BB
license holders shall be allowed to sell all kinds of Beer, Wine/Cider, RTD, BIO
Brands.

iX) The L-10 BB licensee may obtain his supplies of BIO Brands (Whisky, Rum, Gin,
Vodka, Tequila, Single Malt Whisky etc.) from the nearest L-2 vend and Beer, Wine
and RTD/Cider from the nearest L-1, SIA and S1C on the prescribed rates of
assessed fee as mentioned in condition No. 3.2 (e) at the time of lifting supplies of
liquor.

X) The minimum distance between the L-10BB and nearest L-2 vend shall not be less
than 50 meters.

E¥I10,/—
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2011 (2011 BT T&IIFH 29) B €RT 16 3N 81 VT Faod I1dadl &1 GIIT &Y §I ol feArae
TR GBI SEATIH 2011 (2011 HT FE&IIH 29) BI €N 5 3R Gorrg GBI 374, 1914
(1914 @7 1) B &7 9 P TET ForH [Afed [Acargad (3eers]) &1 wfaadl, S & fearae gaer

(YFaTgST gAY YUS 37dler) SSYol, 1965 B NT 1 @ G GIGd & & TINT BNd §Y, H

S0 Ig¥, [Agad ST BN UG PN, oA T WW@W@’W#UWW
THI—THI U W, [BArEe Je9 wWie (Hgnhaar) woul, 1988 (fore W@ UvEId ‘ST Vool
PET TAT &) H FIARTT BYAT § Sl [ 01—04—2024 F 7T &I —

G

In the said Rule, the sub -rule 4(a) under rule 4 shall be substituted as under :—

The bottling of imported wine and bottling of Imported Wine manufactured from “all

grains” in the wineries of State is allowed subject to condition that the manufacturers/
non-manufacturers, who own liquor brands shall be allowed to get their brands of Wine
registered and bottled in the State for sale in H.P. and export subject to proper bottling
tie-up/lease agreement with the manufacturers located in the State subject to following
conditions :—

a) A person intending to enter into lease/bottling arrangement shall furnish ITRs of at least

b)

three previous years along with the agreement.

In case of lease agreement, a refundable security deposit in shape of a FDR pledged to
the Collector of the Zone concerned amounting to Rs.10 lakh to be furnished by the
lessee. This security amount shall liable to be forfeited in case of any breach of
conditions of license by the lessee.

c) They have to furnish a declaration that no excise license previously held by them or the

lease of a license in any State, has been cancelled or suspended or denied to be renewed
by the licensing authority owing to a breach of any of the provisions of the Act and/or
Rules governing the grant of such license.

d) The lessor and lessee shall be held jointly and severally responsible for the payment of

all government dues pertaining to lease agreement and subsequent dues accrued thereon.
In case of default of payment of any kind of dues, the lessor shall be bound to indemnify
the lessee.

B0,/ —
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QST TGP SfETTH, 2011 I €RT 82 B VY ST & T AT T_eT MBI 7+
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G

In the said rules, the sub-rule 38 (3) (e¢) under rule 38 shall be substituted as under:—

“The L-3, L-4, L-5, L-3A, L-4A, L-5A, L3T, L4T, L-5T, L-6, L-12, L-12A, L-12 AA,
L-12AAA, L-12B and L-12C licensees will take supplies from any retail vend falling in
the jurisdiction of the concerned ASTEO/STEO circle. In case of non-availability of the
brands as required by the applicant, the District Incharge may allow him to lift the requisite
liquor from any adjoining unit of different licensee within the district.”

Provided that the licensee may obtain the supply of draught beer directly from the brewery.

&¥ann,/—
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In the existing rules, sub-rule 5 (A) of rule 5 shall be substituted as under :—

“The letter of intent for the establishment of Bonded Warehouse shall be granted subject to
payment of Rs. 8,00,000/- (Eight Lakh only) and every extension in time allowed thereafter
shall be subject to payment of Rs.1,00,000/- (One Lakh only) each.”

v,/ —
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T 7—232,/2024—F. V.97 —1046.— Jo77 7T, 1966 & SId qd fedraer gaer Irod 4
T erF H TAT Gord YIS SIEIH 1966 P ERT 5 @ ST [GHTae UG H WIS Y
gF 4 JIT YT UAd GBI SETIH, 1914 (1914 BT 1) B €T 21 3R 59 I [& [gATTT
U_YT JEHRT SEFIE, 2011 B GRT 82 & G AT 8 TAT fRATAT YR IFHIN IfTIH
2011 (2011 @7 H&IIFH 29) BI €T 16 3K 81 FINT Uacd IIadl &1 YA H¥d g4 oI fedraet
T3 GBI SEAfTIH 2011 (2011 BT A&IIH 29) Bl €8T 5 37X Gorrd MHRT IfETIT 1914
(1914 @7 1) B &7 9 & TET FoIH [Afed [Acargad (3eers]) &1 wfaadl, S & farae gaer
(TFarsor grav vvs Srfier) SISkl 1965 @ GRT 1 & Wi yfdd & & AN #wa §9 A
S0 ¥, [Acigad ST @Y VG PR, A U9, Vag §RT [edradt gl § Fefl drf
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In the said rules :—

1. In Rule 1 after entry L-10C & before entry entry L-11, a new entry ‘L-10CC” shall be
added as per the following description neamely :—

Form Nature Mode of Grant Authority Empowered to
Approval/Grant | Renew
L-10CC License for retail sale of all | Fixed license fee | Collector Collector

type of Beer, Wines, Ciders
& RTD beverages, BIO
Brands and IMFS/BII with
EDP above Rs. 3601

2. In the said rule, a new sub-rule L-11 AA after sub-rule L-11A shall be added under the
rule 38 (2A) which is as under :—

L-11AA “The license in form L-10CC be granted only to the successful retail licensee
of that area with the following terms and conditions :—

i)  The Smart Liquor shop License for retail sale of all type of Beer, Wines, Ciders &
RTD beverages, BIO Brands and IMFS/BII.

i1) The successful retail licensee shall be allowed to apply for maximum two such
licenses.

ii1)  All type of BIO Brands and IMFS/BII with EDP above 3601 shall be allowed to
be sold in L-10CC & the quantity of said brands to be sold shall be lifted from the
unit allotted to the retailer licensee pertaining to his jurisdiction.

iv) The (Smart Liquor shop) licenses shall be granted in urban/rural areas. The
concerned license be allowed to sale following items in his smart liquor shops :—
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i)  Grocery items (ii) Frozen foods (iii) Sugary & Bakery items (iv) Toiletries
(v) Cosmetics (vi) House hold Goods (vii) Toys (viii) Sports items
(ix) Electronic appliances, (x) Apparels (xi) Office Stationery (xii) Gift items
(xiii) any other goods.

v) The opening and closing time of this license shall be governed as per the
provisions contained in the Himachal Shops and Commercial Establishment Act.

vi) All the conditions of distance from educational institutions/religious places/bus
stand/cremation ground/burial grounds prescribed for L-2 and L-14 retail vend
shall also be applicable on such license.

vii) The license shall be allowed or granted where the minimum area of the such smart
liquor shop be 500 square feet having a common entrance and the Zonal Collector
keeping in view the restraint of space in any area may allow such a license to be
opened in the area specified by him.

viii) The minimum distance between the smart liquor shop and adjoining L-2 vend of
the other vend/unit of separate licensee shall not be less than 50 meters.

ix) In case of any dispute pertaining to location of smart liquor shop, the decision of
Collector of the Zone shall be final.

x) The fixed license fee for smart liquor shop be fixed as under :—
Urban Area - 2 lakh
Rural Area - 1 lakh

xi) Any violation of the terms and conditions of the license shall lead to cancellation
of the license.

xii) Smart Liquor Shops shall provide a walk-in experience and be designed
accordingly.

xii1) To illustrate, customers will not be allowed to crowd outside such Smart Liquor
Shops or in the pavement and buy through the counter. Each customer shall be
given access inside the Shop and the entire selection and sale process shall be
completed within the shop premises.

xiv) Each Smart Liquor Shop will have CCTV cameras installed inside and outside the
shop and the recording of the events shall be maintained for a period of one

month. The footage shall be supplied to the Excise Authority on demand.

xv) The license shall be solely responsible to find a suitable place for opening of
smart liquor shops.

xvi) The licensee shall not be allowed to be operated through branches.

xvii) The licensee shall not store/display the liquor in more than 40% of the total area
of the shop. ”

B¥I10 /—
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[Authoritative english text of State Taxes and Excise Department Notification No.7-232/2024-Exn-
7009 dated 15-03-2024 as required under Article 348 (3) of the constitution of India]

STATE TAXES AND EXCISE DEPARTMENT
NOTIFICATION
Shimla-171009, the 15th March, 2024

No. 7-232/2024-Exn-7009.—In exercise of the powers conferred by sections 16 and 81 of
the Himachal Pradesh Excise Act, 2011 (29 of 2011) & Sections 21 and 59 of the Punjab Excise
Act, 1914 (Act No.1 of 1914) read with Section 82 of the Himachal Pradesh Excise Act, 2011, as
applicable in the areas comprised in Himachal Pradesh immediately before 1st November, 1966
and the territories transferred to Himachal Pradesh under Section 5 of the Punjab Re-Organization
Act, 1966 and by virtue of the powers of the Financial Commissioner (Excise) conferred on me
under section 5 of the Himachal Pradesh Excise Act, 2011 (29 of 2011) and section 9 of the Punjab
Excise Act, 1914 (Act No.l of 1914) read with clause 1 of the Himachal Pradesh (Excise Powers
and Appeal) Orders, 1965, I, Dr. Yunus, Financial Commissioner (Excise), Himachal Pradesh
hereby make the following further amendments in the Punjab Brewery Rules, 1932 (as applicable
in Himachal Pradesh) (hereinafter called the ‘said rules’) as amended from time to time, with effect
from 01-04-2024 :—

AMENDMENT

In the existing rules, the sub-rule (3) of Rule 10.7 shall be substituted by the following
namely:—

"The licence fee for a licence in form B-1 shall be payable on beer at the rate of
%1.65 per unit of 650 mls of bottled beer meant for consumption within the State
of H.P. and X 0.75 per unit of 650 mls meant for export subject to minimum of
Rs. 13,00,000/-".

Sd/-
Commissioner of State Taxes and Excise.

[Authoritative english text of State Taxes and Excise Department Notification No.7-232/2024-Exn-
7010 dated 15-03-2024 as required under Article 348 (3) of the constitution of India]

STATE TAXES AND EXCISE DEPARTMENT
NOTIFICATION
Shimla-171009, the 15th March, 2024

No. 7-232/2024-Exn-7010.—In exercise of the powers conferred by sections 16 and 81 of
the Himachal Pradesh Excise Act, 2011 (29 of 2011) & Sections 21 and 59 of the Punjab Excise
Act, 1914 (Act No.l of 1914) read with Section 82 of the Himachal Pradesh Excise Act, 2011, as
applicable in the areas comprised in Himachal Pradesh immediately before 1st November, 1966
and the territories transferred to Himachal Pradesh under Section 5 of the Punjab Re-Organization
Act, 1966 and by virtue of the powers of the Financial Commissioner (Excise) conferred on me
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under section 5 of the Himachal Pradesh Excise Act, 2011 (29 of 2011) and section 9 of the Punjab
Excise Act, 1914 (Act No.l of 1914) read with clause 1 of the Himachal Pradesh (Excise Powers
and Appeal) Orders, 1965, I, Dr. Yunus, Financial Commissioner (Excise), Himachal Pradesh
hereby make the following further amendments in the Himachal Pradesh Excise Bonded

Warehouses Rules, 1987 (hereinafter called the ‘said rules’) as amended from time to time, with
effect from 01-04-2024 .—

AMENDMENT
In the said rules :—

In Rule 5 of the said rules, for the words, signs and figure “Rs. 14,00,000/- (Fourteen
Lakh Only) for each license in form BWH-2 (IMFL) & BWH-2 (CL) and
Rs. 28,00,000/- (Twenty Eight Lakh only) for BWH-2 (CL & IMFL)" wherever
occurred, the words, signs and figure shall be substituted as under :—

BHW-2 (IMFL) =15 lakh
BHW-2 (CL) =15 lakh
BHW-2 (CL & IMFL) =30 lakh

Sd/-
Commissioner of State Taxes and Excise.

[Authoritative english text of State Taxes and Excise Department Notification No.7-232/2024-Exn-
7011 dated 15-03-2024 as required under Article 348 (3) of the constitution of India].

STATE TAXES AND EXCISE DEPARTMENT

NOTIFICATION
Shimla-171009, the 15th March, 2024

No.7-232/2024-Exn-7011.— In exercise of the powers conferred by sections 16 and 81 of
the Himachal Pradesh Excise Act, 2011 (29 of 2011) & Sections 21 and 59 of the Punjab Excise
Act, 1914 (Act No.l of 1914) read with Section 82 of the Himachal Pradesh Excise Act, 2011, as
applicable in the areas comprised in Himachal Pradesh immediately before 1st November, 1966
and the territories transferred to Himachal Pradesh under Section 5 of the Punjab Re-Organization
Act, 1966 and by virtue of the powers of the Financial Commissioner (Excise) conferred on me
under section 5 of the Himachal Pradesh Excise Act, 2011 (29 of 2011) and section 9 of the Punjab
Excise Act, 1914 (Act No.l of 1914) read with clause 1 of the Himachal Pradesh (Excise Powers
and Appeal) Orders, 1965, I, Dr. Yunus, Financial Commissioner (Excise), Himachal Pradesh
hereby make the following further amendments in the Himachal Pradesh Liquor License Rules,
1986 (hereinafter called the ‘said rules’) as amended from time to time, with effect from
01-04-2024 -—
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AMENDMENTS

In the said rules.—

Sub-clause (c) of sub-rule (1) of Rule 38 shall be substituted by the following, namely :—

(1) (c) The licensee shall not sell any brand of liquor and Indian Made Wine & Cider
(excluding the imported foreign liquor) unless such brand has been registered with the
Financial Commissioner (Excise) on payment of Rs. 1,00,000/- and Rs. 3,000/- per

brand respectively and has been allotted a registration number.

2. In sub-clause (iii) of sub-rule (1-B) of Rule 38, for the words, sign and figure “Rs.65,000/-" the
words, sign and figure “Rs. 1,00,000/-"" shall be substituted.

3. In Schedule-A, the existing entries shall be substituted by the following, namely :—
SCHEDULE ‘A’

[See clause (b) of rule 27]

Sr.No. Type of License Fixed License Fee
(in Rupees) per annum.

1. L-1 (Wholesale vend  of | Rs. 35,00,000/-
IMFS/Foreign liquor/Beer/Wine).

2. L-1A (Storage of Foreign Liquor | Rs. 2,50,000/- excluding such other fee as
in Bond). may be prescribed.
3. L-1B (1) Rs. 5.00 per P. L. on Foreign Spirit and
(i) Wholesale vend of Foreign | Rs. 2.00 per B.L. of RTD Beverages subject
Liquor to L-1 vend only. to minimum of Rs. 6,00,000/-.
(i1) Exclusively for Beer (i1) Rs. 2.00 per B.L. subject to minimum of
Rs. 6,00,000/-
4. L-1BB (wholesale vend of| Annual fixed license fee Rs. 6,50,000/-

imported foreign liquor) from
outside India to L-1 & L-2 as
well as to the Club and Bar
license holders.

5. L-1BIO (License for space holder Annual fixed license fee
in Custom Bonded Warehouse Rs. 18,00,000/-

for wholesale of imported BIO
brands to L-1BB).

0. L-1CC (for storage and supply of Rs. 2,00,000/-
IMFS only to L-1)

7. L-1C (Wholesale vend of foreign Rs. 7,00,000/-
liquor by distiller or bottler only).

8. L-1E for export of IMFS for non- Rs. 3.00 per proof litre subject to minimum
manufacturer wholesale licensee of Rs. 11.00 lakh per annum.

for inter-State sale.
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L-2A (Ahata) A supplementary
license attached to L-2 Vend
under Rule 38-(2-AA) of the H.P.
Liquor License Rules, 1986

Rs. 45,000/-.

10.

L-2AA (Ahata) A supplementary
license attached to L-2 Vend
under Rule 38-(2-AA) of the H.P.
Liquor License Rules, 1986

An amount equivalent to 10% of the annual
license fee of L-2 vend to which this
supplementary licenses is attached/ issued.

11.

(a) L-3, L4 & L-5 (Combined)

For Hotels where number of Room is

7-25

26-50

51-75

76 & above

Rs.
lakh

1.35 | Rs.
2.10
lakh

Rs. 3.60
lakh

Rs. 8.10 lakh

(b) 1) Four Star
(i1) Five Star and above categories
of Hotels (irrespective of
number of rooms for (i) &

(i1) above)

Rs. 9.00 Lakh
Rs. 11.00 Lakh

(c)
(i) L-3, L-4 & L-5 (Combined) in
tribal areas only

For Hotels where number of Room is

7-25

26-50

51 & above

Rs. 0.50 Lakh

Rs. 0.75
Lakh

Rs. 1.00 Lakh

(c)
(i) L-4, L-5 in tribal areas only

Rs. 1.00 lakh

12.

L-4 & L-5 (Combined)

(@) (i) Shimla town including
Kasumpti, New Shimla, Khalini,
Vikasnagar, areas along National
Highway upto Parwanoo, Chharabra
& Kufri

(i1) Areas from Gharamoura in Distt.
Bilaspur to Kothi in Kullu District.
(ii1) All district headquarter towns
and localities adjacent thereto in
H.P. (excluding Kinnaur and Lahaul
and Spiti district headquarters)
Palampur, Dalhousie, Chail and
Kasauli.

b) All other areas

Rs. 3.40 lakh.

Rs. 3.10 lakh

Rs. 2.50 lakh

Rs. 2.20 lakh

13.

L-4-A & L-5A (combined)

(a)

(i) Shimla town
Kasumpati, New Shimla,
Khalini, Vikasnagar, areas
along National Highway upto
Parwanoo,  Chharabra &
Kufri.

including

(i1) Areas from Gharamoura in
Distt.Bilaspur to Kothi in
Kullu District.

Rs. 2.90 lakh

Rs. 2.70 lakh
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(ii1) All district headquarter towns
and localities adjacent thereto
in H.P. (excluding Kinnaur
and Lahaul and Spiti district
headquarters) Palampur,
Dalhousie, Chail and Kasauli.

Rs. 2.40 lakh

(b) All other areas

Rs. 2.10 lakh

(c) L-3T, L-4T & L-5T

Rs.60,000/-

(d) L-6A

Rs.40,000/-

14.

(i) L-9
(i) L-9A

Rs. 5,000/-
Rs. 7,000/-

15.

L-10BB

Rs. 10.00 lakh

16.

L-10C for Micro

Brewery)

(License

With L3,
L-4,1L-5

With L4,

L-5A

L-Independently]
5, L-3A, L-4A|

Rs 4.35

) Rs. 4.35 Lakh
Lakh

Rs.
Lakh

4.10

17.

L-12 for the sale of Medicated
Wines

Rs. 500/-

18.

L-12A for retail sale of foreign
liquor at a place of entertainment
(Cinema Halls)

Rs. 7,000/- per day

19.

L-12AA (special license to be
granted by the District In charge
concerned)

Upto 3 days = Rs. 18,000/-

For every additional day =Rs

. 5,000/-

20.

L-12AAA (special license)

(i) Fee for International level
matches & IPL matches.

(i) Fee for National Ievel
matches

(i11)) Fee for State level matches.

(iv) Fee for International Test
Match

Rs. 3,20,000/- per day
Rs. 95,000/- per day

Rs. 65,000/- per day
Rs. 8,00,000/- per Test Match

21.

L-12B

Rs. 1200/-

22.

L-12C (License for retail vend of
foreign Liquor at a club)
(@) Where the number of
members is upto100
(b) Where the number of
members is above 100

Rs. 5,000/-

Rs. 16,000/-

23.

L-13 for wholesale sale of
Country Liquor

Rs. 26,00,000/-

24.

L-13C for wholesale supply of
CL in a manufacturing unit to
L-13

Rs. 5,50,000/-

25.

L-14C(Ahata) a supplementary

Rs. 30,000/-
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license attached to L-14 Vend
under Rule 23-A of the H.P.
Liquor License Rules,1986

26. L-14CC (Ahata) A | An amount equivalent to 10% of the annual
supplementary license attached to | license fee of L-14 vend to which this

L-14 Vend under Rule 23-AA of | supplementary license is attached/ issued.

the H.P. Liquor License Rules,

1986

217. L-17 (Wholesale and retail vend

of denatured spirit.)

(1) upto quantity of 1000 Bulk | Rs. 15,000/-

litres.

(i1) Quantity above 1000 Bls. Rs. 30,000/-

28. (i) L-19 (Vend of Rectified | Rs.5,30,000/-

Spirit, ENA, Absolute Alcohol,

SDS, Ethyl Alcohol, Ethanol

whole sale and / or retail)

(i1) L-19A Fixed license fee Rs. 1,10,000/- upto
consumption of 3 lakh bulk litre and beyond 3
lakh bulk litre an additional Rs. 1.00 per bulk
litre for all type of spirits as mentioned in the
L-19A license.

29. (1) L-20C and L-20D Oneyear S Years 10 Years
Rs. 10/- Rs. 50/- Rs. 100/-
(i1) L-20CC Rs. 50/-  Rs.250/- Rs. 500/-
30. (a) S-1 Rs. 2,00,000/-
(b) S-1A Rs. 1,10,000/-
(c) S-1AA Rs. 30,000/-
(d) S-1C Rs. 1,40,000/-
(e) S-1F Rs. 75,000/-
(f) S-1WT Rs.15,000/-
(g) S-1WF Rs. 5,000/-
31. S-1B Rs. 2.15 per Bls. subject to a minimum of
Rs. 1,10,000/-.
32. (a) L-50 permit (for | (a) Rs. 1,000/- for one year

possession of 36 bottles
of IMFS and 48 bottles of
beer)

(b) Rs. 2,000/- for three years
(c) Rs. 10,000/- for life time permit

(b) L-50A permit.-

(1) for the possession of 72 Bls of
IMFS/Country Liquor and 78
Bls of Beer

(i1) Lifting as per satisfaction of
the permit issuing authority

(c) L-50B
(d) L-50C

Rs. 1200/-

Rs. 1700/-

Rs. 40,000/-
Rs. 20,000/-




1272 ]IS0, f3AMEe U_el, 15 g, 2024 /25 J9IRd, 1946

33. B-1 Brewery License @ Rs.1.65 per unit of 650 mls. of bottled Beer
meant for consumption within the state of H.P.
and @ Rs. 0.75 per unit of 650 mls of bottled
Beer meant for export, subject to a minimum
of Rs. 13,00,000/-.

34. D-2E (Manufacturing of Ethanol) | (i) Rs.10 lakh for any existing distillery and
intending to manufacture ethanol in addition to
the fee of D-2 license.

(i) For standalone license in form D-2E fee
will be Rs.10 lakh.

35. (1) D-2 Distillery License for | (i) Rs. 9.20 per unit of 750 Mls. of Foreign

manufacture of Country | Spirit on bottling of brands on lease/franchise

Liquor and IMFS basis by manufacturers for consumption within
the State and Rs.1.75 per unit of 750 mls of
Foreign Spirit for export of such brands.
Rs. 5.60 per unit of 750 Mls. of Foreign Spirit
on bottling of own Brands by manufacturers
for consumption within the State and at the
rate of Rs. 0.65 per unit of 750 Mls. of Foreign
Spirit of own Brands for export.

(i1) D-2A License for | (i1) @ Rs. 1.80 per unit of 750 Mls. of Country
establishment and | Liquor provided that in case of bottling of CL
working of a Pot-Still for | for export the rate will be Rs. 0.35 per unit of
re-distillation of spirit 750 Mls.

However, in all kind of cases mentioned in
clause (i) and (ii) above, a fixed license fee of
Rs. 9.00 lakh & Rs. 18.00 lakh per annum in
the case of D-2A licenses & D2 licenses
respectively.
(ii1)  BWH-2 Bonded Ware A minimum license fee in the case of BWH-2
House. licenses shall be as under :-
BWH-2 (IMFL) = Rs.15 lakh
BWH-2 (CL) = Rs.15 lakh
BWH-2 (IMFL & CL) = Rs. 30 lakh
36. (i) Brand Registration/Renewal | Rs.1,00,000/- Per Brand.
Fee of C.L, LIM.F.L, B.LL
and Beer.
(i1) Brand registration/Renewal | Rs. 30,000/~ Per Brand
of BIO brands.
(i11) BIO Wines Rs. 5,000/- Per Brand
(iv) Indian Made Wine and Cider | Rs. 3,000/- Per Brand
37. Subsequent change in all the | Rs. 30,000/- Per label
approved labels during the year
except wine and cider.
38. Additional Godown
(i) L-1/L-13 Rs. 1.25 lakh
(i1) L-2/L14/L14A Rs. 30,000/-
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4. The Schedule-B appended to the said rules shall be substituted by the following, namely :—
SCHEDULE ‘B’
(See Rule 30)
(a) Assessed Fee on L-3, L-4, L-5, L-3A, L-4A, L-5A, L-12A,L-12AA,L-12B and L-12C

Licensees shall be collected on transportation at the following rates at the time of lifting
supplies of Liquor/beer/wine/Cider/RTD from the L-1/S-1B Wholesale licensees:-

Sr. No| Kind of liquor Type of license and rate of License Fee
L-3, L-4, L-5, L-3A, L-4A, L-5A, L-12A, L-
12AA, L-12B and L-12C

l. Foreign Spirit (a) EDP up to Rs.1300/- per case :
(1) Indian Made Foreign Spirit/ Rs. 530 per Bls
Imported Spirit (B.L.L). (b) EDP Rs. 1301 and above per case : Rs|
690 per Bls

(i1) Imported Spirit (B.1.O.) (a) EDP up to Rs. 50000/- per case |
Rs. 1060.00 Per Bulk Litre

(b) EDP Rs.50001/- and above;
Rs.1350.00 Per Bulk Litre

2. Wine and Cider
(1) Imported (B.1.O.) Rs. 148.00 PER BULK LITRE
(i1) Indian Made (Imported through [Rs. 70.00 PER BULK LITRE

the source of S-1B only)

3. Beer
(1) Imported. Rs. 195
(i1) Indian Made Rs. 100 PER BULK LITRE
(ii1) Draught beer Rs. 125.00

4. RTD Beverages Rs. 75.00 PER BULK LITRE

(c)Assessed Fee on L-3, L-4, L-5, L-3A, L-4A, L-5A, L-12A,L.-12AA,L-12B and L-12C
Licensees shall be collected on transportation at the following rates at the time of lifting
supplies of Liquor/beer/wine/Cider/RTD from the L-1BB Wholesale licensees:—

Sr. No. Kind of liquor Rate of license fee.

1. (i) Imported Spirit (B.1.O.) (a) EDP up to Rs. 50000/-per case :
Rs. 1060.00 Per Bulk Litre

(b) EDP Rs. 50001/- and above
Rs.1350.00 Per Bulk Litre

2. Wine and Cider

(1) Imported (B.1.O.) Rs. 168.00 PER BULK LITRE
3. Beer

Imported Rs. 185.00 PER BULK LITRE
4, RTD Beverages Rs. 85.00 PER BULK LITRE

Imported.
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(d) Assessed Fee on L-9 licensees lifting their supplies from CSD Depots shall be as under:—

Sr. Kind of liquor Rate of license fee per bulk litre
No
1.* (1) Indian Made Foreign Spirit:-
(a) EDP uptoRs. 900/- per case Rs. 210.00
(b) EDP from Rs. 901/- to Rs. 1800/- | Rs. 220.00
per case
(c) EDP from Rs. 1801/- to Rs. 3600/- | Rs. 260.00
per case

(d) EDP from Rs. 3601/- and above | Rs.410.00
per case including imported spirit

(B.I.L)
(i1) Imported Spirit (B.1.O.) Rs. 420.00
2. Wine Rs. 15.00
3. Cider Rs. 5.00
4. RTD BEVERAGES-ALCOHOLIC [Rs. 25 PER BLS
CONTENT UPTO 5%
RTD BEVERAGES-ALCOHOLIC [Rs. 35 PER BLS
CONTENT 5% TO 8%
5. Beer (i) Imported (B.1.O.) Rs. 35.00 per bottle of 650 mls.
i) Indian Made Rs. 30.00 per bottle of 650 mls.
iii) Imported Draught Beer In Kegs Rs. 40.00 Per bulk litre

* The Dy. CSTE In-charge of the District shall ensure to take the copy of approved EDP of that
State from where liquor will be supplied to the L-9 license in the State of H.P. The copy of
approved EDP will be provided by the L-9 licensee.

(e) The assessed fee for L-10 BB licensee for lifting supplies from L-1, S-1A and S-1C shall be
as under :-

Sr. No. Type of liquor 2024-25 (In bls)
1. Beer

(1) Imported Rs. 125 Bls

(i)  Indian Made Rs. 120 Bls
2. Wine and Cider

1) Imported Wines (BIO) Rs. 120 Bls

1) Indian Made (Imported through the | Rs. 95 Bls
source of S-1B only and manufactured by
S-1 licensees of H.P.)

3. RTD Beverages
(i) RTD beverages alcoholic content | Rs. 75 Bls
upto 5%

(i) RTD beverages alcoholic content | Rs. 75 BLs
5% to 8 %.

4, BIO Brands(Whisky, Rum, Gin, Vodka, | Rs. 350 Bls
Tequila, Single Malt Whisky etc)
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(f) Assessed Fee on L-3, L4, L-5 & L-4, L-5 & L-3A, L-4A, L-5A and L-4A, L-5A licensees
shall be collected on transportation at the following rates at the time of lifting supplies of
draught beer from the L-10C/L-1B licenses:-

Sr. No. Kind of liquor Type of license and rate of License Fee

L3, L4, L5 & L4, L-5 & L-3A, L-4A, L-5A and
L-4A, L-5A

1. Draught beer
(i) L-10C |Rs.112Bls
(i) L-1B Rs. 130 Bls

(g) License fee @ Rs. 9/- per bottle of 750 mls./650 mls of wine/cider is payable by S-1 licensee
at the time of issue of liquor.

(h) The license fee as shown above will be recoverable at the time of issue of permit in case of
inter district procurement or pass in case of procurement of liquor within the district.

5. The Schedule-C appended to the said rules shall be substituted by the following, namely:-

SCHEDULE ‘C’
(See Rule 36)

6. The rates of application fee for allotment by way of Auction-cum-Tender and rate of license fee
shall be applicable as under : —

(1) Application fee for allotment by Auction-cum-Tender shall be as under :—

Sr. No. Type of license Tender Fee
1. L-2/L-14/L-14A Rs. 2,00,000/-
Country Fermented Liquor Rs. 25,000/-

(2) RATE of License Fee :—

Kinds of Liquor. Rate of LICENSE FEE 2024-25
I.  Country Liquor Rs. 285 per proof litre
II. High Strength Country Liquor Rs. 300/- per proof litre

III. Indian Made Foreign Spirit,
(a) EDP up to Rs. 1300/-per case Rs. 430/- per proof litre
(b) EDP Rs. 1301 and above per case Rs. 485/- per proof litre

IV. (a)Beer Rs. 80/- PER BLS.
(b) Draught Beer Rs. 80/- PER BLS.
V. Foreign Liquor (BIO) Rs. 350 per proof litre

VI. Imported Beer (B.I1.O)
(a) Beer upto 5% alcoholic contents a) Rs. 80/- PER BLS

(b) Beer exceeding 5% alcoholic b) Rs. 90/- PER BLS
contents but not exceeding 8.25 %
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VII. Imported Wine & Cider (B.1.O) Rs. 78/- PER BLS

VIII. Indian Made Wine & Cider (Imported
Through S-1B Licenses Only)
IX. (a) RTD BEVERAGES-ALCOHLIC
CONTENT UPTO 5%
b RTD BEVERAGES-ALCOHLIC
® CONTENT 5% TO 8% Rs. 72/- PER BLS
X. Indian Made Wine & Cider (S-1 licensee) | Rs. 9/- per bottle

Rs. 72/- PER BLS

Rs. 58/- PER BLS

Sd/-

Commissioner of State Taxes and Excise.

[Authoritative english text of State taxes and Excise Department Notification No.7-232/2024-Exn-
7012 dated 15-03-2024 as required under Article 348 (3) of the constitution of India]

STATE TAXES AND EXCISE DEPARTMENT
NOTIFICATION

Shimla-171009, the 15th March, 2024

No.7-232/2024-Exn-7012.— In exercise of the powers conferred by sections 16 and 81 of
the Himachal Pradesh Excise Act, 2011 (29 of 2011) & Sections 21 and 59 of the Punjab Excise
Act, 1914 (Act No.l of 1914) read with Section 82 of the Himachal Pradesh Excise Act, 2011, as
applicable in the areas comprised in Himachal Pradesh immediately before 1st November, 1966
and the territories transferred to Himachal Pradesh under Section 5 of the Punjab Re-Organization
Act, 1966 and by virtue of the powers of the Financial Commissioner (Excise) conferred on me
under section 5 of the Himachal Pradesh Excise Act, 2011 (29 of 2011) and section 9 of the Punjab
Excise Act, 1914 (Act No.l of 1914) read with clause 1 of the Himachal Pradesh (Excise Powers
and Appeal) Orders, 1965, I, Dr. Yunus, Financial Commissioner (Excise), Himachal Pradesh
hereby make the following further amendments in the Himachal Pradesh Liquor License Rules,
1986 (hereinafter called the ‘said rules’) as amended from time to time, with effect from
01-04-2024 .—

AMENDMENTS

In the said rules:—
The Rule 36 shall be substituted by the following namely:—

1. The following licenses will be granted/allotted by way of Auction-cum-Tender process
for the year 2024-25 on the terms and conditions as prescribed in the succeeding paras :—

(i) A license in form L-2 for retail vend of foreign liquor for sale to the public. The
licensee will also be eligible to sell foreign liquor in wholesale to the licensees in
form L-3, L-4, L-5, L-3A, L-4A, L-5A, L-3T, L-4T, L-5T, L-10BB, L-12A, L-12B,
L-12C etc. for consumption off the premises.

(i1)) A license in form L-14 for retail vend of country liquor for consumption on and off
the premises. Such licensees are also allowed to sell foreign liquor in the rural areas.
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(ii1) A license in form L-14-A for retail vend of country liquor for consumption off the
premises. They are also allowed to sell foreign liquor in rural areas.

(iv) A license in form L-20B for manufactures and retail sale of Country Fermented
Liquor (Jhol).

The licenses shall be granted by inviting bids/tenders for each vend/ combination of
vends termed as “Unit”. Applications will be submitted in accordance with the
procedure prescribed in this chapter. However, all applicants intending to participate
in the allotment of vends are required to go through the terms and conditions and fulfill
all the requirements before submitting the application.

The District Incharge in consultation with the Zonal Collector shall also fix the number
and size of the units. The value of units shall not be less than Rs. 8 Crore. If the
condition of non-viability arises, the District Incharge in consultation with Zonal
Collector may fix any size and value of the Unit, keeping in view the revenue and
geographical conditions in the interest of government revenue.

The bid/tender form for allotment shall be available from the office of any
Dy. Commissioner of State Taxes & Excise or Asstt. Commissioner of State Taxes &
Excise Incharge of the District or from the office of the Addl./Jt. Commissioner of
State Taxes & Excise of the Zone, free of cost. The tender form can also be
downloaded from the website of the Department i.e. www.hptax.gov.in.

The details of location of each retail vend/unit, reserve price, the minimum guaranteed
quota of liquor fixed for each vend/unit and other levies as may be applicable, shall be
available with the Dy.CSTE/ACSTE Incharge of the District who shall display the
same on the office notice board for the information of the intending tenderers/bidders
one day before the first day fixed for the receipt of the tenders.

The same applicant can file tender/bid for any number of units across the state but
applicant shall not be allotted more than four units in any Excise Revenue District.
However, in case of tendering of any units left-out after first phase of tender process,
the condition of not allotting more than four units in any excise revenue District may
be waived off by the District Allotment Committee in the interest of Govt. revenue, if
any successful applicant shows his intention to apply for any of the left-out Units
where there are no applications forthcoming in the excise revenue District.

The bids/tenders for the allotment can be submitted by the following:—
(a) an individual; or

(b) abody incorporated under the Indian Companies Act; or

(c) asociety registered under the Himachal Pradesh Co-operative Societies Act; or
(d) apartnership firm; or

(e) a Hindu undivided family.

When a Company or Society or Partnership firm or Hindu undivided family referred to
in clauses (b), (¢) (d) and (e) of para 7 above, applies for the allotment of a vend/unit,
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it must authorize an individual to act as an agent on behalf of the applicant, who shall
be amenable in full to the Criminal Courts in India.

An individual applicant should fulfill the following conditions to be eligible to submit
bid/tender :—

(vi) He/She should be a citizen of India.
(vii)) He/She should have attained the age of 21 years on the day of bid/tender.

(viii) He/She should not have been blacklisted or debarred from holding an excise
license under the provisions of any Rules made under the Punjab Excise Act, 1914,
as applicable in the State of Himachal Pradesh/ the Himachal Pradesh Excise Act,
2011. Any person, who has been convicted of any excise offence by any court of
law unless finally acquitted, shall be automatically debarred from holding the
license.

(ix) He/She should not be a defaulter of any Government dues and should have
cleared all the arrears, if any, due to be paid by him upto the date of filing of
application for allotment.

(x)  He/She should possess good moral character and should have no criminal back
ground nor should have been convicted of any offence punishable under any
taxation statute in Himachal Pradesh.

10. The conditions of eligibility mentioned in para 9 above shall apply to all the partners in

11.

case of a partnership firm, every member of any other association of persons
mentioned in Para 7 above, Karta of a Hindu undivided family and every individual
acting as an agent on behalf of the applicant in other cases.

The applicant must fulfill the following conditions:—

(iv) He should be solvent and should have the necessary funds or should have made
arrangements for the necessary funds, for conducting the business the details of
which shall be made available to the licensing authority, if required and the value
of the assets held by him as declared in Form ‘A’ attached to the application form
should be at least 25% of the annual License Fee of the vend/unit for which the
application is filed.

(v) He will establish the liquor vend in the premises which may be provided by local
bodies subject to the approval of the Department failing which he should possess
or should have an arrangement for taking on rent suitable premises in the
specified locality for opening the shop in accordance with the provisions of
Himachal Pradesh Liquor License Rules, 1986 and that the proposed premises
should not have been constructed in violation of any law or Rules.

(vi) He should agree not to employ any salesman or representative who has criminal
background as mentioned in clause (v) of point No.9 above or who suffers from
any infectious or contagious disease or is below 21 years of age.

12. All the partners of a firm shall be jointly and severally liable to meet the liabilities.
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13.

14.

15.

16.

Every tender for the allotment of vend/unit shall be made in the prescribed format. A
non-refundable bid/tender fee shall be deposited by every person who wishes to
participate in the bid process or file tender. The bid/tender fee may be paid in cash or
through Bank Draft at the time of entry into the Auction-cum-Tender hall. An
applicant can submit as many tenders as he wants but each such tender must be
accompanied by the prescribed tender fee. The tender will be submitted to the
Dy.CSTE/ACSTE Incharge of the concerned district within which the vend/unit is
situated. A non-refundable tender fee shall be as under :—

Sr. No. Type of license Tender Fee
1. L-2/L-14/L-14A Rs. 2,00,000/-
2. Country Fermented Liquor Rs. 25,000/-

Any applicant shall not be allowed to file more than one application for same
vend/unit.

The tenderer/bidder is required to submit following documents along with the
tender:—

(ii1)) A bank draft drawn in favour of the Dy.CSTE/ACSTE Incharge of the district or
the Commissioner of State Taxes & Excise issued by a Scheduled Commercial
Banks of India, Earnest Money with each tender which shall be equal to 2% of the
reserve price fixed for the vend/unit. In case the bidder/tenderer is awarded the
license, the earnest money shall be adjusted against the advance License Fee
payable. In other cases it shall be returned to the tenderer/bidder by the
Dy.CSTE/ACSTE Incharge of the District as soon as the selection process is over.

(iv) Declaration of solvency in the prescribed form (minimum 25 percent of the value
of the Unit/vend). The licensee has to submit solvency certificate duly attested by
the officer not below the rank of “Naib-Tehsildar” or ”Solvency Certificate issued
by Bank” or he shall produce a net worth certificate duly certified by a Chartered
Accountant registered with "ICAI” or “registered valuer” of immovable property
under wealth Tax Act, 1957.

(vil) An affidavit in the prescribed form annexed with the Excise Announcement.

(viii) Two latest photographs along-with proof of residence in the form of copies of the
Voter Identity Card/Ration Card.

(ix) A copy of valid PAN Card and Aadhar Card.

(x) A prescribed tender form duly completed.

The District Incharge shall fix the minimum reserve price of each unit based on the
Minimum Guaranteed Quota. In case the sub-vend of unit is regularized the value of
the sub-vend in the financial year will be added to that unit after giving the general
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increase as per Excise Announcements 2024-25 and the reserve price shall be fixed
by the District In-charge accordingly.

There shall be a fixed license fee in respect of Country Liquor. In the case of IMFL and
BII, there are two slabs of license fee based on EDP rates. For the purposes of fixation
of reserve price of the vend/unit, the license fee applicable for the first slab of IMFL
shall be taken as reference. The annual license fee (Minimum Vend Value) of a
particular vend/unit shall finally be based on the highest bid offered by successful
tenderer/bidder. The annual quota will increase/decrease proportionately to the
bid/tender. If the successful allottee lifts more quota of higher slab of IMFL, in such
case the annual license fee shall be deposited as per the higher slab and the final value
of the vend/unit shall be determined on the basis of EDP of different slabs of IMFL
lifted by the licensee and may be higher than the fixed annual license fee. The
Dy. CSTE/ACSTE incharge of the District will monitor the actual lifting of IMFL in
addition to Country Liquor on quarterly basis and ensure that the license fee is
deposited as mentioned above.

In case, the applicant bids/tenders more than the reserve price fixed of the vend/unit
and if the successful allottee is not able to lift the enhanced quota as per his bid/tender,
the penalty as per condition No.4.3 shall be applicable on the Minimum Guaranteed
Quota which was originally fixed prior to Auction-cum-Tender:

Provided that if the successful allottee bids/tenders less than the reserve price fixed of the
vend/unit in such case if the successful allotttee is not able to lift the entire Minimum
Guaranteed Quota fixed as per bid/tender, penalty as per condition No.4.3 shall be
applicable on the Minimum Guaranteed Quota fixed as per bid/tender.

Provided further that the successful allottee shall have to pay the entire amount of bid
money offered by him even if he fails to lift the Minimum Guaranteed Quota.

The quota of closed vends will be allocated to the nearby vends. In case of opening of a new
vend, quota of that vend will be determined by the District Incharge concerned. If the unit is
allotted less than the reserve price, then the Financial Commissioner (Excise)-cum-
Commissioner of State Taxes and Excise, H.P. will have the absolute right to accept and
reject such bid/tender in the interest of government revenue.

In case the successful allottee lifts more than the quota determined after the Auction-cum-
Tender then the successful allottee shall have to deposit the license fee on such additional
quota lifted by him. In no case, the final value of the unit shall be less than the bid/tender
offered by the successful allottee.

17. If bidder/tenderer offers bid/tender more than the reserve price which appears to be
speculative, the Committee shall direct to the bidder/tenderer to deposit the additional
security amount at the time of bidding/tendering as under —

iv) Upto 15 % = nil
Above 15 % to 30% = 25 % of differential amount between reserve price &
bid/tender offered.
v) Above 30 % to 50 % = 50 % of differential amount between reserve price &
bid/tender offered.
vi) Above 50 % = 100 % of differential amount between reserve price &

bid/tender offered.
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18.

19.

20.

21.

The tender complete in all respects will be submitted one day prior fixed for the
opening of such tender before such date(s) as may be fixed by the Department.
However, the District allotment Committee can accept the tender on the day of
Auction-cum-Tender in the interest of government revenue. The concerned
Dy. CSTE/ACSTE Incharge of the District or such other Officer as may be authorized
by him to receive the tenders, shall issue a receipt to the applicant in the prescribed
format.

The allotment of Units/vends through Auction-cum-Tender shall be made by the
District Allotment Committee. The District Allotment Committee shall consist of the
Deputy Commissioner of the concerned District, Collector (Excise) of the Zone, Dy.
Commissioner of State Taxes & Excise /Asstt. Commissioner of State Taxes & Excise
incharge of the district and any other gazetted officer of the Department nominated by
the Commissioner of State Taxes & Excise. In case the Deputy Commissioner of the
District is not available due to unavoidable circumstances, then the ADC or ADM of
the concerned District shall form part of the District Allotment Committee. The
chairman of the Committee will be Deputy Commissioner/ADC/ADM as the case may
be.

The Committee shall fix the number, size and location of the boxes to be kept for
collection of tenders. The boxes shall be sealed in the presence of the Committee. The
keys of the boxes shall remain in the custody of the Chairman. The boxes shall be
taken up in ascending order of their marked number and opened/processed one at a
time. They will be brought before the Committee for its examination. The box shall be
opened after announcement with regard to the unit/vends concerned and number of
bidders. The unit wise/vend wise list of bidders shall be kept ready for reference and
should be displayed prominently. Before announcing opening of the Boxes at the
venue, the chairman shall announce that if any other applicant wants to file tender for
any Units, he can do so. Thereafter, with the permission of the Committee, the seal of
the box shall be opened. The bids/tenders shall be brought out and processed unit
wise/vend wise. Unit wise/vend wise number of bids/tenders received from the box
shall again be announced. The unit/vend shall be allotted to the highest bidder/tenderer
quoting equal to or above the reserve price subject to the other provisions of the policy.
While allotting the vend/unit, the Committee shall form a panel of first three highest
bidders. In case more than one applicant has given the same bid for any particular
vend/unit, the Committee shall select the successful allottee for such vend/unit by way
of allotment by way of draw of lots. The result shall be announced and video recorded.

In case where any unit remains un-allotted by 31 March, 2024, the
Dy. Commissioner of State Taxes and Excise / Asstt. Commissioner of State Taxes and
Excise, I/c of the District with the approval of Collector (Excise) may allow the
existing licensee of such unit during the previous year 2023-24 at his option to
continue operating the same till the time it is allotted or by 10™ April, 2024 whichever
is earlier. In case the existing licensee refuses to run the unit after 31" March, 2024,
then the Commissioner of State Taxes and Excise or Collector (Excise) of the Zone or
Dy. CST&E /ACST&E I/c of the District may allow any other person to run the unit
till the unit is allotted afresh or by 10™April, 2024 whichever is earlier. The quota and
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license fee/Penalty payable by such licensee for such period shall be computed for the
days of his operation beyond 31% March, 2024 proportionately on the basis of
incidence and quota for such unit for the year 2024-25. This License Fee shall be
payable on daily basis.

In case any unit still remains un-allotted upto 10™ April or the next working day in case
10™ April happens to be a holiday, the Unit shall be disposed of by the Commissioner of
State Taxes and Excise by taking appropriate measures as he may deem fit in the interest of
revenue, in consultation with the Collector (Excise) and the Dy. CST&E/ACST&E I/c of
the District concerned.

22.

23.

24.

25.

26.

27.

28.

The District Allotment Committee shall also draw the panel of second and third
highest bidder/tenderer who will be given option to operate the vend in succession
according to their position in the panel on pro-rata basis for the remaining period, in
case the original allottee fails to fulfill codal formalities. This panel will be valid till
the expiry of the period of license. In case the applicants placed in the panel refuse to
operate the vend/unit or is defaulter, the same will be re-allotted as per the prescribed
procedure.

During the currency of the year, if contingency of re-allotment of vend/unit arises, the
Allotment Committee shall consist of the Collector (Excise) of the Zone,
Dy. Commissioner of State Taxes & Excise/Asstt. Commissioner of State Taxes &
Excise I/c of the District concerned and one Asstt.Commissioner of State Taxes &
Excise nominated by the Collector (Excise). But the re-allotment of vend/unit shall be
done after offering the panelist selected at the time of allotment.

In case there is no bid/tender for a particular vend/unit, the Collector (Excise) shall
take necessary steps for the allotment of such vend/unit as per the directions of the
Commissioner of State Taxes & Excise-cum-Financial Commissioner (Excise) H.P.

The Dy. Commissioner of State Taxes & Excise /Asstt. Commissioner of State Taxes
& Excise I/c of the district shall display on the notice board, the list of the successful
allottees whose offers for allotment have been confirmed and also a list of those whose
offers have not been confirmed by the Commissioner of State Taxes & Excise,
Himachal Pradesh.

If any person who has been allotted vend/unit fails to make deposit of the amount of
license fee/security or on confirmation of the allotment refuses to accept the license,
the license may be re-allotted by any prescribed arrangement and such allottee shall
not be entitled for refund of any amount he has deposited or shall not be entitled to any
other claim. Such defaulting allottee shall further be liable to make up the loss of
revenue to the government and it will be recoverable from him as arrear of Land
Revenue.

The complete process of submission of bids/tenders and opening of tenders shall be
videographed.

The allotment shall take place at the duly publicized venue on the date and time to be
fixed by the Department. Any other person who wishes to submit tender in the tender
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hall before opening the tender box, may be allowed to enter the tender hall after
completion of prescribed formalities with the prior approval of the District Allotment
Committee. If any person commits misconduct at the venue, he shall be debarred from
participating in the proceedings and the amount of Earnest Money deposited by him
alongwith the tender fee shall be forfeited.

29. In case there is a variation in the quoted amount as mentioned in figures and words in
the tender form, the amount mentioned in words shall take precedence. In case the
amount quoted in tender form is illegible either in figures or words, the legible amount
shall be considered. Further, the tender containing illegible amount both in figures and
words, shall be rejected and the earnest money shall be forfeited.

30. The licensee shall have to deposit 10% of the vend/unit value as advance fixed license
fee in cash as per the schedule below :—

Stage Percentage of amount to be deposited
out of the 10% advance fixed license
fees
1. At the time allotment of the 50%
unit.
2. Within 3 days of allotment of 25%
the unit.
3. Within 6 days of allotment of 25%
the unit or 31st March, 2024
whichever is earlier.

The licensee shall be allowed to operate the liquor vends only if the complete advanced
fixed license fees above is deposited as prescribed above. In addition to this, the licensee
shall have to submit security amount equal to 6% of the Bid/Tender offered by him in the
shape of FDR/Bank Guarantee of Scheduled Commercial Banks of India valid upto 30"
June of the next financial year i.e. 2025-26, duly pledged in favour of the District Incharge
concerned by 15™ of April of the concerned financial year. The above mentioned advance
shown in the table deposited before 31-03-2024 shall be counted towards the excise revenue
for the Excise Policy 2024-25.

In case of failure to deposit the entire advanced fixed license fee, the allotment of
vends/units shall be cancelled by the Collector of the Zone concerned and the same shall be
put up for re-allotment. Any advance amount deposited by such licensee shall be forfeited.

However, if the licensee submits the security amount, the cancellation proceedings in
respect of defaulting unit/vend may be dropped by the Zonal Incharge by imposing a
maximum penalty upto Rs. 1,00,000/- and the licensee shall be allowed to continue the
operations.

31. The MGQ allotted to a unit shall further be divided into twelve equal parts as per the
condition No.4.3 to be lifted compulsorily on monthly basis on the payment of the
License Fee thereon. However, if the licensee fails to lift the minimum guaranteed
quota for the month, he shall be required to deposit the license fee for the said month
and if he fails to lift the prescribed quota he shall be liable for action as per condition
No 4.3 of this policy. The licensee shall have to deposit the entire License Fee on the
monthly basis.
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32.

33.

34.

35.

36.

37.

38.

39.

All bidders/tenderers intending to participate in Auction-cum-Tender process of
allotment are also expected to go through the Bid/Tender Document and submit the
relevant forms, i.e. form A, form B and form in Annexure A, before participating in the
Auction-cum-Tender.

Every intending bidder/tenderer in the Auction-cum-Tender shall bring along with him
Eligibility Claim as defined in the allotment process mentioned in forgoing paras. If
eligibility claim of a bidder/tenderer is found to be defective the same shall be rejected
with reasons to be recorded in writing.

The Auction-cum-Tender shall be conducted for each unit separately. The Tenders
shall be opened for each unit after the completion of bidding process is over and no
more bids are forthcoming. In case the bids / tenders received from the bidders are
below the reserve price, then the District Allotment Committee may auction the all
units of a district by clubbing or de-clubbing the units on the spot. However, the
Presiding Officer may in the interest of Government revenue, auction more than one
unit together or whole of the district together on the day of allotment. Only in the case
of an eventuality when an entire district is intended to be put to auction, the Presiding
Officer will give the intending bidders an opportunity to also file a tender for the whole
district as well at this stage. However, the Auction-cum-Tender process for the whole
district shall be resorted to only once the Auction-cum-Tender process of each unit or
more than one unit has been exhausted keeping in view the interest of Government
revenue. The clubbing or de-clubbing of units as well as all bids received through
auction-cum-tender process shall be subject to final approval of Commissioner of State
Taxes & Excise, H.P. which can be rejected by him without assigning any reason.

The Presiding Officer may refuse any bid/tender, which he considers to be merely
speculative. However, reasons in this regard will be recorded in writing.

The Presiding Officer may exclude any person, on account of his conviction or record
as a bad character or on account of being suspected of pooling or indulging in other
activities pre-judicial to Government revenue or for any other sufficient reason to be
recorded in writing, from participating in the auction. He may further recommend to
the Financial Commissioner (Excise) for blacklisting of that person.

If the Presiding Officer is of the opinion that the bids are sluggish as a result of
suspected pooling, he may postpone the Auction-cum-Tender of that particular
Unit/District.

When the Presiding Officer finds that a bid has crossed the pre-determined threshold
amount, an immediate deposit of part amount of the bid money (called ‘Cash down’
payment) as per condition No.17 above shall be deposited by the applicant. The cash
down condition may be made applicable on that bid also which crosses the pre-
determined threshold amount if, in the opinion of the Presiding Officers an abnormally
high jump is made from one to another only to take advantage of no or lower cash
down condition. However, normally cash down condition will apply only for bids,
which are made after this cash down condition is announced. The cash down condition
will also be applicable on tenders also.

If the highest bid or bids, in respect of any vend or vends, received by the Presiding
Officer at the auction/tender are rejected or not confirmed by the Financial
Commissioner (Excise), the deposits of security made by the concerned bidder, shall



ST, fRHTeet UQen, 15 H8, 2024 /25 JRG, 1946 1285

40.

41.

42.

43.

44,

be refunded to such bidder without any interest thereon. Deposit of advance amount
shall confer no right on the highest bidder at auctions for the grant of a license.

If any person who is the highest bidder at the Auction/tenders, either indulges in
pooling by deliberately withdrawing from tender (or otherwise except as specifically
provided) or fails to make deposit of the amount of advance license fee or on approval
of his bid by the Financial Commissioner refuses to accept the license, the license may
be re-allotted by any arrangement given in para 1.2 in Chapter-I and any deficiency in
License Fee and all expenses on such re-allotment or attempted re-allotment shall be
recoverable from the said person as an arrear of land revenue.

In case any vends/units remained un-allotted by way of Auction-cum-Tender process
then the Financial Commissioner (Excise) may be allowed to sell the un-allotted
vends/units by any arrangement given in para 1.2 in Chapter-I of Excise Policy.

If the highest bid or bids in respect of any vend or unit received by the Presiding
Officer at the Auction/tender are approved and confirmed by the Financial
Commissioner (Excise), the deposit of advance license fee made by the concerned
bidder shall be counted towards the License Fee approved in respect of the concerned
vend or vends, and adjusted as prescribed and the remaining amount of License Fee
shall be paid by the licensee.

While allotting the retail vends L-2/L-14/L-14A by auction-cum-tender, the Committee
constituted for this purpose shall have the final authority to debar any such applicants
whom the members of the Committee find out to be immediate family members of the
defaulting licensees (whether current or old defaulter) from allotment of retail vends
even if he/she is the highest bidder/successful allottee. The committee shall pass a
speaking order in the matter and convey the same immediately to the Commissioner of
State Taxes and Excise, H.P. for approval. The concerned District Incharge shall
submit a certificate to the Commissioner of State Taxes and Excise, H.P. that no
defaulter or his immediate family members have been permitted for allotment of excise
units in his jurisdiction. The disqualified applicant/bidder in such cases shall have no
right to appeal to the higher authority.

The annual license fee shall be divided into twelve installments so that the entire
license fee is cleared by 15™ March, 2025. The license fee payable for a particular
month shall be deposited into the government treasury by the last working day of the
same month and payment schedule of the license fees shall be as under :—

License fee for | Instalment of | Adjustment (in [ Net instalment of
the Month License fee in %) against license fee in % of

% of total security money total license fee
license fee if any

April 9% 3 6

May 9% 0 9

June 9% 0 9

July 9% 1 8

August 8% 1 7

September 8% 1 7

October 9%, 0 9
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November 9%, 0 9
December 9%, 0 9
January 9% 1 8
February 9% 2 7
March 39, 1 2
Total 100% 10 90

If the licensee fails to deposit the license fee upto the last day of the same month, or the last
installment by 15™ March, the concerned District Incharge shall send the report to Zonal In-
charge concerned within five days.

The Zonal Incharge may cancel the license of vend/unit within ten days positively in case
the licensee fails to deposit the monthly license fee and the advance amount deposited shall
be forfeited.

However, if the licensee deposits monthly license fee, the cancellation proceedings in
respect of defaulting unit/vend may be dropped by the Zonal Incharge by imposing a
maximum penalty upto Rs. 1,00,000/- and the licensee shall be allowed to continue the
operations.

45.

46.

47.

48.

49.

50.

51.

When the bidding for any license exceeds a figure of Rs. 1,00,00,000/- over the reserve
price fixed for that unit, each further bid shall be multiple of Rs. 1,00,000/-.

Provided that in case the immediate cash deposit actually made at the fall of hammer is
higher than 10% or more of the bid money, the highest bidder will not be required to
make a separate deposit equivalent to 10% of the bid money.

In order to promote “Green Himachal Clean Himachal”, the retail licensees shall
maintain cleanliness and hygiene in and around the shop. Adequate number of dustbins
shall be placed inside and outside the vend. Noncompliance of this provision will
attract a penalty of Rs.5,000/- for the first time and subsequent non-compliance, a
penalty of Rs. 10,000/- shall be imposed by the District Incharge. The Retail sale
licensees will make adequate fire safety arrangements.

The retail licensees may add/delete partner(s) with the approval of the Collector of the
Zone concerned, during the currency of the license period subject to the condition
that the new partner(s) fulfill the prescribed eligibility criteria. The addition/deletion
may be done subject to payment of Rs. 3 lakh per partner for addition and Rs. 6 lakh
for deletion.

In the event of death of a sole proprietor or any other case, the Collector (Excise) may
allow the legal heir(s) to continue the license for the remaining period, provided that
the legal heir(s) are otherwise eligible to hold the license.

If a license is held by a partnership firm, in the event of death of a partner, the
survivor(s) and the legal heir(s) of the deceased or in the eventuality of death of all the
partners, their legal heir(s), if otherwise eligible, may be allowed by the Collector
(Excise) to hold the license for the remaining period of the financial year.

In case there is any change in the territories of Municipal Corporation/Municipal
Committee/Notified Area Committee and existing units/vends from the rural areas are
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52.

53.

54.

added to the above mentioned local bodies, in that case, the existing L-14 vends may
be segregated into L-2 and L-14 vends and the existing quota of IMFL and CL may be
allotted accordingly to these vends. This shall not be deemed as change in composition
of a unit for the purposes of Auction-cum-Tender.

If the confirmation from the Commissioner of State Taxes and Excise -cum-Financial
Commissioner (Excise) is not received by 31st March, 2024, the Collector (Excise)
may assume that the Financial Commissioner (Excise) has accorded confirmation for
allotment.

The additional license in form L-2S/L-14S/L-14AS shall be granted to a retail licensee
with the main vend in form L-2/L-14/L-14A within the State. The fixed annual license
fee for the above licenses will be Rs. 6,00,000/-. Whereas, keeping in view the issue of
smuggling of liquor into the State, the L-2S/L-14S/L-14AS vends shall be granted
within a distance of 100 meter from the borders on the payment of Rs.3,00,000/- as
annual license fee. Such a L-2S/L-14S/L-14AS vends may be allowed within the
distance of not more than the one third of the total distance between the vends of the
applicant licensee/s and that of vends of the other licensee(s) in the vicinity, thereby
creating a residual buffer area between the vends of one licensee and that of another
licensee. The L-2S/L-14S/L-14AS shall be approved and granted by the Collector of
the Zone concerned. The quota of Country Liquor and Indian Made Foreign Liquor of
the L-2S/L-14S/L-14AS shall be allotted by the Collector (Excise) of the Zone
concerned out of the quota allotted to the vend for which the L-2S/L-14S/L-14AS is
approved.

In case of opening of L-2S/L-14S/L-14AS at inter-district border, the Collector shall
decide the matter by considering the opinions of District Incharges of concerned
districts if both districts fall within the same zone. However, if the matter pertains to
districts located in different zones, the Collectors of both the Zones shall collectively
decide the matter and sent for the approval of Financial Commissioner (Excise). For
the purposes of the vends/additional license in form L-2S/L-14S/L-14AS, No NOC/
resolution, from the Gram Sabha/Gram Panchayat shall be required where any
vend/additional license in form L-2S/L-14S/L-14AS is to be granted.

In case of liquor remain unsold with outgoing licensee, he shall transfer his un-sold
quota to the successful licensee with the permission of the Collector of the Zone
concerned. The unsold stock of liquor upto 3% of the Minimum Guaranteed Quota of
the preceding year i.e. 2023-24, in the vend, shall not be adjusted in the Minimum
Guaranteed Quota for the next year i.e. 2024-25. The successful licensee shall have to
take this unsold stock on payment of license fee @ of 50% as is prescribed for the year
2024-25 and no excise duty and VAT shall be charged thereon.

The unsold stock of liquor in the vend as on 31-3-2024 exceeding 3% of the Minimum
Guaranteed Quota of the preceding year i.e. 2023-24 shall be adjusted in the Minimum
Guaranteed Quota for the next year i.e. 2024-25 and license fee shall be charged on that
stock at the rate prescribed for the year 2024-25 but no Excise Duty and VAT shall be
charged on such stock. It is further clarified that Minimum Guaranteed Quota for the year
2024-25 will have to be lifted as it is as prescribed in the Excise Policy 2024-25.

55.

The retail vends can be opened in any of the markets, malls, local shopping complexes
(LSCs) etc. as long as the standard rules and regulations of opening a new vend in the
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State are followed which includes restrictions on opening vends within a specified
distance of Educational, Religious Institutions etc.

56. All other terms and conditions applicable for the allotment of vends by Auction-cum-
Tender shall apply mutatis mutandis to the allotment of vends by any other mode as
per Himachal Pradesh Liquor License Rules, 1986.

57. All the relevant provisions of the previous year i.e. Excise Policy for the year 2023-24,
Excise Announcements and other relevant enactments/rules thereunder etc. shall apply
mutatis mutandis for the year 2024-25 to the extent they are in conformity with the
Excise Policy 2024-25.

Sd/-
Commissioner of State Taxes and Excise.

[Authoritative english text of State taxes and Excise Department Notification No.7-232/2024-Exn-
7013 dated 15-03-2024 as required under Article 348 (3) of the constitution of India]

STATE TAXES AND EXCISE DEPARTMENT
NOTIFICATION
Shimla-171009, the 15th March, 2024

No.7-232/2024-Exn-7013.—In exercise of the powers conferred by sections 16 and 81 of
the Himachal Pradesh Excise Act, 2011 (29 of 2011) & Sections 21 and 59 of the Punjab Excise
Act, 1914 (Act No.l of 1914) read with Section 82 of the Himachal Pradesh Excise Act, 2011, as
applicable in the areas comprised in Himachal Pradesh immediately before 1st November, 1966
and the territories transferred to Himachal Pradesh under Section 5 of the Punjab Re-Organization
Act, 1966 and by virtue of the powers of the Financial Commissioner (Excise) conferred on me
under section 5 of the Himachal Pradesh Excise Act, 2011 (29 of 2011) and section 9 of the Punjab
Excise Act, 1914 (Act No.l of 1914) read with clause 1 of the Himachal Pradesh (Excise Powers
and Appeal) Orders, 1965, I, Dr. Yunus, Financial Commissioner (Excise), Himachal Pradesh
hereby make the following further amendments in the Punjab Distillery Rules, 1932 as amended
from time to time, as applicable in Himachal Pradesh (hereinafter called the “said rules”) with
effect from 01-04-2024 :-

AMENDMENT
In the said rules:-
1. In Sub-Rule (3-A) of Rule 9.5 following shall be substituted :-

(1) Rs. 9.20 per unit of 750 Mls. of Foreign Spirit on bottling of brands on lease/franchise
basis by manufacturers for consumption within the State and Rs.1.75 per unit of 750
mls of Foreign Spirit for export of such brands. (Pints and Nips to be converted into
quarts of 750 Mls for calculation) Rs. 5.60 per unit of 750 Mls. of Foreign Spirit on
bottling of own Brands by manufacturers for consumption within the State and at the
rate of Rs. 0.65 per unit of 750 Mls. of Foreign Spirit of own Brands for export. (Pints
and Nips to be converted into quarts of 750 Mls for calculation).
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(i1)) @ Rs. 1.80 per unit of 750 Mls. of Country Liquor provided that in case of bottling of
CL for export the rate will be Rs. 0.35 per unit of 750 Mls. (Pints and Nips to be
converted into quarts of 750 Mls for calculation)

2. In rule 9.5 for the words, signs and figures figure “Rs 18,00,000/-" & “Rs 9,00,000/-”
wherever occurred, the words, signs and figure “Rs. 18,00,000/-“ in case of D-2 license &
“Rs 9,00,000/-" in case of D-2A license shall be substituted.

Sd/-
Commissioner of State Taxes and Excise.

[Authoritative english text of State Taxes and Excise Department Notification No.7-232/2024-Exn-
7014 dated 15-03-2024 as required under Article 348 (3) of the constitution of India]

STATE TAXES AND EXCISE DEPARTMENT
NOTIFICATION
Shimla-171009, the 15th March, 2024

No. 7-232/2024EXN- 7014.—In exercise of the powers conferred by sections 16 and 81 of
the Himachal Pradesh Excise Act, 2011 (29 of 2011) & Sections 21 and 59 of the Punjab Excise
Act, 1914 (Act No.1 of 1914) read with Section 82 of the Himachal Pradesh Excise Act, 2011, as
applicable in the areas comprised in Himachal Pradesh immediately before 1st November, 1966
and the territories transferred to Himachal Pradesh under Section 5 of the Punjab Re-Organization
Act, 1966 and by virtue of the powers of the Financial Commissioner (Excise) conferred on me
under section 5 of the Himachal Pradesh Excise Act, 2011 (29 of 2011) and section 9 of the Punjab
Excise Act, 1914 (Act No.1 of 1914) read with clause 1 of the Himachal Pradesh (Excise Powers
and Appeal) Orders, 1965, I, Dr. Yunus, Financial Commissioner (Excise), Himachal Pradesh
hereby make the following further amendments in the Himachal Pradesh Liquor License Rules
1986 (hereinafter called the ‘said rules’) as amended from time to time, with effect from 01-04-
2024 —

AMENDMENTS

In the said rules, a new sub-rule 27 (j) after sub-rule 27 (i) under rule 27 shall be added as
under —

The Prakritik Kheti Cess shall be charged on liquor bottle which is as under:—

Sr. No. | Type of Liquor PK Cess

1. Country Liquor Rs. 2.00 per bottle
2. BII Rs. 5.00 per bottle
3. Foreign Imported Liquor (BIO) Rs. 5.00 per bottle

For the purpose of calculations, the quantity of the liquor sold in bottles of sizes other than
750 mls. shall be converted into units of 750 mls. For the purpose of levy of this fee e.g. 2
pints will be taken as to make one-quart bottle.

Sd/-
Commissioner of State Taxes and Excise.



1290 o1, AT U, 15 HS, 2024 /25 AR, 1946

[Authoritative english text of State Taxes and Excise Department Notification No.7-232/2024-Exn-
7015 dated 15-03-2024 as required under Article 348 (3) of the constitution of India]

STATE TAXES AND EXCISE DEPARTMENT
NOTIFICATION
Shimla-171009, the 15th March, 2024

No. 7-232/2024EXN-7015.— In exercise of the powers conferred by sections 16 and 81 of
the Himachal Pradesh Excise Act, 2011 (29 of 2011) & Sections 21 and 59 of the Punjab Excise
Act, 1914 (Act No.1 of 1914) read with Section 82 of the Himachal Pradesh Excise Act, 2011, as
applicable in the areas comprised in Himachal Pradesh immediately before 1st November, 1966
and the territories transferred to Himachal Pradesh under Section 5 of the Punjab Re-Organization
Act, 1966 and by virtue of the powers of the Financial Commissioner (Excise) conferred on me
under section 5 of the Himachal Pradesh Excise Act, 2011 (29 of 2011) and section 9 of the Punjab
Excise Act, 1914 (Act No.l of 1914) read with clause 1 of the Himachal Pradesh (Excise Powers
and Appeal) Orders, 1965, I, Dr. Yunus, Financial Commissioner (Excise), Himachal Pradesh
hereby make the following further amendments in the Himachal Pradesh Liquor License Rules
1986 (hereinafter called the ‘said rules’) as amended from time to time, with effect from 01-04-
2024:—

AMENDMENTS
In the said rules, sub-rule 22 (a) of rule 35 (A) shall be substituted as under :-

1. (a) Intra-Unit transfer within a District :—

A licensee may, with the approval of the ASTEO/STEO I/c of the Circle, transfer IMFL
from one vend to another vend licensed to him within the district, for retail sale of
FS/IMFS during the currency of the period of his license.

(b) Inter-Unit transfer within a District :-

A licensee may, with the approval of the District Incharge concerned, transfer his IMFL
from one unit to another unit within the district, for retail sale of FS/IMFS during the
currency of the period of his license. For this purpose, the transferring licensee may
apply to the district incharge along with consent letter of the transferee licensee who
may grant the permission for the same, if in his opinion, it is expedient to do so in the
interest of Government revenue. However, the consent letter will not be required if both
the units pertain to the same licensee. The copy of the same may be sent to the Collector
of the Zone and ASTEO of the Circle. The liquor so transferred will be added to the
lifted liquor of transferring licensee. Further, a permit fee (non-refundable) of Rs. 4 per
proof liter will be deposited by the applicant at the time of grant of permit for transfer of
IMFL.

The licensee shall transfer the IMFL from one unit to another within the district after
deposition of 50 percent of the Minimum Vend Value for IMFL.

(c) Inter-District transfer across the units :—

A licensee of a district may, with the approval of the Collector of Zone concerned in
which his unit falls, transfer IMFL from one unit to another unit falling in another
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district, for retail sale of FS/IMFS during the currency of the period of his license. For
this purpose, the licensee of the transferring unit in a district may apply to the Collector
of his Zone through district incharge along with consent letter of the transferee licensee.
The Collector may grant the permit for transfer the liquor to the licensee of the another
district, if in his opinion, it is expedient to do so in the interest of Government revenue.
However, the consent letter will not be required if both the units pertain to the same
licensee.

The copy of the permit may be sent to the transferee licensee, district incharge of the
transferring district and transferee District and Collector of the Zone of transferee
district. The liquor so transferred will be added to the lifted liquor of transferring
licensee. For the purpose of application of this provision, the FS/IMFL to be transferred
shall not be less than 4050 proof litre per transaction. Further, a permit fee (non-
refundable) of Rs. 4 per proof litre will be deposited by the applicant at the time of grant
of permit for transfer of liquor.

The licensee shall transfer the IMFL from one unit to another from one district to another
after deposition of 50 percent of the Minimum Vend Value for IMFL.

(d) The liquor transferred as mentioned at point No. (a) to point no. (c¢) shall not be

considered as additional liquor of IMFL.

(e) The transferee licensee shall be bound to lift the transferred IMFL failing which he shall

(a)

be liable to deposit the prescribed license fee on the same quantity of liquor.

Intra-Unit transfer within a District :—

A licensee may, with the approval of the ASTEO/STEO I/c of the Circle, transfer his
quota from one vend to another vend licensed to him within the district, for retail sale of
CL during the currency of the period of his license.

(b) Inter-Unit transfer within a District :—

A licensee may, with the approval of the District Incharge concerned, transfer his quota
from one unit to another unit within the district, for retail sale of CL during the currency
of the period of his license. For this purpose, the transferring licensee may apply to the
district incharge along with consent letter of the transferee licensee who may grant the
permission for the same, if in his opinion, it is expedient to do so in the interest of
government revenue. However, the consent letter will not be required if both the units
pertain to the same licensee. The copy of the same may be sent to the Collector of the
Zone and ASTEO of the Circle. The quota of liquor so transferred will be added to the
lifted quota of transferring licensee. Further, a permit fee (non-refundable) of Rs. 4 per
proof liter will be deposited by the applicant at the time of grant of permit for transfer of
quota.

The licensee shall transfer the quota from one unit to another within the district after
lifting of 50 percent of the Minimum Guaranteed Quota allotted to his unit

(c) Inter-District transfer across the units :-

A licensee of a district may, with the approval of the Collector of Zone concerned in
which his unit falls, transfer his quota from one unit to another unit falling in another
district, for retail sale of CL during the currency of the period of his license. For this
purpose, the licensee of the transferring unit in a district may apply to the Collector of
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his Zone through district incharge along with consent letter of the transferee licensee.
The Collector may grant the permit for transfer the quota to the licensee of the another
district, if in his opinion, it is expedient to do so in the interest of government revenue.
However, the consent letter will not be required if both the units pertain to the same
licensee.

The copy of the permit may be sent to the transferee licensee, district incharge of the
transferring district and transferee District and Collector of the Zone of transferee
district. The quota of liquor so transferred will be added to the lifted quota of
transferring licensee. For the purpose of application of this provision, the quota of
CL/FS/IMFS to be transferred shall not be less than 4050 proof litre per transaction.
Further, a permit fee (non-refundable) of Rs. 4 per proof litre will be deposited by the
applicant at the time of grant of permit for transfer of quota.

The licensee shall transfer the quota from one unit to another from one district to another
after lifting of 50 percent of the Minimum Guaranteed Quota allotted to his unit.

(d) The quota transferred as mentioned at point No. (a) to point no. (c) shall not be
considered as additional quota.

(e) The transferee licensee shall be bound to lift the transferred quota failing which he shall

be liable to deposit the prescribed license fee on the same quantity of liquor.

Sd/-
Commissioner of State Taxes and Excise.

[Authoritative english text of State taxes and Excise Department Notification No.7-232/2024-Exn
7016 dated 15-03-2024 as required under Article 348 (3) of the constitution of India]

STATE TAXES AND EXCISE DEPARTMENT
NOTIFICATION
Shimla-171009, the 15th March, 2024

No.7-232/2024-Exn-7016.—In exercise of the powers conferred by sections 16 and 81 of
the Himachal Pradesh Excise Act, 2011 (29 of 2011) & Sections 21 and 59 of the Punjab Excise
Act, 1914 (Act No.1 of 1914) read with Section 82 of the Himachal Pradesh Excise Act, 2011, as
applicable in the areas comprised in Himachal Pradesh immediately before 1st November, 1966
and the territories transferred to Himachal Pradesh under Section 5 of the Punjab Re-Organization
Act, 1966 and by virtue of the powers of the Financial Commissioner (Excise) conferred on me
under section 5 of the Himachal Pradesh Excise Act, 2011 (29 of 2011) and section 9 of the Punjab
Excise Act, 1914 (Act No.l of 1914) read with clause 1 of the Himachal Pradesh (Excise Powers
and Appeal) Orders, 1965, I, Dr. Yunus, Financial Commissioner (Excise), Himachal Pradesh
hereby make the following further amendments in the Himachal Pradesh Liquor License Rules,

1986 (hereinafter called the ‘said rules’) as amended from time to time, with effect from
01-04-2024:—
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AMENDMENTS

In the said rules, the sub-rule 31 (ii) of rule 37 shall be substituted which is as under :—

Unless otherwise specified, all the licensees under these rules shall sell bottled liquor of the
following strength:—

Sr.No. Kind of liquor Strength Specification if
any

a) | Indian Made Foreign Spirit | 36.9 degree under proof to | --
12.35 degree under proof
b) | Indian Made Foreign Spirit | 35 degree under poof to 25 | Bottled spirit

degree under proof i.e. Rum.
c) | Indian Made Foreign Spirit | 35 degree under proof to 30 | Bottled spirit
degree under proof i.e. Gin and
Vodka.
d) | Indian Made Beer Not exceeding 8.25% alcohol | --
e) | Indian Made Sweets & | Notexceeding 30% proof --
Wines
f) | Indian Made Cider Not exceeding 30% --
g) | Country Spirit Ordinary or | 50 degree under proof --
Spiced

h) | Country Fermented Liquor | Not prescribed --
1) | Ready to Drink Beverages | Not preserved --
j) | Foreign  Liquor  (BIO) | 20 degree under proof --

Bottled in Origin.
25 degree under proof --
35 degree under proof Bottled spirit
i.,e. Gin and
Vodka.
k) | Foreign Liquor (BII)Bottled | 36.9 degree under proof to | --
in India. 12.35 degree under proof
35 degree under proof to 30 | Bottled spirit
degree under proof 1.e.Gin and
Vodka.
1) | Indian Made Foreign Spirit | As per the specification of | For overseas
importing Country Export only.

Sd/-
Commissioner of State Taxes and Excise.

[Authoritative english text of State taxes and Excise Department Notification No.7-232/2024-Exn-
7017 dated 15-03-2024 as required under Article 348 (3) of the constitution of India]

STATE TAXES AND EXCISE DEPARTMENT
NOTIFICATION
Shimla-171009, the 15th March, 2024

No. 7-232/2024EXN-7017.—In exercise of the powers conferred by sections 16 and 81 of
the Himachal Pradesh Excise Act, 2011 (29 of 2011) & Sections 21 and 59 of the Punjab Excise
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Act, 1914 (Act No.l of 1914) read with Section 82 of the Himachal Pradesh Excise Act, 2011, as
applicable in the areas comprised in Himachal Pradesh immediately before 1st November, 1966
and the territories transferred to Himachal Pradesh under Section 5 of the Punjab Re-Organization
Act, 1966 and by virtue of the powers of the Financial Commissioner (Excise) conferred on me
under section 5 of the Himachal Pradesh Excise Act, 2011 (29 of 2011) and section 9 of the Punjab
Excise Act, 1914 (Act No.l of 1914) read with clause 1 of the Himachal Pradesh (Excise Powers
and Appeal) Orders, 1965, I, Dr. Yunus, Financial Commissioner (Excise), Himachal Pradesh
hereby make the following further amendments in the Himachal Pradesh Liquor License Rules,
1986 as amended from time to time, as applicable in Himachal Pradesh (hereinafter called the “said
rules”) with effect from 01-04-2024 :—

AMENDMENT
In the said rules, sub-rule 20 (B) under rule 20 shall be substituted as under :-

“ A special license in form L-12AAA may be granted for the retail vends of IMFL/Foerign
liquor(BIO) at a sports stadium of the State for International/National and state level
matches within the hospitality area of the Stadium on the following conditions :—

(i)  The license shall be granted only for the duration of match being played in the
particular stadium.
(1))  The license shall be granted to the Incharge/Administrator of the Stadium.

(iii)) The license shall not be renewable.

(iv) The license shall be granted on fixed fee prescribed as under:—

Per day license fee of International level matches and IPL matches = Rs. 3,20,000/-
Per day license fee of National level matches = Rs. 95,000/-

Per day license fee State level matches =Rs. 65,000/-
Per Test Match license fee International Test Match = Rs. 8,00,000/-

S

(v) All other conditions governing the procurement and sale of liquor applicable to the License
in form L-3, L-4 and L-5 shall apply matatis mutandis.”

Sd/-

Commissioner of State Taxes and Excise.

[Authoritative english text of State Taxes and Excise Department Notification No.7-232/2024-Exn-
7018 dated 15-03-2024 as required under Article 348 (3) of the constitution of India]

STATE TAXES AND EXCISE DEPARTMENT
NOTIFICATION
Shimla-171009, the 15th March, 2024

No. 7-232/2024EXN-7018.— In exercise of the powers conferred by sections 16 and 81 of
the Himachal Pradesh Excise Act, 2011 (29 of 2011) & Sections 21 and 59 of the Punjab Excise



ST, fRHTeet UQen, 15 H8, 2024 /25 JRG, 1946 1295

Act, 1914 (Act No.l of 1914) read with Section 82 of the Himachal Pradesh Excise Act, 2011, as
applicable in the areas comprised in Himachal Pradesh immediately before 1st November, 1966
and the territories transferred to Himachal Pradesh under Section 5 of the Punjab Re-Organization
Act, 1966 and by virtue of the powers of the Financial Commissioner (Excise) conferred on me
under section 5 of the Himachal Pradesh Excise Act, 2011 (29 of 2011) and section 9 of the Punjab
Excise Act, 1914 (Act No.l of 1914) read with clause 1 of the Himachal Pradesh (Excise Powers
and Appeal) Orders, 1965, I, Dr. Yunus, Financial Commissioner (Excise), Himachal Pradesh
hereby make the following further amendments in the Punjab Brewery Rules, 1932 as amended
from time to time, as applicable in Himachal Pradesh (hereinafter called the “said rules”) with
effect from 01-04-2024 :—

AMENDMENTS

In the said rules, a new sub rule 10.28 (9) is added after sub-rule 10.28 (8) under rule 10.28
which is as under :—

“The shelf life of Beer will be nine months subject to the condition that the licensee shall
have to furnish a certificate from the govt. authorized laboratory and requisite certificate
from FSSAI/Competent authority™.

Sd/-
Commissioner of State Taxes and Excise.

[Authoritative english text of State Taxes and Excise Department Notification No.7-232/2024-Exn-
7019 dated 15-03-2024 as required under Article 348 (3) of the constitution of India]

STATE TAXES AND EXCISE DEPARTMENT
NOTIFICATION
Shimla-171009, the 15th March, 2024

No. 7-232/2024EXN-7019.— In exercise of the powers conferred by sections 16 and 81 of
the Himachal Pradesh Excise Act, 2011 (29 of 2011) & Sections 21 and 59 of the Punjab Excise
Act, 1914 (Act No.1 of 1914) read with Section 82 of the Himachal Pradesh Excise Act, 2011, as
applicable in the areas comprised in Himachal Pradesh immediately before 1st November, 1966
and the territories transferred to Himachal Pradesh under Section 5 of the Punjab Re-Organization
Act, 1966 and by virtue of the powers of the Financial Commissioner (Excise) conferred on me
under section 5 of the Himachal Pradesh Excise Act, 2011 (29 of 2011) and section 9 of the Punjab
Excise Act, 1914 (Act No.1 of 1914) read with clause 1 of the Himachal Pradesh (Excise Powers
and Appeal) Orders, 1965, I, Dr. Yunus, Financial Commissioner (Excise), Himachal Pradesh
hereby make the following further amendments in the Himachal Pradesh Liquor License Rules,
1986 as amended from time to time, as applicable in Himachal Pradesh (hereinafter called the
“said rules”) with effect from 01-04-2024 .—

AMENDMENTS

In the said rules, a new sub-rule 31 (vi) after sub-rule 31 (v) under rule 37 is added which is
as under :—
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“The shelf life of Beer will be nine months subject to the condition that the licensee shall
have to furnish a certificate from the govt. authorized laboratory and requisite certificate
from FSSAI/Competent authority”.

Sd/-

Commissioner of State Taxes and Excise.

[Authoritative english text of State Taxes and Excise Department Notification No.7-232/2024-Exn-
7020 dated 15-03-2024 as required under Article 348 (3) of the constitution of India]

STATE TAXES AND EXCISE DEPARTMENT
NOTIFICATION
Shimla-171009, the 15th March, 2024

No. 7-232/2024EXN- 7020.— In exercise of the powers conferred by sections 16 and 81 of
the Himachal Pradesh Excise Act, 2011 (29 of 2011) & Sections 21 and 59 of the Punjab Excise
Act, 1914 (Act No.l of 1914) read with Section 82 of the Himachal Pradesh Excise Act, 2011, as
applicable in the areas comprised in Himachal Pradesh immediately before 1st November, 1966
and the territories transferred to Himachal Pradesh under Section 5 of the Punjab Re-Organization
Act, 1966 and by virtue of the powers of the Financial Commissioner (Excise) conferred on me
under section 5 of the Himachal Pradesh Excise Act, 2011 (29 of 2011) and section 9 of the Punjab
Excise Act, 1914 (Act No.l of 1914) read with clause 1 of the Himachal Pradesh (Excise Powers
and Appeal) Orders, 1965, I, Dr. Yunus, Financial Commissioner (Excise), Himachal Pradesh
hereby make the following further amendments in the Himachal Pradesh Liquor License Rules
1986 (hereinafter called the ‘said rules’) as amended from time to time, with effect from 01-04-
2024 —

AMENDMENTS

In the said rules, the sub-rule 38 (1-BB) (vii) under rule 38 shall be substituted which is as
under:—
i)  All kinds of BIO brands shall be supplied in the State by Public Custom Bonded
Warehouse located in the State of Himachal Pradesh

i)  The L-1BB licensees shall procure all kinds of BIO brands from the space holders in
the Public Custom Bonded Warehouse in the State of Himachal Pradesh only. No
permits for importing BIO brands from any States shall be granted to any licensee
except CSD canteens.

i)  The space holders in the Public Custom Bonded Warehouse shall be granted license in
form L-1BIO. The license shall be granted by the Collector of the Zone concerned
after approval of the Financial Commissioner (Excise) H.P. on an annual fixed license
fee of Rs.15 Lakh alongwith security amount in shape of FDR/Bank Guarantee
amounting to Rs.10 Lakh in favour of the Commissioner of State Taxes and Excise,
H.P. The L-1BIO licensee shall supply all kinds of BIO brands to L-1BB and shall be
responsible for collection and deposition of any excise levies prescribed alongwith
VAT payable. The excise levies prescribed shall be deposited by the L-1BIO licensee
at the time of grant of transport pass. In the case of Star Hotels who are duly licensed
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in form SEIS (Service Export India Scheme) to purchase duty free liquor by the
Director General of Foreign Trade, Govt. of India, they may procure liquor from the
L-1BB licensee only.

iv)  The L-1BIO licensee shall get their brands registered with the Department and they
shall be required to submit authorization letter from the liquor companies i.e. Brand
Owning Company in India at the time of submission for approval/registration of
brands.

v)  In case more than three L-1BIO licensees submit an authorization letter from the same
Brand Owning Company and for the same brand, the same will be treated as invalid.

vi) Holograms have to be affixed on all BIO brands supplied in the State along with
stickers carrying slogan of the statutory warning and “For sale in Himachal Pradesh
only” at the time of first sale in the State by the L-1BIO.

vii) In the event of failure in making timely supply and/or not meeting the demand of
desired brands of Foreign liquor (BIO) by the L-1BIO licensees, then licensee in
form L-1BB shall procure foreign liquor brands (BIO) from outside the State on
application to the Financial Commissioner (Excise) subject to the condition that the
L-1BB licensee shall submit the authorization letter from the liquor companies i.e.
Brand Owning Company in India at the time of seeking permission to procure foreign
liquor outside the State.

viii) All the BIO brands manufactured and bottled in a Country, from where import of
liquor is exempted from Custom Duties by the Government of India shall be
imported directly by the L-1BIO licensee. The consignment shall have to be
accompanied with the statutory documents as prescribed under the H.P. Excise
Announcements for 2024-25 alongwith the Customs Act, 1962 and as prescribed by
the exporting Country.

ix) The Custom Bonded Warehouse holders of the Companies supplying Foreign Liquor in
Himachal Pradesh shall submit prescribed monthly statement/return of sale and

purchase invoices of foreign liquor by the 7th day of every following month to the
District Incharge concerned where the said warehouse is situated.

Sd/-

Commissioner of State Taxes and Excise.

[Authoritative english text of State Taxes and Excise Department Notification No.7-232/2024-Exn-
7021 dated 15-03-2024 as required under Article 348 (3) of the constitution of India]

STATE TAXES AND EXCISE DEPARTMENT
NOTIFICATION
Shimla-171009, the 15th March, 2024

No.7-232/2024-Exn-7021.—In exercise of the powers conferred by sections 16 and 81 of
the Himachal Pradesh Excise Act, 2011 (29 of 2011) & Sections 21 and 59 of the Punjab Excise
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Act, 1914 (Act No.l of 1914) read with Section 82 of the Himachal Pradesh Excise Act, 2011, as
applicable in the areas comprised in Himachal Pradesh immediately before 1st November, 1966
and the territories transferred to Himachal Pradesh under Section 5 of the Punjab Re-Organization
Act, 1966 and by virtue of the powers of the Financial Commissioner (Excise) conferred on me
under section 5 of the Himachal Pradesh Excise Act, 2011 (29 of 2011) and section 9 of the Punjab
Excise Act, 1914 (Act No.l of 1914) read with clause 1 of the Himachal Pradesh (Excise Powers
and Appeal) Orders, 1965, I, Dr. Yunus, Financial Commissioner (Excise), Himachal Pradesh
hereby make the following further amendments in the Punjab Distillery Rules, 1932 as amended
from time to time, as applicable in Himachal Pradesh (hereinafter called the “said rules”) with
effect from 01-04-2024 :—

AMENDMENT
In the existing rules, sub-rule 9.5 (10) of rule 9.5 shall be substituted as under :(—

“The letter of intent for the establishment of Distillery shall be granted subject to
payment of Rs.10,00,000/- (Ten Lakh only) and every extension in time allowed
thereafter shall be subject to payment of Rs.1,00,000/- (One Lakh only) each.”

Sd/-
Commissioner of State Taxes and Excise.

[Authoritative english text of State Taxes and Excise Department Notification No.7-232/2024-Exn-
7022 dated 15-03-2024 as required under Article 348 (3) of the constitution of India]

STATE TAXES AND EXCISE DEPARTMENT
NOTIFICATION
Shimla-171009, the 15th March, 2024

No. 7-232/2024-Exn-7022.—In exercise of the powers conferred by sections 16 and 81 of
the Himachal Pradesh Excise Act, 2011 (29 of 2011) & Sections 21 and 59 of the Punjab Excise
Act, 1914 (Act No.1 of 1914) read with Section 82 of the Himachal Pradesh Excise Act, 2011, as
applicable in the areas comprised in Himachal Pradesh immediately before 1st November, 1966
and the territories transferred to Himachal Pradesh under Section 5 of the Punjab Re-Organization
Act, 1966 and by virtue of the powers of the Financial Commissioner (Excise) conferred on me
under section 5 of the Himachal Pradesh Excise Act, 2011 (29 of 2011) and section 9 of the Punjab
Excise Act, 1914 (Act No.1 of 1914) read with clause 1 of the Himachal Pradesh (Excise Powers
and Appeal) Orders, 1965, I, Dr. Yunus, Financial Commissioner (Excise), Himachal Pradesh
hereby make the following further amendments in the Punjab Brewery Rules 1932 (hereinafter
called the ‘said rules’) as amended from time to time, with effect from 01-04-2024 :—

AMENDMENTS

In the existing rules, sub-rule 10.5 (C) of rule 10.5 shall be substituted as under:-
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“The letter of intent for the establishment of Brewery project shall be granted subject
to payment of Rs.5,00,000/- (Five Lakh only) and every extension in time, allowed
thereafter shall be subject to payment of Rs.1,00,000/- each.”

Sd/-

Commissioner of State Taxes and Excise.

[Authoritative english text of State Taxes and Excise Department Notification No.7-232/2024-Exn-
7024 dated 15-03-2024 as required under Article 348 (3) of the constitution of India].

STATE TAXES AND EXCISE DEPARTMENT
NOTIFICATION
Shimla-171009, the 15th March, 2024

No. 7-232/2024-Exn-7024.— In exercise of the powers conferred by sections 16 and 81 of
the Himachal Pradesh Excise Act, 2011 (29 of 2011) & Sections 21 and 59 of the Punjab Excise
Act, 1914 (Act No.l of 1914) read with Section 82 of the Himachal Pradesh Excise Act, 2011, as
applicable in the areas comprised in Himachal Pradesh immediately before 1st November, 1966
and the territories transferred to Himachal Pradesh under Section 5 of the Punjab Re-Organization
Act, 1966 and by virtue of the powers of the Financial Commissioner (Excise) conferred on me
under section 5 of the Himachal Pradesh Excise Act, 2011 (29 of 2011) and section 9 of the Punjab
Excise Act, 1914 (Act No.l of 1914) read with clause 1 of the Himachal Pradesh (Excise Powers
and Appeal) Orders, 1965, I, Dr. Yunus, Financial Commissioner (Excise), Himachal Pradesh
hereby make the following further amendments in the Himachal Pradesh Liquor License Rules
1986 (hereinafter called the ‘said rules’) as amended from time to time, with effect from
01-04-2024:—

AMENDMENTS

In the said rules, a new sub-rule 18 (d) (f) after sub-rule 18 (d) (e) shall be added under rule
18 (d) which is as under :—

18 (d) (f) “The licensee shall display a notice board prominently in front of the licensed
premises declaring that “Drinking of liquor is injurious to Health” and “Consumption &
Trafficking of Narcotic Drugs & Psychotropic Substances is prohibited in Law and
Punishable with Rigorous Imprisonment and Fine”

As per Narcotics Control Bureau, Ministry of Home Affairs, Government of India, all
Hotels/Pubs/Bars/Restaurants/Cafes etc shall display the sign boards mandatorily at entry
points as under :(—

“Consumption & Trafficking of Narcotic Drugs & Psychotropic Substances is Prohibited in

Law and Punishable with Rigorous Imprisonment and Fine”.

Sd/-

Commissioner of State Taxes and Excise.
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[Authoritative english text of State Taxes and Excise Department Notification No.7-232/2024-Exn-
7025 dated 15-03-2024 as required under Article 348 (3) of the constitution of India]

STATE TAXES AND EXCISE DEPARTMENT
NOTIFICATION
Shimla-171009, the 15th March, 2024

No. 7-232/2024EXN-7025.— In exercise of the powers conferred by sections 16 and 81 of
the Himachal Pradesh Excise Act, 2011 (29 of 2011) & Sections 21 and 59 of the Punjab Excise
Act, 1914 (Act No.1 of 1914) read with Section 82 of the Himachal Pradesh Excise Act, 2011, as
applicable in the areas comprised in Himachal Pradesh immediately before 1st November, 1966
and the territories transferred to Himachal Pradesh under Section 5 of the Punjab Re-Organization
Act, 1966 and by virtue of the powers of the Financial Commissioner (Excise) conferred on me
under section 5 of the Himachal Pradesh Excise Act, 2011 (29 of 2011) and section 9 of the Punjab
Excise Act, 1914 (Act No.l of 1914) read with clause 1 of the Himachal Pradesh (Excise Powers
and Appeal) Orders, 1965, I, Dr. Yunus, Financial Commissioner (Excise), Himachal Pradesh
hereby make the following further amendments in the Himachal Pradesh Liquor License Rules
1986 (hereinafter called the ‘said rules’) as amended from time to time, with effect from
01-04-2024:—

AMENDMENTS
In the said rules, a new sub-rule 35A (22) (b) after sub-rule 35A (22) (a) shall be added
under rule 35A which is as under :—

22(b) “The Minimum Guaranteed Quota of CL shall be unitwise whereas the passess shall
be issued vend-wise similarly the passes in case of IMFL shall be issued vend-
wise”.

Sd/-
Commissioner of State Taxes and Excise.

[Authoritative english text of State Taxes and Excise Department Notification No.7-232/2024-Exn-
7026 dated 15-03-2024 as required under Article 348 (3) of the constitution of India]

STATE TAXES AND EXCISE DEPARTMENT
NOTIFICATION
Shimla-171009, the 15th March, 2024
No. 7-232/2024EXN-7026.—In exercise of the powers conferred by sections 16 and 81 of
the Himachal Pradesh Excise Act, 2011 (29 of 2011) & Sections 21 and 59 of the Punjab Excise
Act, 1914 (Act No.l of 1914) read with Section 82 of the Himachal Pradesh Excise Act, 2011, as

applicable in the areas comprised in Himachal Pradesh immediately before 1st November, 1966
and the territories transferred to Himachal Pradesh under Section 5 of the Punjab Re-Organization



ST, fRHTeet UQen, 15 H8, 2024 /25 JRG, 1946 1301

Act, 1966 and by virtue of the powers of the Financial Commissioner (Excise) conferred on me
under section 5 of the Himachal Pradesh Excise Act, 2011 (29 of 2011) and section 9 of the Punjab
Excise Act, 1914 (Act No.l of 1914) read with clause 1 of the Himachal Pradesh (Excise Powers
and Appeal) Orders, 1965, I, Dr. Yunus, Financial Commissioner (Excise), Himachal Pradesh
hereby make the following further amendments in the Himachal Pradesh Liquor License Rules
1986 (hereinafter called the ‘said rules’) as amended from time to time, with effect from 01-04-
2024:—

AMENDMENTS

In the said rules, a new sub-rule 38 (2) (i) after sub-rule 38 (2) shall be added under rule 38
which is as under :—

2(i) “The licensee may have an option to sell and store both types of liquor i.e. IMFL and
Country Liquor in the L-2 retail vend in the urban areas, having the quota of
Country Liquor in any vend of that unit, on the same pattern which exists in rural
areas with the prior permission of the Collector of the Zone concerned”.

Sd/-
Commissioner of State Taxes and Excise.

[Authoritative english text of State Taxes and Excise Department Notification No.7-232/2024-Exn-
7027 dated 15-03-2024 as required under Article 348 (3) of the constitution of India]

STATE TAXES AND EXCISE DEPARTMENT
NOTIFICATION
Shimla-171009, the 15th March, 2024

No. 7-232/2024-Exn-7027.—In exercise of the powers conferred by sections 16 and 81 of
the Himachal Pradesh Excise Act, 2011 (29 of 2011) & Sections 21 and 59 of the Punjab Excise
Act, 1914 (Act No.l of 1914) read with Section 82 of the Himachal Pradesh Excise Act, 2011, as
applicable in the areas comprised in Himachal Pradesh immediately before 1st November, 1966
and the territories transferred to Himachal Pradesh under Section 5 of the Punjab Re-Organization
Act, 1966 and by virtue of the powers of the Financial Commissioner (Excise) conferred on me
under section 5 of the Himachal Pradesh Excise Act, 2011 (29 of 2011) and section 9 of the Punjab
Excise Act, 1914 (Act No.1 of 1914) read with clause 1 of the Himachal Pradesh (Excise Powers
and Appeal) Orders, 1965, I, Dr. Yunus, Financial Commissioner (Excise), Himachal Pradesh
hereby make the following further amendments in the Himachal Pradesh Sweets (Manufacture)
Rules, 1988 (hereinafter called the ‘said rules’) as amended from time to time, with effect from 01-
04-2024 -—

AMENDMENTS
In the said rules, sub-rule 17-E under rule 17 is substituted as under :—

1. Alicence in form S-1F shall be granted for retail sale of all kinds of Himachal Wine,
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Imported and Foreign wine for annual fixed license fees of Rs.75,000/-.

2. The licence shall be approved/granted and renewed by the Collector of the Zone
concerned.

3. The degree of un-fortified wines may be restricted upto 15% v/v and in case of
fortified wines not more than 20% v/v only for wines made by wine manufacturers of
Himachal Pradesh.

4. All the terms and conditions applicable to the L-2, L-14, L-14A,S-1AA vends shall be
applicable to the licensee.

5. S-1F licensee shall lift the wine from the S1C licensees only.

6. Any license holder in S-1F if found indulging in storing and selling any other type of
wine/liquor than prescribed shall be liable to pay a penalty of Rs.25,000/- on the first
offence and in case of further violation the license shall be cancelled.

Provided that the applicant for a license in form S-1F will not be required to obtain No
Objection Certificates.

Sd/-
Commissioner of State Taxes and Excise.

[Authoritative english text of State Taxes and Excise Department Notification No.7-232/2024-Exn-
7028 dated 15-03-2024 as required under Article 348 (3) of the constitution of India]

STATE TAXES AND EXCISE DEPARTMENT
NOTIFICATION
Shimla-171009, the 15th March, 2024

No. 7-232/2024-Exn-7028.—In exercise of the powers conferred by sections 16 and 81 of
the Himachal Pradesh Excise Act, 2011 (29 of 2011) & Sections 21 and 59 of the Punjab Excise
Act, 1914 (Act No.l of 1914) read with Section 82 of the Himachal Pradesh Excise Act, 2011, as
applicable in the areas comprised in Himachal Pradesh immediately before 1st November, 1966
and the territories transferred to Himachal Pradesh under Section 5 of the Punjab Re-Organization
Act, 1966 and by virtue of the powers of the Financial Commissioner (Excise) conferred on me
under section 5 of the Himachal Pradesh Excise Act, 2011 (29 of 2011) and section 9 of the Punjab
Excise Act, 1914 (Act No.1 of 1914) read with clause 1 of the Himachal Pradesh (Excise Powers
and Appeal) Orders, 1965, I, Dr. Yunus, Financial Commissioner (Excise), Himachal Pradesh
hereby make the following further amendments in the Himachal Pradesh Sweets (Manufacture)
Rules, 1988 (hereinafter called the ‘said rules’) as amended from time to time, with effect from 01-
04-2024 -—

AMENDMENTS

In the said rules, sub-rule 17-B under rule 17 is substituted as under :—

1. A licence in form S-1AA shall be granted for retail sale of all kind of wines
manufactured in Himachal Pradesh for annual fixed license fees of Rs. 30,000/- only.
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2. The licence shall be approved/granted and renewed by the Collector of the Zone
concerned.

3. The degree of un-fortified wines may be restricted upto 15% v/v and in case of
fortified wines not more than 20% v/v only for wines made by wine manufacturers of
Himachal Pradesh.

4. All the terms and conditions applicable to the L-2, L-14, L-14A, S-1AA vends shall be
applicable to the licensee.

5. S-1AA licensee shall lift the wine from the STIA & S-1C licensees only.

6. Any license holder in S-1F if found indulging in storing and selling any other type of
wine/liquor than prescribed shall be liable to pay a penalty of Rs.25,000/- on the first
offence and in case of further violation the license shall be cancelled:

Provided that the applicant for a license in form S-1AA will not be required to obtain
No Objection Certificates.

Sd/-
Commissioner of State Taxes and Excise.

[Authoritative english text of State Taxes and Excise Department Notification No.7-232/2024-Exn-
7029 dated 15-03-2024 as required under Article 348 (3) of the constitution of India]

STATE TAXES AND EXCISE DEPARTMENT
NOTIFICATION
Shimla-171009, the 15th March, 2024

No. 7-232/2024-Exn-7029.—In exercise of the powers conferred by sections 16 and 81 of
the Himachal Pradesh Excise Act, 2011 (29 of 2011) & Sections 21 and 59 of the Punjab Excise
Act, 1914 (Act No.1 of 1914) read with Section 82 of the Himachal Pradesh Excise Act, 2011, as
applicable in the areas comprised in Himachal Pradesh immediately before 1st November, 1966
and the territories transferred to Himachal Pradesh under Section 5 of the Punjab Re-Organization
Act, 1966 and by virtue of the powers of the Financial Commissioner (Excise) conferred on me
under section 5 of the Himachal Pradesh Excise Act, 2011 (29 of 2011) and section 9 of the Punjab
Excise Act, 1914 (Act No.1 of 1914) read with clause 1 of the Himachal Pradesh (Excise Powers
and Appeal) Orders, 1965, I, Dr. Yunus, Financial Commissioner (Excise), Himachal Pradesh
hereby make the following further amendments in the Himachal Pradesh Sweets (Manufacture)
Rules, 1988 (hereinafter called the ‘said rules’) as amended from time to time, with effect from 01-
04-2024 :—

AMENDMENTS

In the said rules, sub-rule 17-C (i) under rule 17 is substituted as under :-
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“The license S-1C shall be granted for wholesale trade of wine/cider. The licensee
shall procure wine/cider from the S-1A, S-1B and L-1BB licensees of the State for
supply to L-3, L-4, L-5 (combined), L-4, L-5 & L-4A, L-5A, &L-3A, L-4A, L-5A, L-
3T, L-4T, L-5T, L-6, L-7, L-8, L-9, L-9A, L-2, L-14, L-10BB, S-1F and S-1AA
licensees. The sale of wine/cider procured from the S-1B & L-1BB licensees shall not
be permitted to S-1AA licensees.

The license shall be approved by the Commissioner of State Taxes and Excise, H.P.
and granted and renewed by the Collector of the Zone. The terms and conditions
prescribed for the L-1 licensees shall be applicable for grant of S-1C license except for
the condition of minimum area and security amount. The security amount to be
obtained from the S-1C licensee is fixed at Rs. 1,40,000/-. A licensee having license in
form S-1C shall supply wine/cider to the licensees throughout the State. The area of
the godown in form S-1C license shall not be less than 900 square feet.”

Sd/-

Commissioner of State Taxes and Excise.

[Authoritative english text of State Taxes and Excise Department Notification No.7-232/202 Exn-
7030 dated 15-03-2024 as required under Article 348 (3) of the constitution of India]

STATE TAXES AND EXCISE DEPARTMENT
NOTIFICATION
Shimla-171009, the 15th March, 2024

No. 7-232/2024-Exn-7030.—In exercise of the powers conferred by sections 16 and 81 of
the Himachal Pradesh Excise Act, 2011 (29 of 2011) & Sections 21 and 59 of the Punjab Excise
Act, 1914 (Act No.1 of 1914) read with Section 82 of the Himachal Pradesh Excise Act, 2011, as
applicable in the areas comprised in Himachal Pradesh immediately before 1st November, 1966
and the territories transferred to Himachal Pradesh under Section 5 of the Punjab Re-Organization
Act, 1966 and by virtue of the powers of the Financial Commissioner (Excise) conferred on me
under section 5 of the Himachal Pradesh Excise Act, 2011 (29 of 2011) and section 9 of the Punjab
Excise Act, 1914 (Act No.l of 1914) read with clause 1 of the Himachal Pradesh (Excise Powers
and Appeal) Orders, 1965, I, Dr. Yunus, Financial Commissioner (Excise), Himachal Pradesh
hereby make the following further amendments in the Himachal Pradesh Liquor License Rules
1986 (hereinafter called the ‘said rules’) as amended from time to time, with effect from 01-04-
2024 —

AMENDMENTS
In the said rules, sub-rule 11 (a) and 11 (b) under rule 37 shall be substituted as under :—

1. 11(a) “ The license in forms L.2, L..14, L.14-A and S-1AA in rural and urban areas will
observe following sale hours during the working days:—

Period Licensed hours
From Ist April to 31st March : 09.00 A.M. to 12.00 Midnight
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Provided that the above mentioned licensee will have the option to open/close the liquor
vends beyond the prescribed time during the whole year".

2. 11(b) “The license in form L-3, L-4,1.-5/ L-4, L-5/ L-3A, L-4A,L-5A in rural and urban
areas will observe following sale hours during the working days:—

Period Licensed hours
From 1st April to 31st March : 12:00 Noon to 12:00 Midnight

Provided that the licensee will have the option to open/close the Bars beyond the
prescribed time during the whole year".

Sd/-
Commissioner of State Taxes and Excise.

[Authoritative english text of State Taxes and Excise Department Notification No.7-232/2024-Exn-
7031 dated 15-03-2024 as required under Article 348 (3) of the constitution of India]

STATE TAXES AND EXCISE DEPARTMENT
NOTIFICATION
Shimla-171009, the 15th March, 2024

No.7-232/2024-Exn-7031.—In exercise of the powers conferred by sections 16 and 81 of
the Himachal Pradesh Excise Act, 2011 (29 of 2011) & Sections 21 and 59 of the Punjab Excise
Act, 1914 (Act No.1 of 1914) read with Section 82 of the Himachal Pradesh Excise Act, 2011, as
applicable in the areas comprised in Himachal Pradesh immediately before 1st November, 1966
and the territories transferred to Himachal Pradesh under Section 5 of the Punjab Re-Organization
Act, 1966 and by virtue of the powers of the Financial Commissioner (Excise) conferred on me
under section 5 of the Himachal Pradesh Excise Act, 2011 (29 of 2011) and section 9 of the Punjab
Excise Act, 1914 (Act No.1 of 1914) read with clause 1 of the Himachal Pradesh (Excise Powers
and Appeal) Orders, 1965, I, Dr. Yunus, Financial Commissioner (Excise), Himachal Pradesh
hereby make the following further amendments in the Himachal Pradesh Liquor License Rules
1986 as amended from time to time, as applicable in Himachal Pradesh (hereinafter called the “said
rules”) with effect from 01-04-2024 :—

AMENDMENT
In the said rules, the sub-rule 38 (2) (e) under rule 38 shall be substituted as under :—

38 (2) (e) “If any L-2, L-14 and L-14A licensee sells liquor below the MSP fixed by the
Commissioner of State Taxes & Excise such licensees shall be imposed penalty
by the Zonal Collector of Rs.15,000/ for the first such offence, Rs. 25,000/- for
the second and any subsequent offence. If any un-accounted liquor is detected in
any vend the licensee will be liable to pay an amount equal to double the amount
of excise duty on such liquor, in addition to penalty upto Rs. 50,000/-.”

Sd/-

Commissioner of State Taxes and Excise.
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[Authoritative english text of State Taxes and Excise Department Notification No.7-232/2024-Exn-
7032 dated 15-03-2024 as required under Article 348 (3) of the constitution of India]

STATE TAXES AND EXCISE DEPARTMENT
NOTIFICATION

Shimla-171009, the 15th March, 2024

No. 7-232/2024EXN-7032.—In exercise of the powers conferred by sections 16 and 81 of
the Himachal Pradesh Excise Act, 2011 (29 of 2011) & Sections 21 and 59 of the Punjab Excise
Act, 1914 (Act No.1 of 1914) read with Section 82 of the Himachal Pradesh Excise Act, 2011, as
applicable in the areas comprised in Himachal Pradesh immediately before 1st November, 1966
and the territories transferred to Himachal Pradesh under Section 5 of the Punjab Re-Organization
Act, 1966 and by virtue of the powers of the Financial Commissioner (Excise) conferred on me
under section 5 of the Himachal Pradesh Excise Act, 2011 (29 of 2011) and section 9 of the Punjab
Excise Act, 1914 (Act No.1 of 1914) read with clause 1 of the Himachal Pradesh (Excise Powers
and Appeal) Orders, 1965, I, Dr. Yunus, Financial Commissioner (Excise), Himachal Pradesh
hereby make the following further amendments in the Punjab Distillery Rules 1932 (hereinafter
called the ‘said rules’) as amended from time to time, with effect from 01-04-2024 :—

AMENDMENTS

In the said rules, the sub-rule 9.17 (i) under rule 9.17 is substituted as under :—

1) The Excise Officer Incharge of D2/D2A/BWH-2 licensees be required to draw
sample of ENA from which Country Liquor/IMFS is proposed to be manufactured
on random basis but shall draw samples compulsorily of the blends of various
brands of Country Liquor/IMFS for chemical analysis. The samples can be tested in
CTL Kandaghat or any other NABL accredited laboratories (within State or
adjoining State/UT).

i1) If any liquor manufacturer found procuring ENA/Bottled liquor either without permit
or in excess of quantity prescribed from outside/within the State or in case of
difference in stock of ENA/Bottled liquor in a manufacturing unit or with a liquor
manufacturer, then such a liquor and its containers (mobile stationary) shall be
confiscated and the concerned manufacturer shall be liable to a penalty of
Rs. 1 lakh for the first offence, penalty of Rs. 2 lakh for the second offence
and Rs. 3 lakh penalty of for the third offence and any subsequent offence. This
amount shall be in addition to the excise levies payable on such stock.

Sd/-

Commissioner of State Taxes and Excise.

[Authoritative english text of State Taxes and Excise Department Notification No.7-232/2024-Exn-
7033 dated 15-03-2024 as required under Article 348 (3) of the constitution of India]

STATE TAXES AND EXCISE DEPARTMENT
NOTIFICATION

Shimla-171009, the 15th March, 2024

No. 7-232/2024EXN-7033.—In exercise of the powers conferred by sections 16 and 81 of
the Himachal Pradesh Excise Act, 2011 (29 of 2011) & Sections 21 and 59 of the Punjab Excise
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Act, 1914 (Act No.l of 1914) read with Section 82 of the Himachal Pradesh Excise Act, 2011, as
applicable in the areas comprised in Himachal Pradesh immediately before 1st November, 1966
and the territories transferred to Himachal Pradesh under Section 5 of the Punjab Re-Organization
Act, 1966 and by virtue of the powers of the Financial Commissioner (Excise) conferred on me
under section 5 of the Himachal Pradesh Excise Act, 2011 (29 of 2011) and section 9 of the Punjab
Excise Act, 1914 (Act No.l of 1914) read with clause 1 of the Himachal Pradesh (Excise Powers
and Appeal) Orders, 1965, I, Dr. Yunus, Financial Commissioner (Excise), Himachal Pradesh
hereby make the following further amendments in the Himachal Pradesh Sweets (Manufacture)
Rules, 1988 (hereinafter called the ‘said rules’) as amended from time to time, with effect from
01-04-2024 -—

AMENDMENTS
In the said rules, the sub-rule 2 (iii) under rule 2 shall be substituted as under :-

2 (iii) “Sweets” means any liquor which is made from fruit and sugar or from fruit or
sugar mixed with any other material or with the inclusion of all grain
excluding malt and which has undergone a process of fermentation but
which has not undergone the process of distillation in the manufacture
thereof and includes wines, made wines, mead and metheglin.Use of other
alcohol is permitted for the sole purpose of fortification.

Sd/-
Commissioner of State Taxes and Excise.

[Authoritative english text of State Taxes and Excise Department Notification No.7-232/2024-Exn-
7034 dated 15-03-2024 as required under Article 348 (3) of the constitution of India]

STATE TAXES AND EXCISE DEPARTMENT
NOTIFICATION
Shimla-171009, the 15th March, 2024

No.7-232/2024-Exn-7034.—In exercise of the powers conferred by sections 16 and 81 of
the Himachal Pradesh Excise Act, 2011 (29 of 2011) & Sections 21 and 59 of the Punjab Excise
Act, 1914 (Act No.1 of 1914) read with Section 82 of the Himachal Pradesh Excise Act, 2011, as
applicable in the areas comprised in Himachal Pradesh immediately before 1st November, 1966
and the territories transferred to Himachal Pradesh under Section 5 of the Punjab Re-Organization
Act, 1966 and by virtue of the powers of the Financial Commissioner (Excise) conferred on me
under section 5 of the Himachal Pradesh Excise Act, 2011 (29 of 2011) and section 9 of the Punjab
Excise Act, 1914 (Act No.1 of 1914) read with clause 1 of the Himachal Pradesh (Excise Powers
and Appeal) Orders, 1965, I, Dr. Yunus, Financial Commissioner (Excise), Himachal Pradesh
hereby make the following further amendments in the Himachal Pradesh Liquor License Rules
1986 as amended from time to time, as applicable in Himachal Pradesh (hereinafter called the “said
rules”) with effect from 01-04-2024 :—

AMENDMENT

In the said rules, the sub-rule 35 A (22) under rule 35A shall be substituted as under :—
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35 A (22) “The licensee shall be required to lift 100% of the Minimum Guaranteed Quota
prescribed in respect of Country Liquor for the vends/unit allotted to him. The
licensee shall be liable to pay penalty on the unlifted quota falling short of 80% of
the MGQ in respect of Country Liquor for the concerned quarter which shall be
payable latest by 5™ day of the end of the quarter and for the last quarter by 10" of
March, 2024. The penalty shall be levied Rs. 50 per proof liter on Country Liquor
on such unlifted quota falling short of 80% of the MGQ. However, if the licensee
succeeds in lifting 80% of the annual MGQ in the subsequent quarters, any
penalty deposited previously on short lifting below 80% of the annual MGQ shall
be adjusted against the license fee/penalty due for the last quarter of the year
2024-25.

As there is open quota for IMFL, therefore, the above-mentioned condition shall
not be applicable for IMFL.

There will be open quota of IMFL/BII/Foreign Liquor. It would thus be open for
licensee to lift IMFL/BII and foreign Liquor as per his demand. However, the
Zonal Collector shall have overriding powers to put a check on any abnormal
lifting of stock with malafide intent. The Collector of the Zone shall submit
monthly report to the Commissioner of State Taxes and Excise, H.P. with regard
to any excess lifting with malafide intent. The Dy.CSTE/ACSTE Incharge of the
District shall have to periodically monitor and review the lifting of quota and
compare it with the lifting in the corresponding month of last year and previous
month of the current year. In case, the Zonal Collector is of the opinion that the
concerned licensee is lifting abnormal quota then the Zonal Collector will
immediately direct the concerned Dy.CSTE/ACSTE Incharge of the District to
restrict the passes and shall take action as per rules and H.P. Excise Act 2011.

The licensee has to deposit entire license fee for the quota fixed of Country
Liquor for the year 2024-25. The licensee shall have to deposit the license fee of
IMFL fixed for the reserve price of the vend/unit at the time of Auction-cum-
Tender, the reserve price of vend/unit will increase/decrease proportionately as
per the bid/tender and thereafter, no license fee shall be charged from the licensee
on IMFL. In no case, the final value of the unit shall be less than the bid/tender
offered by the successful allottee.

Sd/-

Commissioner of State Taxes and Excise.

[Authoritative english text of State Taxes and Excise Department Notification No.7-232/2024-Exn-
7035 dated 15-03-2024 as required under Article 348 (3) of the constitution of India]

STATE TAXES AND EXCISE DEPARTMENT
NOTIFICATION
Shimla-171009, the 15th March, 2024

No.7-232/2024-Exn-7035.—In exercise of the powers conferred by sections 16 and 81 of
the Himachal Pradesh Excise Act, 2011 (29 of 2011) & Sections 21 and 59 of the Punjab Excise
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Act, 1914 (Act No.l of 1914) read with Section 82 of the Himachal Pradesh Excise Act, 2011, as
applicable in the areas comprised in Himachal Pradesh immediately before 1st November, 1966
and the territories transferred to Himachal Pradesh under Section 5 of the Punjab Re-Organization
Act, 1966 and by virtue of the powers of the Financial Commissioner (Excise) conferred on me
under section 5 of the Himachal Pradesh Excise Act, 2011 (29 of 2011) and section 9 of the Punjab
Excise Act, 1914 (Act No.l of 1914) read with clause 1 of the Himachal Pradesh (Excise Powers
and Appeal) Orders, 1965, I, Dr. Yunus, Financial Commissioner (Excise), Himachal Pradesh
hereby make the following further amendments in the Himachal Pradesh Liquor License Rules
1986 as amended from time to time, as applicable in Himachal Pradesh (hereinafter called the “said
rules”) with effect from 01-04-2024 .—

AMENDMENT
In the said rules, the sub-rule 35 A (25) under rule 35 A shall be substituted as under :—

35 A (25) “After lifting the entire annual Minimum Guaranteed Quota, additional quota of CL
shall be granted by the District In-charge and the Collector (Excise) of the
concerned Zone. The Collector (Excise) and the Distt. In-charge shall grant the
additional quota of CL at the rates of full license fee as prescribed after the entire
annual quota of CL has been lifted successfully by the retail licensee.”

Sd/-
Commissioner of State Taxes and Excise.

[Authoritative english text of State Taxes and Excise Department Notification No.7-232/2024-Exn-
7036, dated 15-03-2024 as required under Article 348 (3) of the constitution of India].

STATE TAXES AND EXCISE DEPARTMENT
NOTIFICATION
Shimla-171009, the 15th March, 2024

No.7-232/2024-Exn-7036.—In exercise of the powers conferred by sections 16 and 81 of
the Himachal Pradesh Excise Act, 2011 (29 of 2011) & Sections 21 and 59 of the Punjab Excise
Act, 1914 (Act No.1 of 1914) read with Section 82 of the Himachal Pradesh Excise Act, 2011, as
applicable in the areas comprised in Himachal Pradesh immediately before 1st November, 1966
and the territories transferred to Himachal Pradesh under Section 5 of the Punjab Re-Organization
Act, 1966 and by virtue of the powers of the Financial Commissioner (Excise) conferred on me
under section 5 of the Himachal Pradesh Excise Act, 2011 (29 of 2011) and section 9 of the Punjab
Excise Act, 1914 (Act No.1 of 1914) read with clause 1 of the Himachal Pradesh (Excise Powers
and Appeal) Orders, 1965, I, Dr. Yunus, Financial Commissioner (Excise), Himachal Pradesh
hereby make the following further amendments in the Himachal Pradesh Liquor License Rules
1986 as amended from time to time, as applicable in Himachal Pradesh (hereinafter called the “said
rules”) with effect from 01-04-2024 :—

AMENDMENT

In the said rules, the sub-rule 35 A (28) under rule 35A shall be substituted as under :—
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35 A (28) “The Commissioner of State Taxes and Excise, Himachal Pradesh shall fix the
Minimum Retail Sale Price of Country Liquor, High Strength Country Liquor,
IMFS/BII, Wine, Beer, all BIO brands and as required. The Minimum Retail
Sale Price as fixed by the Commissioner of State Taxes and Excise shall be
printed on the labels of bottles or containers of liquor.”

Sd/-

Commissioner of State Taxes and Excise.

[Authoritative english text of State Taxes and Excise Department Notification No.7-232/2024-Exn-
7037, dated 15-03-2024 as required under Article 348 (3) of the constitution of India]

STATE TAXES AND EXCISE DEPARTMENT

NOTIFICATION
Shimla-171009, the 15th March, 2024

No.7-232/2024-Exn-7037.—In exercise of the powers conferred by sections 16 and 81 of
the Himachal Pradesh Excise Act, 2011 (29 of 2011) & Sections 21 and 59 of the Punjab Excise
Act, 1914 (Act No.l of 1914) read with Section 82 of the Himachal Pradesh Excise Act, 2011, as
applicable in the areas comprised in Himachal Pradesh immediately before 1st November, 1966
and the territories transferred to Himachal Pradesh under Section 5 of the Punjab Re-Organization
Act, 1966 and by virtue of the powers of the Financial Commissioner (Excise) conferred on me
under section 5 of the Himachal Pradesh Excise Act, 2011 (29 of 2011) and section 9 of the Punjab
Excise Act, 1914 (Act No.l of 1914) read with clause 1 of the Himachal Pradesh (Excise Powers
and Appeal) Orders, 1965, I, Dr. Yunus, Financial Commissioner (Excise), Himachal Pradesh
hereby make the following further amendments in the Himachal Pradesh Liquor License Rules
1986 as amended from time to time, as applicable in Himachal Pradesh (hereinafter called the “said
rules”) with effect from 01-04-2024 :-

AMENDMENT
In the said rules, the sub-rule 35 A (26) under rule 35A shall be substituted as under :-

354(26) “There shall be no quota interchange and quota conversion for the financial year
2024-25.

Sd/-
Commissioner of State Taxes and Excise.
[Authoritative english text of State Taxes and Excise Department Notification No.7-232/2024-Exn-

7038, dated 15-03-2024 as required under Article 348 (3) of the constitution of India]

STATE TAXES AND EXCISE DEPARTMENT
NOTIFICATION

Shimla-171009, the 15th March, 2024

No. 7-232/2024-Exn-7038.—In exercise of the powers conferred by sections 16 and 81 of
the Himachal Pradesh Excise Act, 2011 (29 of 2011) & Sections 21 and 59 of the Punjab Excise
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Act, 1914 (Act No.l of 1914) read with Section 82 of the Himachal Pradesh Excise Act, 2011, as
applicable in the areas comprised in Himachal Pradesh immediately before 1st November, 1966
and the territories transferred to Himachal Pradesh under Section 5 of the Punjab Re-Organization
Act, 1966 and by virtue of the powers of the Financial Commissioner (Excise) conferred on me
under section 5 of the Himachal Pradesh Excise Act, 2011 (29 of 2011) and section 9 of the Punjab
Excise Act, 1914 (Act No.l of 1914) read with clause 1 of the Himachal Pradesh (Excise Powers
and Appeal) Orders, 1965, I, Dr. Yunus, Financial Commissioner (Excise), Himachal Pradesh
hereby make the following further amendments in the Punjab Distillery Rules, 1932 as amended
from time to time, as applicable in Himachal Pradesh (hereinafter called the “said rules”) with
effect from 01-04-2024 :—

AMENDMENT

In the said rules, a new sub-rule 9.32 (3) after sub-rule 9.32 (2) under rule 9.32 shall be
added as under :—

“The government gazetted holidays to the government staff posted in such Bottling Plants,
Distillery, Brewery be allowed as per the Factory Act 1948 alongwith the compensatory
leave as mentioned in the Act ibid. The provisions of the act ibid have been mentioned as
below :(—

a) Weekly hours.—No adult worker shall be required or allowed to work in a factory for
more than forty-eight hours in any week. 52. Weekly holidays.—(1) No adult worker
shall be required or allowed to work in a factory on the first day of the week
(hereinafter referred to as the said day), unless— (a) he has or will have a holiday for a
whole day on one of the three days immediately before or after the said day, and (b) the
manager of the factory has, before the said day or the substituted day under clause (a),
whichever is earlier,— (i) delivered a notice at the office of the Inspector of his
intention to require the worker to work on the said day and of the day which is to be
substituted, and (ii) displayed a notice to that effect in the factory: Provided that no
substitution shall be made which will result in any worker working for more than ten
days consecutively without a holiday for a whole day. (2) Notices given under sub-
section (1) may be cancelled by a notice delivered at the office of the Inspector and a
notice displayed in the factory not later than the day before the said day or the holiday
to be cancelled, whichever is earlier. (3) Where, in accordance with the provisions of
sub-section (1), any worker works on the said day and has had a holiday on one of the
three days immediately before it, that said day shall, for the purpose of calculating his
weekly hours of work, be included in the preceding week. b) Compensatory
holidays.—(1) Where, as a result of the passing of an order or the making of a rule
under the provisions of this Act exempting a factory or the workers therein from the
provisions of section 52, a worker is deprived of any of the weekly holidays for which
provision is made in sub-section (1) of that section, he shall be allowed, within the
month in which the holidays were due to him or within the two months immediately
following that month, compensatory holidays of equal number to the holidays so lost.
(2) The State Government may prescribe the manner in which the holidays for which
provision is made in sub-section (1) shall be allowed.

Sd/-

Commissioner of State Taxes and Excise.
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[Authoritative english text of State Taxes and Excise Department Notification No.7-232/2024-Exn-
7039 dated 15-03-2024 as required under Article 348 (3) of the constitution of India]

STATE TAXES AND EXCISE DEPARTMENT
NOTIFICATION
Shimla-171009, the 15th March, 2024

No. 7-232/2024EXN-7039.—In exercise of the powers conferred by sections 16 and 81 of
the Himachal Pradesh Excise Act, 2011 (29 of 2011) & Sections 21 and 59 of the Punjab Excise
Act, 1914 (Act No.1 of 1914) read with Section 82 of the Himachal Pradesh Excise Act, 2011, as
applicable in the areas comprised in Himachal Pradesh immediately before 1st November, 1966
and the territories transferred to Himachal Pradesh under Section 5 of the Punjab Re-Organization
Act, 1966 and by virtue of the powers of the Financial Commissioner (Excise) conferred on me
under section 5 of the Himachal Pradesh Excise Act, 2011 (29 of 2011) and section 9 of the Punjab
Excise Act, 1914 (Act No.l of 1914) read with clause 1 of the Himachal Pradesh (Excise Powers
and Appeal) Orders, 1965, I, Dr. Yunus, Financial Commissioner (Excise), Himachal Pradesh
hereby make the following further amendments in the Himachal Pradesh Excise Bonded
Warehouses Rules, 1987 (hereinafter called the ‘said rules’) as amended from time to time, with
effect from 01-04-2024 .—

AMENDMENT

In the said rules, a new sub-rule 6 (2) after sub-rule 6 (1) under rule 6 shall be addes as
under :(—

6(2) “The government gazetted holidays to the government staff posted in such Bottling
Plants, Distillery, Brewery be allowed as per the Factory Act 1948 alongwith the
compensatory leave as mentioned in the Act ibid. The provisions of the act ibid have
been mentioned as below :—

(a) Weekly hours.—No adult worker shall be required or allowed to work in a factory
for more than forty-eight hours in any week. 52. Weekly holidays.—(1) No adult
worker shall be required or allowed to work in a factory on the first day of the
week (hereinafter referred to as the said day), unless— (a) he has or will have a
holiday for a whole day on one of the three days immediately before or after the
said day, and (b) the manager of the factory has, before the said day or the
substituted day under clause (a), whichever is earlier,— (i) delivered a notice at
the office of the Inspector of his intention to require the worker to work on the
said day and of the day which is to be substituted, and (ii) displayed a notice to
that effect in the factory: Provided that no substitution shall be made which will
result in any worker working for more than ten days consecutively without a
holiday for a whole day. (2) Notices given under sub-section (1) may be cancelled
by a notice delivered at the office of the Inspector and a notice displayed in the
factory not later than the day before the said day or the holiday to be cancelled,
whichever is earlier. (3) Where, in accordance with the provisions of sub-section
(1), any worker works on the said day and has had a holiday on one of the three
days immediately before it, that said day shall, for the purpose of calculating his
weekly hours of work, be included in the preceding week. b) Compensatory
holidays.—(1) Where, as a result of the passing of an order or the making of a
rule under the provisions of this Act exempting a factory or the workers therein
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from the provisions of section 52, a worker is deprived of any of the weekly
holidays for which provision is made in sub-section (1) of that section, he shall be
allowed, within the month in which the holidays were due to him or within the
two months immediately following that month, compensatory holidays of equal
number to the holidays so lost. (2) The State Government may prescribe the
manner in which the holidays for which provision is made in sub-section (1) shall
be allowed.

Sd/-
Commissioner of State Taxes and Excise.

[Authoritative english text of State Taxes and Excise Department Notification No.7-232/2024-Exn-
7040 dated 15-03-2024 as required under Article 348 (3) of the constitution of India]

STATE TAXES AND EXCISE DEPARTMENT
NOTIFICATION
Shimla-171009, the 15th March, 2024

No. 7-232/2024-Exn-7040.—In exercise of the powers conferred by sections 16 and 81 of
the Himachal Pradesh Excise Act, 2011 (29 of 2011) & Sections 21 and 59 of the Punjab Excise
Act, 1914 (Act No.1 of 1914) read with Section 82 of the Himachal Pradesh Excise Act, 2011, as
applicable in the areas comprised in Himachal Pradesh immediately before 1st November, 1966
and the territories transferred to Himachal Pradesh under Section 5 of the Punjab Re-Organization
Act, 1966 and by virtue of the powers of the Financial Commissioner (Excise) conferred on me
under section 5 of the Himachal Pradesh Excise Act, 2011 (29 of 2011) and section 9 of the Punjab
Excise Act, 1914 (Act No.1 of 1914) read with clause 1 of the Himachal Pradesh (Excise Powers
and Appeal) Orders, 1965, I, Dr. Yunus, Commissioner of State Taxes and Excise, Himachal
Pradesh hereby make the following further amendments in the Punjab Liquor Permit and Pass
Rules 1932 (as applicable in Himachal Pradesh) (hereinafter called the ‘said rules’) as amended
from time to time, with effect from 01-04-2024 —

AMENDMENTS

In the said rules, a new sub-rule 7.7 (A) after sub-rule 7.7 under rule 7 shall be added as
under :—

7.7 (A) “No permit/pass granting authority shall grant any permit or pass to liquor
manufacturers in the State importing/exporting/transporting liquor in bulk i.e. ENA, RS,
Malt Spirit and SDS in the tankers other than having capacity of 8 KLS, 10 KLS, 12 KLS,
16 KLS, 18 KLS, 20 KLS, 25 KLS, 30 KLS, 35 KLS and 40 KLS. The licensee shall
procure a list of such tankers from the Distilleries, Breweries and Bottling Plants of the
Stateand  submit  supporting documents duly attested specifying loading
capacity/registration numbers which shall be verified by the Dy. CSTE/ACSTE I/c of the
Districts. Thereafter, the approval of such tankers shall be obtained from the Addl./Jt.
CSTE-cum-Collector (Excise) of the concerned Zones. The list of such approved tankers
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shall be maintained by the District I/Cs. By doing so the excise officer shall have the
option to mention not more than five approved tanker numbers in the permit and while
issuing the pass the incharge of the concerned unit from where such ENA is to be
dispatched shall have an option to mention the approved tanker number which is actually
available for the movement of consignment.

This condition pertaining to capacity of tankers may be changed/relaxed by the
Commissioner of State Taxes and Excise, only, if deemed fit.”

Sd/-
Commissioner of State Taxes and Excise.

[Authoritative english text of State Taxes and Excise Department Notification No.7-232/2024-Exn-
7041 dated 15-03-2024 as required under Article 348 (3) of the constitution of India]

STATE TAXES AND EXCISE DEPARTMENT
NOTIFICATION
Shimla-171009, the 15th March, 2024

No. 7-232/2024EXN-7041- In exercise of the powers conferred by sections 16 and 81 of the
Himachal Pradesh Excise Act, 2011 (29 of 2011) & Sections 21 and 59 of the Punjab Excise Act,
1914 (Act No.l of 1914) read with Section 82 of the Himachal Pradesh Excise Act, 2011, as
applicable in the areas comprised in Himachal Pradesh immediately before 1st November, 1966
and the territories transferred to Himachal Pradesh under Section 5 of the Punjab Re-Organization
Act, 1966 and by virtue of the powers of the Financial Commissioner (Excise) conferred on me
under section 5 of the Himachal Pradesh Excise Act, 2011 (29 of 2011) and section 9 of the Punjab
Excise Act, 1914 (Act No.1 of 1914) read with clause 1 of the Himachal Pradesh (Excise Powers
and Appeal) Orders, 1965, I, Dr. Yunus, Financial Commissioner (Excise), Himachal Pradesh
hereby make the following further amendments in the Himachal Pradesh Liquor License Rules
1986 (hereinafter called the ‘said rules’) as amended from time to time, with effect from
01-04-2024 —

AMENDMENTS
In the said rules, sub-rule 10 (a) under rule 37 shall be substituted as under :—

“a) No person to whom a license in form L-2, L-2A, L-14 , L-14A, L-20B, S-1F and
S-1AA is granted shall establish the vend at a distance of not less than 100 (one
hundred) metres from any recognised educational institutions and 30 (thirty)
metres from place of worship by public at large, inter district Bus Stands,
cremation or burial grounds falling in the limits of Municipal Corporation,
Municipal Committee and Notified Area Committee which are Urban areas
having concentration of population. However, the distance of liquor vends from
prominent places of worship by public at large i.e. Jakhoo Temple and Sankat
Mochan Temple in Shimla district, Shri Chintpurni Temple in Una district, Shri
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Jwala Ji Temple in Kangra district, Deotsidh Temple in Hamirpur District and
Shree Naina Devi Ji Temple in Bilaspur district must not be less than 600 metres.

In so far as areas other than those mentioned in the foregoing paragraphs are
concerned, the distance for establishing liquor vends shall not be less than 100
(one hundred) metres from any recognised educational institution and 60 metres
(sixty metres) from any place of worship by public at large, inter district Bus
Stand, cremation or burial grounds.

b) The distance from the vend is not to be measured from the gate of the School but
the farthest point of the premises (building and play ground used exclusively by
school students).

c) All retail licensee shall install CCTV cameras having backup of atleast 7 days in
their liquor vends.

d) Warning shall be displayed conspicuously in Hindi & English on liquor vends as
under :—

i) " Liquor shall not be sold to children below the age of 18" and " 3T6RE a4 |

ii)*“Consumption of Alcohol is injurious to Health" "3RE UNT Wy & ford

The provisions prescribed in point (a) & (b) above shall not apply in such cases where a
new recognized school/educational institution/main bus stand/place of worship comes up within the
prescribed distance during the currency of the year subsequent to the establishment of vend for the
year 2024-25. :

Sd/-

Commissioner of State Taxes and Excise.

[Authoritative english text of State Taxes and Excise Department Notification No.7-232/2024-Exn-
7042 dated 15-03-2024 as required under Article 348 (3) of the constitution of India]

STATE TAXES AND EXCISE DEPARTMENT

NOTIFICATION
Shimla-171009, the 15th March, 2024

No. 7-232/2024EXN-7042.—In exercise of the powers conferred by sections 16 and 81 of
the Himachal Pradesh Excise Act, 2011 (29 of 2011) & Sections 21 and 59 of the Punjab Excise
Act, 1914 (Act No.l of 1914) read with Section 82 of the Himachal Pradesh Excise Act, 2011, as
applicable in the areas comprised in Himachal Pradesh immediately before 1st November, 1966
and the territories transferred to Himachal Pradesh under Section 5 of the Punjab Re-Organization
Act, 1966 and by virtue of the powers of the Financial Commissioner (Excise) conferred on me
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under section 5 of the Himachal Pradesh Excise Act, 2011 (29 of 2011) and section 9 of the Punjab
Excise Act, 1914 (Act No.l of 1914) read with clause 1 of the Himachal Pradesh (Excise Powers
and Appeal) Orders, 1965, I, Dr. Yunus, Financial Commissioner (Excise), Himachal Pradesh
hereby make the following further amendments in the Himachal Pradesh Liquor License Rules
1986 (hereinafter called the ‘said rules’) as amended from time to time, with effect from
01-04-2024 - —

AMENDMENTS

In the said rules, the sub-rule 19(A) shall be substituted which is as under:—

vi)

vii)

viii)

The L-10BB License for retail sale of Beer, Wine, Cider & RTD beverages & BIO
Brands in Departmental stores is allowed.

The license in form L-10BB shall be approved and granted by the Zonal Collector.

BIO Brands shall be allowed to be sold in L-10 BB & the quantity of BIO brands to be
sold shall be lifted from the nearest L-2 vend. In the event of failure of nearest L-2
licensee in making timely supply and/or not meeting the demand of desired brands of
foreign liquor, the condition No. 10.29 of Excise Policy 2024-25 pertaining to bar
licenses will be applicable to L-10BB licensee.

The L-10 BB licenses shall be granted in urban areas to Departmental Stores having
annual turnover of not less than Rs. 1 Crores. The L-10BB licensee should actually
be a Departmental Store with several departments classified and organized
accordingly for sale of different types of goods.

Any application for grant/renewal of L-10 BB license shall be accompanied by copy of
GST return as proof of turnover, copy of income tax return along with other
documents already prescribed.

The L-10 BB licenses shall not be allowed to function from the branches of the
Departmental Store.

All the conditions of distance from educational institutions/religious places/bus
stand/cremation ground/burial grounds prescribed for L-2 and L-14 retail vend shall
also be applicable on such L-10 BB licensees.

The L-10BB license shall be allowed or granted where the minimum area of the
Departmental store is 500 square feet. Not more than 10% of the covered area of the
Departmental store shall be allowed for display of liquor brands. The L-10 BB
license holders shall be allowed to sell all kinds of Beer, Wine/Cider, RTD, BIO
Brands.

The L-10 BB licensee may obtain his supplies of BIO Brands (Whisky, Rum, Gin,
Vodka, Tequila, Single Malt Whisky etc.) from the nearest L-2 vend and Beer, Wine
and RTD/Cider from the nearest L-1, SIA and S1C on the prescribed rates of
assessed fee as mentioned in condition No. 3.2 (e) at the time of lifting supplies of
liquor.

The minimum distance between the L-10BB and nearest L-2 vend shall not be less
than 50 meters.

Sd/-
Commissioner of State Taxes and Excise.



ST, fRHTeet UQen, 15 H8, 2024 /25 JRG, 1946 1317

[Authoritative english text of State Taxes and Excise Department Notification No.7-232/2024-Exn-
7043 dated 15-03-2024 as required under Article 348 (3) of the constitution of India]

STATE TAXES AND EXCISE DEPARTMENT
NOTIFICATION
Shimla-171009, the 15th March, 2024

No. 7-232/2024-Exn-7043.— In exercise of the powers conferred by sections 16 and 81 of
the Himachal Pradesh Excise Act, 2011 (29 of 2011) & Sections 21 and 59 of the Punjab Excise
Act, 1914 (Act No.1 of 1914) read with Section 82 of the Himachal Pradesh Excise Act, 2011, as
applicable in the areas comprised in Himachal Pradesh immediately before 1st November, 1966
and the territories transferred to Himachal Pradesh under Section 5 of the Punjab Re-Organization
Act, 1966 and by virtue of the powers of the Financial Commissioner (Excise) conferred on me
under section 5 of the Himachal Pradesh Excise Act, 2011 (29 of 2011) and section 9 of the Punjab
Excise Act, 1914 (Act No.l of 1914) read with clause 1 of the Himachal Pradesh (Excise Powers
and Appeal) Orders, 1965, I, Dr. Yunus, Financial Commissioner (Excise), Himachal Pradesh
hereby make the following further amendments in the H.P. Sweet Manufacture Rules, 1988 as
amended from time to time, applicable in the said areas (hereinafter called the “said rules”) with
effect from 01-04-2024 :—

AMENDMENT
In the said Rule, sub -rule 4(a) under rule 4 shall be substituted as under :—

The bottling of imported wine and bottling of Imported Wine manufactured from “all
grains” in the wineries of State is allowed subject to condition that the manufacturers/ non-
manufacturers, who own liquor brands shall be allowed to get their brands of Wine
registered and bottled in the State for sale in H.P. and export subject to proper bottling tie-
up/lease agreement with the manufacturers located in the State subject to following
conditions :—

a) A person intending to enter into lease/bottling arrangement shall furnish ITRs of at
least three previous years along with the agreement.

b) In case of lease agreement, a refundable security deposit in shape of a FDR pledged to
the Collector of the Zone concerned amounting to Rs.10 lakh to be furnished by the
lessee. This security amount shall liable to be forfeited in case of any breach of
conditions of license by the lessee.

c) They have to furnish a declaration that no excise license previously held by them or the
lease of a license in any State, has been cancelled or suspended or denied to be
renewed by the licensing authority owing to a breach of any of the provisions of the
Act and/or Rules governing the grant of such license.

d) The lessor and lessee shall be held jointly and severally responsible for the payment of
all government dues pertaining to lease agreement and subsequent dues accrued
thereon. In case of default of payment of any kind of dues, the lessor shall be bound to
indemnify the lessee.

Sd/-

Commissioner of State Taxes and Excise.
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[Authoritative english text of State Taxes and Excise Department Notification No.7-232/2024-Exn-
7044 dated 15-03-2024 as required under Article 348 (3) of the constitution of India]

STATE TAXES AND EXCISE DEPARTMENT
NOTIFICATION
Shimla-171009, the 15th March, 2024

No. 7-232/2024EXN-7044.—In exercise of the powers conferred by sections 16 and 81 of
the Himachal Pradesh Excise Act, 2011 (29 of 2011) & Sections 21 and 59 of the Punjab Excise
Act, 1914 (Act No.1 of 1914) read with Section 82 of the Himachal Pradesh Excise Act, 2011, as
applicable in the areas comprised in Himachal Pradesh immediately before 1st November, 1966
and the territories transferred to Himachal Pradesh under Section 5 of the Punjab Re-Organization
Act, 1966 and by virtue of the powers of the Financial Commissioner (Excise) conferred on me
under section 5 of the Himachal Pradesh Excise Act, 2011 (29 of 2011) and section 9 of the Punjab
Excise Act, 1914 (Act No.l of 1914) read with clause 1 of the Himachal Pradesh (Excise Powers
and Appeal) Orders, 1965, I, Dr. Yunus, Financial Commissioner (Excise), Himachal Pradesh
hereby make the following further amendments in the Himachal Pradesh Liquor License Rules
1986 (hereinafter called the ‘said rules’) as amended from time to time, with effect from 01-04-
2024 —

AMENDMENTS

In the said rules, the sub-rule 38 (3) (e) under rule 38 shall be substituted as under:—

“The L-3, L-4, L-5, L-3A, L-4A, L-5A, L3T, L-4T, L-5T, L-6, L-12, L-12A, L-12 AA, L-
12AAA, L-12B and L-12C licensees will take supplies from any retail vend falling in the
jurisdiction of the concerned ASTEO/STEO circle. In case of non-availability of the brands
as required by the applicant, the District Incharge may allow him to lift the requisite liquor
from any adjoining unit of different licensee within the district.”

Provided that the licensee may obtain the supply of draught beer directly from the brewery.

Sd/-

Commissioner of State Taxes and Excise.
[Authoritative english text of State Taxes and Excise Department Notification No.7-232/2024-Exn-
7045 dated 15-03-2024 as required under Article 348 (3) of the constitution of India]
STATE TAXES AND EXCISE DEPARTMENT
NOTIFICATION
Shimla-171009, the 15th March, 2024
No. 7-232/2024EXN-7045.—In exercise of the powers conferred by sections 16 and 81 of
the Himachal Pradesh Excise Act, 2011 (29 of 2011) & Sections 21 and 59 of the Punjab Excise

Act, 1914 (Act No.1 of 1914) read with Section 82 of the Himachal Pradesh Excise Act, 2011, as
applicable in the areas comprised in Himachal Pradesh immediately before 1st November, 1966
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and the territories transferred to Himachal Pradesh under Section 5 of the Punjab Re-Organization
Act, 1966 and by virtue of the powers of the Financial Commissioner (Excise) conferred on me
under section 5 of the Himachal Pradesh Excise Act, 2011 (29 of 2011) and section 9 of the Punjab
Excise Act, 1914 (Act No.l of 1914) read with clause 1 of the Himachal Pradesh (Excise Powers
and Appeal) Orders, 1965, I, Dr. Yunus, Financial Commissioner (Excise), Himachal Pradesh
hereby make the following further amendments in the H.P. Bonded Warehouse Rules, 1987 as
amended from time to time, applicable in the said areas (hereinafter called the “said rules”) with
effect from 01-04-2024 :—

AMENDMENTS
In the existing rules, sub-rule 5 (A) of rule 5 shall be substituted as under :—

“The letter of intent for the establishment of Bonded Warehouse shall be granted subject to
payment of Rs. 8,00,000/- (Eight Lakh only) and every extension in time allowed thereafter
shall be subject to payment of Rs.1,00,000/- (One Lakh only) each.”

Sd/-

Commissioner of State Taxes and Excise.

[Authoritative english text of State Taxes and Excise Department Notification No.7-232/2024-Exn-
7046 dated 15-03-2024 as required under Article 348 (3) of the constitution of India]

STATE TAXES AND EXCISE DEPARTMENT
NOTIFICATION
Shimla-171009, the 15th March, 2024

No. 7-232/2024EXN-7046.— In exercise of the powers conferred by sections 16 and 81 of
the Himachal Pradesh Excise Act, 2011 (29 of 2011) & Sections 21 and 59 of the Punjab Excise
Act, 1914 (Act No.l of 1914) read with Section 82 of the Himachal Pradesh Excise Act, 2011, as
applicable in the areas comprised in Himachal Pradesh immediately before 1st November, 1966
and the territories transferred to Himachal Pradesh under Section 5 of the Punjab Re-Organization
Act, 1966 and by virtue of the powers of the Financial Commissioner (Excise) conferred on me
under section 5 of the Himachal Pradesh Excise Act, 2011 (29 of 2011) and section 9 of the Punjab
Excise Act, 1914 (Act No.1 of 1914) read with clause 1 of the Himachal Pradesh (Excise Powers
and Appeal) Orders, 1965, I, Dr. Yunus, Financial Commissioner (Excise), Himachal Pradesh
hereby make the following further amendments in the Himachal Pradesh Liquor License Rules
1986 (hereinafter called the ‘said rules’) as amended from time to time, with effect from 01-04-
2024 :—

AMENDMENTS
In the said rules :—

1. In Rule 1 after entry ‘L-10C" & before entry entry ‘L-11’, a new entry ‘L-10CC’ shall
be added as per the following description neamely :—
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Form Nature Mode of Grant Authority Empowered to
Grant Renew
L-10CC License for retail sale of all | Fixed license fee | Collector Collector

type of Beer, Wines, Ciders
& RTD beverages, BIO
Brands and IMFS/BII with
EDP above Rs.
3601

2.

In the said rule, a new sub-rule L-11 AA after sub-rule L-11A shall be added under the
rule 38 (2A) which is as under :—

L-11AA “The license in form L-10CC be granted only to the successful retail licensee
of that area with the following terms and conditions :—

(i) The Smart Liquor shop License for retail sale of all type of Beer, Wines, Ciders &
RTD beverages, BIO Brands and IMFS/BII.

(i1)) The successful retail licensee shall be allowed to apply for maximum two such
licenses.

(iii) All type of BIO Brands and IMFS/BII with EDP above 3601 shall be allowed to
be sold in L-10CC & the quantity of said brands to be sold shall be lifted from the
unit allotted to the retailer licensee pertaining to his jurisdiction.

(iv) The (Smart Liquor shop) licenses shall be granted in urban/rural areas. The
concerned license be allowed to sale following items in his smart liquor shops :—

(1) Grocery items (ii) Frozen foods (iii) Sugary & Bakery items (iv) Toiletries
(v) Cosmetics (vi) House hold Goods (vii) Toys (viii) Sports items
(ix) Electronic appliances (x) apparels (xi) Office Stationery (xii) Gift items
(xiii) any other goods.

(v) The opening and closing time of this license shall be governed as per the
provisions contained in the Himachal Shops and Commercial Establishment Act.

(vi) All the conditions of distance from educational institutions/religious places/bus
stand/cremation ground/burial grounds prescribed for L-2 and L-14 retail vend
shall also be applicable on such license.

(vii) The license shall be allowed or granted where the minimum area of the such smart
liquor shop be 500 square feet having a common entrance and the Zonal Collector
keeping in view the restraint of space in any area may allow such a license to be
opened in the area specified by him.

(viii)The minimum distance between the smart liquor shop and adjoining L-2 vend of
the other vend/unit of separate licensee shall not be less than 50 meters.

(ix) In case of any dispute pertaining to location of smart liquor shop, the decision of
Collector of the Zone shall be final.

(x) The fixed license fee for smart liquor shop be fixed as under :—
Urban Area - 2 lakh
Rural Area - 1 lakh
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(xi) Any violation of the terms and conditions of the license shall lead to cancellation
of the license.

(xii) Smart Liquor Shops shall provide a walk-in experience and be designed
accordingly.

(xiii)To illustrate, customers will not be allowed to crowd outside such Smart Liquor
Shops or in the pavement and buy through the counter. Each customer shall be
given access inside the Shop and the entire selection and sale process shall be
completed within the shop premises.

(xiv)Each Smart Liquor Shop will have CCTV cameras installed inside and outside the
shop and the recording of the events shall be maintained for a period of one

month. The footage shall be supplied to the Excise Authority on demand.

(xv)The licensee shall be solely responsible to find a suitable place for opening of
smart liquor shops.

(xvi) The license shall not be allowed to be operated through branches.

(xvii)The licensee shall not store/display the liquor in more than 40% of the total area
of the shop. ”

Sd/-
Commissioner of State Taxes and Excise.
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CHANGE OF NAME

I, Kavita Sharma, JC 281943 A Sub. Manohar Lal Unit 225 FD Regt-Salyat, P.O. Bhumati,
Tehsil Arki, District Solan (H.P.)-173221 state that my name is Kanta Sharma but erroneously in
my husbsnd's service document my name has been written as Kavita Sharma. Both names pertain
to me. For future my name may be corrected to Kanta Sharma in all records and documents.

KAVITA SHARMA,

JC 2819434 Sub. Manohar Lal Unit 225 FD Regt-Salyat,
P.O. Bhumati, Tehsil Arki, District Solan (H.P.).
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